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HOUSE OF THE PEOPLE
Tuesday, 22nd December, 1953

The House met at Half Past One
of the Clock

f M. SPEARER in the Chair]
MEMBER SWORN

Shri Thomas Kottukappillil (Meena-
chil)

SUSPENSION OF THE QUESTION
HOUR

Sbrimati Suebeta Hripalani: May I
make a submission, Sir? [t was decid
ed by the Business Advisory Committee
that two days would be allotted for
the discus..on of the report on the
working of the Preventive Detention
Act. May I suggest that the question
hour be deleted today?

Mr. Speaker: I am prepared to accept
the suggestion, if that is the sense of
the House.

Several Hon, Members: Yes.

Mr Speaker: These questions will be
printed in the debates as wunstarred
questions. Today’s Question-hour will
be dispensed with.

Having done that. now let me clear
the ground for tomorrow and the day
after. I think we may follow the same
procedure for those days as well. For
all these three days. there will be no
question-hour. and the House will
thereby get three hours more for the
discussion.

The Minister of Delfenee Organisation
(Sbrl Tyagi}: Thank you very much.

605 PSD
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Dr. Lanka Snndaram: But the joke is
on you this evening, not so soon.

Shri Frank Anthony: Sir, may I
raise a point...

Mr. Speaker: Order. order. He has to
come and discuss with me and satisfy
me. Before that. 1 am not going to
allow that kind of a motion.

Shri Frank Anthony: Will you give
me an opportunity?

Mr. Speaker: The hon. Member may
come and see me in my chambetr

There is another point which I
should like to clarify just at present.
Shri M. §. Gurupadaswamy has asked
for a discussion on some subject. I
think, iooking into the pressure on our
time, the discussion may be postponed
to the next session.

Shri Tyagil: It is a very good ‘dea,
Sir.

Shri M. S. Gurueadaswamy: The dis-
sussion on preventive detention is,
though it is important, almost a routine
matter. So far as my discussion is
concerned, there are very new and
vital points to be discussed.

Mr. Speaker: 1 do not mean to sug-
gest that the points raised by the hon.
Member were old or of no use. They
are very important points. But in view
of the urgency of important matters to
be put through in the House, and the
limited time at our disposal. it is bet-
ter that we take up this question at
leisure. e

Shri M. S. Gurypsdaswamy: At pre-
sent. one hour has been aHotted for
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Question hour
the discussion. May 1 submit that the

time may be cut down to half an hour
at least?

Mr. Speaker: For the present, we
may put it o till the 24th, and then
see how the situation stands.

Shri Tyagi: On my part 1 am pre-
pared to talk to the hon. Member. He
can come to my office and discuss that
matter with me, if he likes. and not
waste the titne of the House.

Mr. Speaker: Order, order. I think
the hon. Member is entitied to have the
whole House in his confidence. and to
have the matter discussed in the House.
It is not a question of statisfying one
Member only. So. for the present, we
may keep it postponed for the 24th,
and we will see whether we could
spare half an hour's time for that As
he bas agreed to haf an hour, I think
it will be an easy step on the last day.
to agree to postpone it to the next ses-
sion.

Sbri V. P. Nayar: May I point out
that for the 24th. I have just received
the notice of admission of a discussion
to be raised by me?

Mr. Speaker: That also stands on the
same conditions, as Sbri M. 8. Guru-
padaswamy's., However, we will see on
that day.

Shri Sarangadbar Das: May I make
a submission, Sir? In regard to the
suspension  of the Question-hour. it
bas never been done before. If today
it is being done on account of neces
sity, I hope it will not become a prece-
dent for future occasions.

Mr. Speaker: [ may enlighten hon.
Members that it has been the practice
%0 suspend Question-hour, and it has
been done several times during the last
six or seven years that I have been
here. So, this is not the first occasion,
when %se Question-hour is being sus-
pended

WRITTEN ANSWERS TO QUESTIONS

Hinol TRANSLATION OF ACTS

¢1223. Shri 8. N. Das: Wili the
Minister of Law be pleased to state:

(a) whether the Government of
India have drawn up any programme
for translating and publishlng the
Indian Penal Code, Criminal and
Civil Procedure Codes and such
other Central Acts in Hindi;

(b) if so, whether any such Dubli-
cation has been brought out; and

(c) what is the arrangement that
has been made for translating and
publishing these Acts?

The Miuister of Law and Minority
Aflairs (Shri Biswas): (a) Government
have undertaken the work of translat
ing and publishing Hindi versions of
all Unrepealed Central Acts including
the Indian Penal Code and the Crimi-
nal and Civil Procedure Codes.

(b) Translations of 197 Central Acts,
including the Indian Penal Code. have
so0 far been published. A list of these
Acts is placed on the Table., [See Ap-
pendix V, annexure No. 40.)

{c) The translations are made in the
Ministry of Law and they are publish-
ed by the Manager of Government
Publications.

Loans 1O INSTITUTIONS

#3224 Sbri 8. N. Das: Will the
Minister of Educat'om be pleased to
state:

(a) whether the scheme of the All
India Council for Technical Educa-
tion for giving interest-free loans to
institutions for the construction of
Students’ hostels ls still under opera-
tion;

(b) it so, the number and name’
of institutions to which such loa-ss
have been given durlng 1952-53 and
1953-54; and

(c) what is the total amount that
was sanctioned and the amountthat
has been glven to the institutions?
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The Minister of Education and
Natural Resonrces and Sclentific Re-
search (Maulana Azad): (a) Yes.

{b) and (c). A statement is laid
down on the Table of the House. [See
Appendix V. ancexure No. 41.]

N. C. C. AiR SQUADRONS

*1225, Shri D, C. Sharma: Will the
Minister of Defence be pleased 1o
state:

(a) the number of Air Squadrons
attached to the N.C.C. at present;

(b} the names of the States in
which they are located;

(¢) the number of trainees under-
going training; and

(d) the methods employed for train-
ing them?

The Deputy Minister of Defence
(Shri Satish Chamdra): (a) to (c). A
statement is laid on the Table of the
House. {See Appendix V, annexure
No. 42.)

(d) In the Senior Division, the
cadets are given training in Air Force
subjects—ground training for two Years
and in the third year flying training
in civil Aying clubs., In the Junior
Division, besides drill, cadets are also
given training lo the principles of
flight, aircraft recognition and aero-
modelling.

ADMINISTRATIVE RBORGAYISATION N
VINDHYA

' Shri - Nageshwar Prasad
v]1226. Sinba:
Shri B. D. Shastri:

(a) Will the Minister of States be
pleased to state what are the saiient
features of the recomamendations
made by the officer deputed by the
Government of India relatlng to re-
organisation of the admiuistrative
set-up in the State of Vindbya Pra-
desh?

{(b) What would be the recurring
ond non-recurrlng  expenditure in
carTying out the propOsals for re-
organisation?

The Mmifter of Home Afairs and
States (Dr. Katju): (a) The salient
features of the recommendations made
by Shri P. 8. Rau, ICS. the Special offi-
cer, are as follows:

(1) Revised scales of pay. as
obtaining under the Gowvern-
ment of Madhya Pradesh for
corresponding posts, were pro-
posed for the employees in
Vindhya Pradesh.

{2) The revised scales of pay were
given retrospective effect from
the 1st April 1950. Persons
to be retained [n service were
selected after proper screen-
ing. Those found unsuitable
for permanent retention in
service and not fulfilling ed u-
cationai and other qualifica-
tions prescribed in Madhys
Pradesh for corresponding
posts were either retrenched
or if centinued on service are
kept on their existing scales.

(3) While recommending revised
scales of pay, the principle
‘equal work, equal pay’ was
followed. For posts carrying
duties and responsibilities as
attached to similar posts in
Madhya Pradesh, correspond
ing Madhya Pradesh scales of
pay have been sanctioned.
Where, however, the responsi-
bilities attached to posts in
Vindhya Pradesh are less than
those attached to similar posts
in Madhya Pradesh, lower
scales of pay bhave been sanc-
tioned.

(4) Suggestions to [ncrease the
revenues of the State bave
also been made.

(b) Annual recurring expenditure—
Rs. 9 lakhs.

Non-recurring expenditure—Rs. 27
lakhs.

OBRGANISATION OF MINISTRIES

*1227. Shri Nigesbwar Prusad
Bimha: (a) Will the Minister of
€inabee be pleased to state whether
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‘an ¢bjective examination' of the or-
ganisation of each Ministry of the
Government of India undertaken by
a team of officers bas been completed
by now?

(b) It so, what main characteris-
tics calling for immediate action
have come to light?

The Deputy Mimister of Finance
(Shri M. C. Shab): (a) The special
team of officers conducting the objec-
tive examination of the organisations
of the Government of India have so
far covered the Ministries of Food and
Agriculture, Irrigation and Power and
Labour and their attached and subordi-
nate offices. the office of the Union
Public Service Commission, the head-
quarters office of the Chief Controller
of Imports and Exports, the Develop-
ment Wing of the Ministry of Com-
merce and Industry and ten subordi-
nate offices of the Directorate General
of Posts and Telegraphs under the
Ministry of Communications.

(b) The review conducted by the team
bhas disclosed overstaffing in @ number
of offices. Defects in office procedure
and duplication of effort have also
come to light and suitable remedial
measures have been suggested in all
such cases.

ErFiciency DrivE 1N GOVERNMENT
DEPARTMENTS

#1228 Shri Dabhi: Wili the Minis-
ter of Home Affatrs be pleased to
state:

(a) whether Government's attém-
tion bas been drawn to the Planoing
Commission’s observation that ar-
rangements for assesslng the work
of an individual official. for encourag-
ing bim if his work is good, and
warning or punisbing him if his work
is had, are unsatisfactory and (nat
sulficient notice is not being taken
of defaults of duty, and there bas
been too much toleration of poor
performance; and

(b) if so, what positive steps Gove
ernment bave taken to remedy this
state of affalrs?

The Deputy Minlster of Home
Affairs (Shri Datar): (a) Yes.

(b) Regular inspection of offices and
careful record of confidential remarks
from the two important bases on which
the work of individual officers can be
assessed The specific steps to be taken
to ensure a regular system of inspection
and maintenance of annual confidential
reports are under consideration.

Ala Mauks 1N PEPSU

*1229. Shri Ajit Sigh: (a) Will
the Minister of States be pleased to
state bow much acreage of land was
under Ala Mallks before the 29th
August, 19537

(b} How much of this land is un-
der cultivation and bow much is
cultivable?

(c) Have the proprietary rights of
any portion of this land been vested
in Adnao Malile since the enactment
of PEPSU Abolition of Ala Malikiyat
Rights Act. 19537

(d) If so, bow much?

The Minister of Home Afairs and
States (Dr. Katju): (a) 3,08,109 acres;

(b) Under cultivation: 2,95,143 acres;
Culturable: 6267 acres: and Uncultur-
able: 6699 acres:

(c) Yes;
(d) 2.98,616 acres.

ANNUAL ANNUITY TO NAWAB OF BHOPAL

*1230. Shri Gidwani: (a) Will the
Minister of Staks be pleased to state
whether it is a fact that the State
Government of Bhopal bad refused
to entertain the claim of the Nawab
of Bhopal, for the exemption of
Jagirs, including a number of vil-
lages, from the operation of the
Bhopal Abolition of Jagirs and Land
Acquisition Bill?

{(b) ¥s it a fact that the Nawab
bad moved the States Ministr¥ but

the States MHnistry had alse not
agreed to this demand?
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{c) Is it a fact that Bhopal State
bas now agresd to pay him un an-
auity of Rs. 1,64,233 every year
fill his death?

(d) 1s it a fact that the amount
of annuity exceeds that of the an-
nual revenue of the estate under dis-
pute by about Rs. 50,0007

{e) If so, why has he been allow-
ed this excess of income?

The Minister of Home Aflairs and
States (Dr. Eatja): (a) Yesa.

(b) Yes.

(c) Information available to Govern-
ment show that this is correct, but con-
firmation from the State Government is
awaited.

(d) No. The gross annual revenue
from the Jagir is estimated at Rs.
3,28,000 approximately.

(e) Does not arise.

Biepl LicEnce FEe

*]1231. Shri A. K. Gopalsn: (a)
Will the Minister of Finance be
pleased to state whether it is a fact
that the licence fee of Rs 37/8/-
realised by the Govermment of In-
dia in 1951 from beedi retailers have
to be refunded to a large number nf
such retailers in the Travancore-
Cochin State?

{b) Will the Government of Jndia
state fhe number of such retailers
to whom refund is due and who have
not been given the refund in the
Travancore<Cochin State as on tne
1st October, 19537

The Depaty Minister of Finanee
(Sbri A. C. Guba): (a) and (b). Yes,
except 41 out of 6419 petty biri manu-
facturers in the Travancorg-Cochin
State, refund of licence fee has been
made in all cases as on the first of
October 1953. Of the 41 pending cases,
27 are stlll under scrutiny and in the
remaining 14 the licensees are dead
and their legal heirs have not yet turn-
ed up to claim refund.

INDIAN NAVY RESEARCH SECTION

*1234. Shri Nagpadas: Will tbe
Minister of Defence be pleased to
stabe:

(a) whether there is any tesearch
section attached to the Indian Nawy
for the manufacture of scieatific
equipment needed for the ships, and

(b) if so, whether any attempts
are being made for the manufacture
of Radar and radio telephone equip-
ment in the country?

The Miaister of Defence Organisation
(Shri Tyagi): (a) There is a research
organisation attached to the Indian
Navy which dees research and develop-
ment work in scientific matters affect-
ing the Indian Navy including the
designing of scientific instruments The
Indian Navy does not, however, have
any manufacturing facilities except for
simple type of equipment such as can
be manufactured in the Indian Naval
Dockyard.

(b) Radar and radio telephone equip~
ment has not yet been manufactured in
this country on a large scale; the New
Bharat Electronic Industries factory at
Bangalore will, however, undertake the
manufacture of equipment of this type
in future years.

KHAMARIA ORDNANCE FACTORY

*1235, Shri H. N. Makerjee: (a)
Will the Minister of Defence be
pleased to state whether there has
been sny further enquiry nt¢ toe
locidents at Khamaria Ocdnance
Factory on the 20th to 22nd July
1953 and aubsequently?

(b) If so, what bas been the fin®
ing?

The Deputy Minister of Defence
(8hri Satish Chandra): (a) and (b).
When I visited the Factory on the 13th
of October last. I tried to ascertal~
facts relating to the incident= at
Khamaria in July. [ personally ques-
tioned the officials concerned and the
Hespital Staff and also met deputations
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of T.abour Union Executives. I examin-
ed certain Hospital records too. No
forma: inquiry was held or is proposed
to be held

ENGINEERING STORES DEPOT, PANAGAR

*1236. Shri H. N. Mukeriee: Will
the Minister of Defeace be pleased to
state:

(a) whether it is a fact that a
number of employees of the Engineer-
ing Stores Depot, Panagar, are llving
in condemned barracks or sheds;

(b) whether it is also a tact that
full rent at the usual rates ia Meing
realised from the employees; end

(c) whether Government have taken
any steps to build permanent accoms
modation . according to authorised
scale for these employees?

The Deputy Minksbher of Delence
(Shri Satisb Chandra): (a) 12 sub
ordinate personnel are living in a
barrack earmarked for demolition.

(b) Assessed rent at Re. 1/10/- p.m.
is being recovered from each of them.
The assessed rent is Jess than normal
rent which is 10 per cent of pay.

(c) Civilians are not entitled to Gov-
ernment accomamodation; but in view
of the special conditions obtainin¢ ot
PANAGAR. some civilians are being
provided with accommodation. A
project has been sanctioned, on
temporary specifications, to meet the
minimum living requirements of rough-
ly 50 per cent. of Army and Civillan
personnel.

A project for permanent accommoda-
tion was considered but dropped on
account of financial stringency.

Hicu Couwr Juoces

*1237. Shrimati Tarkeshwari Sinha:
Will the Minister of Home Aflairs be
pleased to state whether the Govern-
ment of India have invited the views of
the State Goverrvrents on methods of
attracting proper judicial talent %o
the Benches in High Courts?

The Minister o1 Home Affalrs tnl
Staks (Dr. Katju): No.

InpusTRUAL  Housmng

*1238. Shri Gidwanl: Will  the
Minister of Defeace be pleased to
state:

(a) whether it is a fact that the
All-India Defence Employees Federa-
tion, Debu Road, had submitted a
scheme to Government for industrtal
housing with a view to avoiding
retrenchment and to provide housing
to the employees working thera:

(b) whether Government have
considered the same; and

(c) if so. what their decision is?

The Depaty Miagister of Defence
(Sbri Satish Chandra): (a) Yes. Sir.

(b) and (c). The Scheme is under
the consideration of Governmen?

011 EXPLORATION DN ASSAM

- Samdar A. S. Saiph

m‘{m. Ram Snbhag Singh:

(a) Will the Minister of Natural Be-
sourees and Scientific Research be
pleased to state whether it is a fact
that the sedimentary rocks of Assam
offer favourable conditions for oil?

{b» Is any prospectiiig done in this
area?

metamorphic rocks of
the Shillong Plateau and the Idikir
bills close to the Naga hill forest
also contain oil sedimentary rocks?

(d) Will Government lay on tne
Table of the House a statement giv-
ing the various skeps taken lo dis-
cover petroleum devosie in  India.
specially* in the Eastern vaorke uf In-
dia?

The Minister of Edacation and
Natural Resonrces and Sclentific Re-
search (Maulaoa Azad): (a) Yes, Sir

(¢) Have

(b) The Geological survey of India
bave done preliminary geological work
in the area. The commercial prospect-
ing for oil will be done by the Assam
Qil Company Ltd.

(c) The metamorphic rocks of the
Shillong Plateau dv n¢t conlain any
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oil. But stains and shows of oil are
seen occasionally in the sedimentary
Tertiary rocks at the westerm border of
the Naga hills.

(d) A statement giving the desired
information is laid on the Table of the
House. [See Appendix V, annexure
No. 43,)

'é&UGGLING oF GoLD

*1240. Shrimatl Taskeshwart Sinba:
Will the Minister of Fimance be
pleased to state:

(a) whether smuggling of gold
from foreign vDoOckets has increased;

(b) the total quantity of gold seiz-
ed by the Customs authorities during
the year 1953, and

(c) what measures Government
propose to adopt to check this smug-
gling?

The Deputy Minister of Finance (Shri
A. C. Guha): (a) No, Sir. The present
indications are that smuggling of gold
from foreign pockets is on the decline.

(b) Gold worth Rs. 5.32.736 in all
has been seized by the Customs
authorities during the #en months end-
ing October 1953, while being smuggled
from the foreign pockets into India.

(c} A statement indicating the more
fmportant anti-snuggling measures
taken or proposed to be taken is laid
on the Table of the House. [See Ap-
pendix V. annexure No. 44.]\/

Grow MORE Foop COMPAIGN BY ARMY

*3241. Or Ram Snhhag Simgh: Wiil
the Minister of Defemce be pleased
to state:

(a) the total area of land under
plough under the 'Grow More Food’
effort of the three commands of the
Indian Army; and

(b) the total quantity of yield In_

the year 1953-537

The Deputy Minister of Defence
(Sardar Majithla): (a) 8628 acres.

(b) 8497 tons.

ABu TERRITORY

*3242. Shrt Gidwani: (a) Will the
Minister of Sfates be pleased to state
whether the question of Abu tarri-
tory remaining as a part of 3ombay
State or otherwise has been 2ettled?

(b) If not, will it be referred to
the proposed Boundary Corminission
for final decision?

The Minister of Home Afairs and
States (Dr. Eatfu): (a) No

{b) This is likely to he examined by
the proposed Commission for the re-
organisation of States.

TRAINING OF EX-SERVICEMPN

Sk M, 5. Gurupadsswvamy:
Shri V. Missir:

(a) Wiil the Minister of Defience be
pleased to state whether it js a fact
that about 241 ex-.servicemen of Iy
derabad, Mysore. Coorg and Hima-
chal Pradesh underwent some training
in the D.GR. & E. and State-lnstilu-
tions during the year 1952-537

(b} If so, what was the amount
spent upon their training?

(e} Hawe all the trained persoms in
the said places secured employment
or any arrangements made tberefor?

{d} Have Government any propossl
to implement this Scheme in other
States as well?

The Deputy Minlséer o Delenet
(Sardar Majithia): (a) 241 ex-service-
men of Hyderabad. Mysore, Coorg and
Himachal Pradesh States were trained
in the D.GR. and E. and State Insti-
tutions dwring 1950-53 and not 1952-53.

(b) Tbe Central and State Govern-
ments spent approximately Rs 76,361
and Rs. 96.315 respectively on the tzain-
ing of these ex-servicemen.

(c) 186 from Hyderabad and 6 from
Himachal Pradesh have been found
emp.oyment. Information regarding
other places is not available.

“1243.

{d) Training facilities are available
in almost all other States and they are
willing to train ex.servicemen desirous
of wndergoing training€.
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HINDUSTAN AIRCRAFT LTD.

*1244. Shri Namblar: Will the Minis-
ter of Defence be pleased to siabe:

(a) whether the Hindustan Aircraft

Factory is ruoning at a loss or profit;
and

(b) whether any dividend was
deciared and any amount transferred
to the General Reserve ever since the
factory started?

The Minister of Defence Organisation
(Shri Tyagi): (a) It is running at small
profits.

(b) A dividend of 3 per cent. amount-
ing to Rs. 5.25,000 was dec:ared in 1949.
50 and this sum was ploughed back by
increasing the share capital of the
Company to that extent. The amounts
transferred to General and other Re-
serves were:—

General Reserve :
Rs.
1947-48 . 5,55,869
1950-51 . 3,00,000
Research and Development Reserve 2
1951-52 . B . 7,5,000

HinpusTats AIRCRAFT LD

*1245. Shrl Nambiar: Will the
Minister of Defenee be pleased to
state:

(a) whether any Works Committee
has been organised in the Hindustan
Aircraft Factory of Bangalore;

(b) if not, the reasons therefor,

(c) what steps are being taken to
associate workers with production
matters; -

(d) what machinery bas been set
up to remove bottlenecks in turn-outs
stage by stage; and

(e) to what extent volun%ary co-
operation of workers is encouraged?

The Minister of Defence Organisation
(Shri Tyagi): (a) Not yet.

(b) The formation of a Works Com
mittee is under consideration, We are

1559

awaiting certain necessary information
regarding the strength of the Associa-
tion representing workers and their
distribution among the various depart-
ments of the factory.

{c) Joint Production Advisory Com-
mittees on which the workers are also
represented have been constituted in
almost all Departments of Hindustan
Aircraft Ltd.

(d) The problems regarding produc-
tion are discussed in the Joint Pro-
duction Committee Meetings on which
labour has adequate representation,
and solution of any bottlenecks is
reached after discussion at the meet
ings.

(e) Various Committees having ade:
quate representation of labour have
been formed by H.A.L. to encourage
voluntary co.operation of workers. In
addition, a Suggestion Scheme bas been
in operation, whereby employees are
encouraged to offer suggestions for im-
provements in production and efB-
ciency.

PAXISTAN SECURITIES

*1246. Sardar Bokam Siogh: Will
the Minister of Flaance be pleased
to refer to replies to starred questions
Nos. 1027 and 1028 dated the 4th
September, 1953 and state the amount
and details of Pakistan Securities that
have changed enfacement from Indian
Treasuries to Pakistan Treasuries
from Aist January, 1953, to 30th
September, 19537

The Deputy Minister of Finance
(Shri A C. Gaba): A statement is laid
on the Table. [See Appendix V, an-
nexure No. 45.]

C. 0. D. Kanrur

*I247. S8hri Ramachandra Reddi:
Will the Minister or Deftnee De Piges-
ed to sta%e:

(=) whether it is a fact that in the
Ist week of July, 1453 a number of
Senior officers of the Central Ordaance
Depot, Kanpur, reported to the Com-
mandant about certain serious lrre-
gularities pertaining to the misuse of
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Government Transport, Government
Labour and material; and

(b) it so, what action was taisen by
the Commandant on the said reports?

The Deputy Minister of Defence
{Sbrl Satish Chandra): (a) Sir, I must
<onfess that some officers serving in
the C.O.D. Kanpur did report to their
Commandant certain irregularities
about the alleged misuse of Government
material. stores and labour in connec-
tion with some improvements effected
in Officer's Mess and also in connec-
tion with a carnival show held for the
welfare fund of the Depot personnel
and their families. There was also
complaint of the misuse of man power
in raising and training C.0.Ix workers’
band.

{(b) The allegations were investigat
ed and it was found tbat no Govern-
ment stores. material or labour were
misappropriated for personal bemnefit
by any officer and whatever material
had been used for the common benefit
of the personnel of the Depot or off
<cers thereof. was, after its temporary use
for a small period, duly returned to
the depot and merged into depot stocks.

REPORT OF THE COMMISSIONER FOR
ScHEDULED CasTes awo Trmses

1248 Shrl Rbeckha Rhal;
' | Sbri Ram Dhasl Das: .

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Government of
India bave coosidered the second Re-
port of the Commissioner for Schedul-
ed Castes and Scheduled Tribes; and

{b) if so, with what results?

The Depuoty Mialster of Home
Affairs (Shri Datar): (a) Yes.

(b) The State Governments have
been asked to take necessary action on
the recommendations made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes with which they were
concerned. As regards matters pertain-
ing to the Central Government neces-
sary action bas been or is being taken
= win explained last week in the

course of discussion on the Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes.

Toaacco Tax

*1249. Shri Samgamma: Will the

Minister of Finpance be pleased to
state:

(a) whether Certificates have beeu
issued by Government for the realiza-
tion of Tobacco Tax in the scheduled
areas of Orissa; and

(b} if so, the number of such Certi
ficates issued and the amount realised
thereby during each of the last two
years (1952-53 and 1953-54 so far)7?_

The Depnty Minister of Finance
(Shri A. C. Guba): (a) Yes, Sir. Gov-
ernment have been constrained to adopt
this course in respect of a certain
number of persistent defaulters of
revenue. No certificates bhave been
issued in the year 1953-54.

(b) A statement giving the required
information is placed on the Table of
the House. [Se¢ Appendix V, annex-
ure No. 46.]

APPLEBY REPORT

[ Sbri Eaghopbir Sahai
Dr. Ram Subhag Siagh:
Shri Sinhasan Singh:

Will the Minister of Home Affairs
be pleased to state what action has
80 far been taken on the report on
Public Administration in India. sub-
mitted by Paul H. Appleby?

The Deputy Minister of Home Affairs
(Shry Dassr): In pursuance of the
recommendations contained in the
Appleby Repurt, Government bave de
cided to setup an Organisation and
Methods Division and to sponsor the
establishment of an Institute of Publre
Administration. Other matters arising
out of the Report are under their active
consideration

*1250.

Co-OPERATIVE SOCIETIES FOR
Ex-SERVICEMEN

*1851. et M. 8. Garapadasvamy:
(a) Will she Minister of Defemee be
pleased to state whether it is a fact
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that Government have organised co-
operative societies for the benefit of
ex-Service men?

(b) If so, what is the nature of
these societies?

(c) What are the sources of finance
for the said societies?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) The Societies are of two types:

(i) Tenant Fanining Co-operative
Societies.

(ii) Transport Co-operative Socie-
ties.

(c) In the case of (i) above, grants
are given by the Centre, States and
State Post-War Reconstruction Fund
Committees. Ex-servicemen colonists
also contribute towards the expenditure
of the Colony. If the above resources
are not sufficient the Central Govern-
ment gives a loan to the State Govern-
ment.

Regarding (ii) above, loans are given
by the State Post-War Raconstruction
Fund Committees and Central Govern-
ment, Settler members aiso contribute
towards the cost of the Scheme.

CANTEENS

*]1252. Bhei B. N. Singh: (a) Will
the Minister of Oefence be pleased to
state how many contractor-ma
Canteens have been replaced by
Military Unit-run Canbeens up to 3Ist
.July, 1953%

(b) What bas been ‘the result of
this policy in the way of benefits to
the Units concerned?

The Depoty Minister of Defence
(Sardar Majithia): (a) 940 by the 30th
November 1953.

(b) The net monthly profits of a unit
of Infantry Battalion strength in terms
of monetary gain are approximately
Rs. 6000 The benefits accruing from
the policy in general are more efficient
service and additional amenities to the
troope

BacRwARD Crasses CoMMISSION

#1253, Shri Sanganna: will the
Minister of Home Afalrs be pleased
to state:

(a) whether it is a fact that certain -
State Governments have not beeo.
able to supply necessary statistics in
conformity with the terms of refer-
ence of the All-India Backward Clas-
ses Commission; and

(b) if so, what action has been
taken to accelerate the work of the
Cammission?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes for the present.

(b) The State Governments have
been requested to fully cooperate with
the Backward Classes. Commission and
extend every possible assistance in
their work. It has also been suggested
that, where possible, a Special Officer
may be appointed by the State Gov-
ernments, for a short period to prepare
detailed replies to.the questionnaire and
also to furnish the information asked
for by the Commission.

TrisaL CoNFPRENCES

*1254. Shri Bheekba Bbai: Will the
Minister of Home Affairs be pleased
to state:

{a) how many Tribal Conferences
have so far been organised by the
Government of India flirough their
Commissioner for Scheduled Castes
and Tribes; and

{b} whether any expenditure there-
on was incurred by Government or
whether they were organised by
voluntary agencies?

The Deputy Minister of Home Affairs
(Shri Datar): (a) One.

{b) The expenditure incurred by the
fovernment amounted to Rs. 2098/77-

CENTRAL STATISTICAL ORGANISATION

*1255. Shri 8. C. Samanta: Wili the
Minister of Flpance be pleased to
state:

(a) whether the Decepnial Census
figures are taken into account or fresh
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statistics are taken by the Central
Statistical Organisation in their work;
and

{b) whelher dupiication in taking
statistics in tbe same matter is avoid-

=

ea:

The Minister of Finance (Shri C. D,
Deshmukh): (a) The Decennial Census
flgures are taken into account by the
Central Statistical Organisation in their
work;

(b) Yes.
Orrum}

*1256. Shri Brohmo.Choudbory: (a)
Will the Minister of Finance be pleas
ed to state the Opium growing States
in India and what is the total annual
production, State-wise?

(b) What is the total amnual con-
sumption in each State?

(c) What are the production prices
and what are the sale prices?

(d) Is opium e.ported %0 foreign
countries?

-

{e) I so0. to which countries and of
what value?

Tbe Deputy Mialster of €inance (Shri
A .C. Guoba): (a) The quantity of
opium produced during 1952-53 season
was 5346 maunds in Uttar Pradesh,
6203 maunds in Madhya Bharat, 4360
maunds in Rajasthan and 85 maunds in
Himachal Pradest:.

(b) to (e). A Statement giving the
required information is laid on the
Table of the House. [See Appendix
V. annexure No. 47.]

STIPEMDS TO STUDENTS OF TRIPURA

*1257. Shri Dasaratha Deb: (a)
Will the Minister of Eduoeation be
pleased to state whether any arrange-
ment has been made either by the
Government of Tripura, or by the
Government of India for providing
stipends along with capitation fee for
those Students of Tripura who want
to get technical education in Medlcal
and Englneering schools or colleges
outside the State?

(b) If so, how many students are
at present availing themselves of such
facilities?

(c) How many of them are tribal
and how many non-tribal?

The Minister of Edocation and
Natural Resources and Scientific Re-
search, (Maulana Axad): (a) Yes.

(b) Eight.

(¢) Two Tribal, six non-Tribal.

REBATE oF IMPORT DUTY ON Raw
MATERIALS

*1258. Shri K C Sodhia: Will the
Minister of Finance be pleased %o
state:

(a) whether rebate of import duty
is given on any raw materials import-
ed for use in industries here;

(b) if so, the names of those raw
materials and the industries concern-
ed; and

(c) the total amount of such rebate
given in 1952-53?

The Depaty Mielster of Finance
(Shri A. C. Gnha): (a) Yes Sir;

(b) A statement is laid on the Table
of the House. [See Appendix V, an-
nexure No. 48.]

(c) A separate record of the amounts
paid as refund in such cases is not
maintained

GYPSUM IR RAJASTHAN

*1250. Shri ®heekhs Bhai: Will the
Minister of N2tnral EBowures aad
Scientific Besmarch be pleased to
state:

(a) the average quantity of Gypsum
available in a year from differeat
places in Rajasthan: and

(b) the number of gypsum quarries
In Rajasthan?

The ™inister of Edocation apd
Natoral Resources and Sclentific Re-
search (Maulana Azad): (a) The pro-
duction durlng the last three years
was—

(1) 1950 ... 171,172 toms.
(2) 1951 ... 168,313 tons.
(3) 1952 ... 356,125 tonms.
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(b) Gypsum is at present
from four areas.

worked

CHOWKIDARS

*1360. Shri Vallatharas:  Will the
Minister of Defunce be pleased tn
state:

‘(a) whether it is a fact that chowki-
«lars working in the barracks and
stores are not allowed to avail them-
selves of the weekly and gaazetted
holidays and recess for meals;

(b) whether bhours of work have
been flxed for the chowkidars and 1f
%0. whether such bours are enforced;

{c) whether it is a fact that these
employees are graded as temporary,
Jregular temporary and casual workers
and whetber it is the policy of Gove-
ernment to keep them non-permanent;

(d) whether the employees bave
been allowed to avail themselves of
their earned leave since 1st August,
1949; and

(e) if not, the reasons thereof?

The Deputy Migister of Oefcnae (Shri
Satish Chandra): (a) Chowkidars
employed in Store Yards and Store De-
pots are allowed the weekly and gaazet-
1ed holidays by rotation. Those employ-
ed to look after varant buildings are
allowed to stay on the premises with
their families and are not given holl-
days regularly, though leave of absence
is Eranted wben required. Although
technica’ly on duty all the 24 hours,
the entire period for them is a recess.

(b) They are generally employed for
8 bours a day except those looking after
the vacant buildings.

(c) They are classified as permanent,
quasi-permanent, temporary and casual.
Some of them become permanent when
vacancies are available.

(d) Yes

f{e) Does not arise.

1AND AcQuisiTION

#1262. Bhri Eanavade Patil: Wil
‘the Minister of Defence be pleased to
state:

(a) bow many villages bave lost
sheir cropcultivating lands due to

the acquisition of the same by the
Government of India for the purpose
of Karjune-khare Armament Ranges
in Alunadnagar District;

(b) whether it is the intention of
Government to return all or some of
these lands in the near future. and

(c) whether the Government of
Indla bave granted any compensation
for the acquired land?

The Deputy Minister of Defence
(Sardar Matithia): (a) The number of
the villages is 13. The lands bave not
so far been acquired but continue to
be beld under requisition.

(b) No.

(c) Does not arise as lands are not
acquired. The land owners are paid
recurring compensation on account of
requisitioning.

CommuNITY PROJECTS Al D GOVERNMENT
SERVANTS

*1263. Sbhri Muniswamy: Will the
Minister of Home Affairs be pleased
to state whether it is a fact that Gov-
ernment Servants are not banned
from raising subscriptions or partici-
pating in such activities in the Com-
munity Project Schemes, under the
Five Year Plan?

The Minister of Home ANairs and
States (Dr. Eatju): There is no such
general ban. A copy of the relevant
orders on the subject is placed on the
Table of the House. [See Appendix
V, annexure No. 49.]

CONFIRMATION OF EMPLOYEES

*1264. De. Lanka Sondaram: (2)
Will the Minister of Home Affairs be
pleased to state whether it is a fact
that a large number of employees re-
cruited during war in certain subordi-
nate Departments of the Government
of India bave been confirmed although
they did not possess the minimwn
academic qualificatlons?

(b) Is it a fact that this concession
bas been denied to some of the senior
clerks of the same category in the
Secretariat and if s0, why?
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The Deputy Minister of Home Affairs
(Shrl Dasar): (a) Exemptions from the
'minimum qualification” Rule bawve
been granted from time to time on
merits in respect of employees of cer-
tain subordinate Officers e.9. the Lower
Division Clerks of the Defence Instal-
lations. Confirmation of employees not
educationally qualiied have been
made in such cases.

(b) No such exemption bas been
given in respect of the clerks in the
Secretariat. The reasons for not grante
ing such exemption are:

(i) that a higher standard of work
is expected in the Secretariat;

(ii) In the Secretariat the minimum
educational qualifications for
clerks have been in force for
a long time. In Subordinate
Offices, on the other band,
there was no such general
order before 1947 and educa-
tional qualifications were pres
cribed by the Heads of Depart-
ments and exemptions there-
from were also granted by
them,

UNEMPLOYMENT

*1265. Shrl K. P. Tripathl: will
the Minister of Education be pleased
to state whether the Assam Govern-
ment have signifled their assent to
participate in the scheme of recruit-
ing rural teachers and social educa-
tion workers as a measure to relieve
unemployment?

The Miaister of Eduocation and
Natoral Resowtees and Sclentific Re-
search (Mauolana Azad): Yes, but the
proposals from the State Government
have not yet been received.

ConFERENCE OF NAVAL OPFICERS

*1266. Shri, Munlswamy' (a) Will
the Minister of Defence be pieased to
state whether it is a fact that the
8th Annual Conference of the Naval
OMicers was held at New Delhi during
the first week of December, 19537

(b) It so, what were the imPportant
subjects discussed at the meetlng?

The Minister of Defence Grganisation
(Sbrl Tyagi): (a) Yes, the 8th Senior
Officers’ Conferences was held at New-
Delhi from 30th Novembgr to 4th:
Decemnber 1953.

{b) The Conference discussed policy
and administrative matters which are
of a Confidential nature.

NavAL ESTAB LGSHMENTS

*1267. Shrl Monswaay: (a:
Will the Minister >f Defence be
pleased to state how many Naval Es-
tablishments are there in India?

(b) In how many places are train-
ing courses conducted for Naval OfE-
cers and other Naval personnel?

The Minister of Delence Organisation
(Shri Tyagi): (a) and (b). There are
six Naval Establishments and Training
Courses are held in all of them.

TimBER USED N ORDNANCE FACTORIES

*1268, Shri M. L. Agrawak: (a) Will
the Minister of Defence be pleased to
state the value of timber used in the
ordnance factories in the years 1950-
51. 1851-52 and 1952-537

(b) Is it a fact that costly species
of timber of the best quality avail-
able in the country are utilised in the
ordnance factories for the manufac-
ture of packing cases, crates and
ammunition boxes for which cheaper
variety of timber can be safely used?”

{c) Are the offcuts of this pre-
cious material put to good use with-
out wastage?

The Deputy Minister of Defence
(Shrl Satish Chandra): (a) The value
of timber received by the Ordnance
Factories during each of the years is
as follows:

1950-51 — Rs. 12 lakhs.
1951-52 — Rs. 22 lakhs.

195253 — Rs. 22 lakbs
Separate figures are not available for

the value of timber actually utilised
during each year. _

(b) High grade timber is used only
for the manufacture: of ammunition:
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boxes and timber of less costly varieties
is utilised for the manufacture of ordi-
nary packing cases and crates. Low
grade timber is not suitable for am-
munition bHoxes. .

(c) Yes.

GRrANTS TO INSTITUTIONS

*1269, Shri D. C. Skarma: Will the
Minister of Edacation be pleased to
state:

(a) what amount has been sanc-
tioned during 195253 for the estab-
lisbment or development of educa-
tional, techmical and scientific insti-
tutions in Punjab, PEPSU and Hima-
chal Pradesh respectively under the

Five Year Education Development
Plan; and
(b) which institutions in these

States bave been selected
purpose of these grants?

for \Ihe

The Minister of Edncation and
Natural Resourves and Sclentific Re-
segrck (Manlana Arxad): (a) and (b).
A statement is laid on the Table of the
House. [See Appendix V, annexure
No. 50.]

BHABINA Firmng RANGE

*i270, Shri V. G. Deshpapde: (a)
Wiili the Minister of Defence be pleas-
ed to state whether it is a fact that
twenty-two villages in Tahsil Pichhare
of District Shivpuri., in Madh¥ya
‘Bbarat. were requisitioned by the De-
fence Department for the purpose
of fleld firing range Bhabina, District
Jbansi in U.P.?

(b) Is it a fact that they were re-
quisitioned for a period ending two
wears after the war?

(c) Is it a fact that the land has
not still been returned?

(dy Is it a fact that no compen-
sation has been paid to the evacuees
for the last eight years?

{e} When do Government propose
to pay tbe compensation to the eva-
<uees and when will the villages be
veturned to fhe original occupants?

The Depuly Minlster of Defence
(Sardar Majlthia): (a) Yes. The lands
were hired and not requisitioned.

(b) Does not arise in view of (a)
above.

(e) Yes.

(d) Compensation bas been paid up
to July 1946,

(e) Government of Madbya Bharat
bave been requested to arralige pay-
ment. The return of any land to original
occupants depends on what area will
be permanently required by the Defence
Services. The latter question is under
consideration of Government
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The Minister of Edncatioa and
Natoral Resocurces and Scientiic Re-
sexreh (Maslana Azad): (a) and (b).
Not yet, but an offer will be made
shortly. Rs. 200 per month plus tution
and examination fees will be offered.
The subjects will depend upon the
choice of the candidates and the sub-
jects awvailable.

(c) Ten in 1952-53 and seven in 1953-
54.



1563 Written Answers 22 DECEMBER 1953 Written Answers 1564

DEMOTION OF HAVILDAR CLERKS

#1272, Sbri Bhakt Darshas: Wil
tbe Minister of Defence be pleased to
State:

(a) whether the programme of re-
tesseg and reversions of Havildar
Clerks, recruited directly during the
‘World War Ti, has been completed;

(b) if so, how many of them have
been made Naiks and Lance-Nalks
and how many have proceeded on
wvoluntary release;

(c) whether it has been verified that
.some of these Non-Commissioned
Officers had originaily joined as re-
gular Sepoys and had been promoted
&3 Lance-Naiks or Naiks but =ere
Jater on converted into Havildar
Llerks against their will due to acute
shortage of Clerks in the Field:

(d) if so, what is their number; aud

(e} whether it has been decided to
allow them to retain thelr rank of
Havildar at least till they are wasted
out of tbe army?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes, Sir.

(b) Approximately 6,700 elected to
gerve in the lower ranks. The number
of those made Naiks and L/Nalks is
not readily available. Approximately
2.900 bave proceeded on voluntary
Tealease.

(c) No one was re-mustered as a
Clerk without his consent.

(d) and (e). Do not arise.

DLy ALLowANCE OF CLasS IV EMPLOYEE

#1273, Shed T, B. Vittal Bac: Wil
the Minister of Finasnce be pleased to
dtate:

(a) whether, by the inclusion of
dearness pay in basic pay, the rate
of daily allowance has been enhanced
in respect of all Central Government
employees except Class IV; and

{b) if so, whether Government wiil
consider the advisability of fixlng a
proportionate rate of daily allowance
for the Class IV embloyees also?

The Deputy Ofinister of Finalce
(Shri M. C. Shah): (a) No, except in
those cases where the rate of daily al-
lowance varies with pay.

(b) The auestion of fixing a higher
rate of daily allowance for Class IV
emp.oyees has already been taken up
but the exact increase to be granted re-
mains to be finalised. Orders in this
matter are expected to be issued short-
ly.

*“DEATH -CUMBFTIRPMENT GRATUITY

*1274. Shri T. B. Vittal Rao:  Will
the Minister of Fimance be pleased to
state:

(a) whether it is a fact that \the
Gadgil Committee recommended that
dearness pay should be. included in
basic pay for granting “Death-2um
retirement” gratuity and calculdtion
of pension of all Central Government

employees;

th) whether it [s a fact that cloubts
have been raised on the Goverament's
orders on the Commitiee’s recommen-
dation; and

{c) It so, whether Government pro-
pose to clarify the orders?

The Depaty Minister of Firance (Shri
M. C. Shah): (a) to (c). As a result of
the Gadgil Committee's recommenda-
tions. orders were issued that dearness
pay should be included in basic pay for
calculating ‘Death-cu m-retirement’
gratuity and pension of all Central Gov-
ernment servants. Since doubts were
raised in certaln Quarters about the
applicability of these orders to Class [V
employees, specific orders have since
been issued making [t clear that they
apply to Class IV employees as well
as to others.

GanolL CoMMITTEE

*1275. Shri T. B. Vithal Rao: (a)
Will the Minister of Finance be pleas-
ed to state whether. by implémenta-
tion of the Gadgil Committee's re-
commendations on {nclusion of -ear-
ness allowance in pay, Central Govern-
ment employees attached to “C” class
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stations drawing pay between Rs 75/-
and Rs. 100/- p.m. are required to
forfeit house rent allowance and pro-
tection against loss of emoluments is
granted only till the date of drawal
of next increment in the scale of pay?

(b) It so, do Government provose
to protect such loss of emoluments?

The Depuoty Miniséer of Floance
(ShriM. C. Shah): (a) Central Govern-
ment employees in ‘C’ class stations
and drawing pay between Rs. 75 and
Rs. 100 p.m. who would have suffered
an immediaté drop in emoluments by
the merger of half the dearness allow-
an® with pay have been protected by
the grant of a personal compensatory
allowance, which is absorbable in future
increases in emoluments fn the szame
maoner as employees in ‘A' and ‘B’
class stations who are similarly affect-
ed. This concession is not restricted
only to the date of next increment.

(b) Does not arise.

SHROFF COMMITTEE

*1275. Shri Bamsal: Will the Min-
ister of Finance be pleased to state
whether the work of the Committee
appointed by the Reserve Bank under
the Chairmanship of Shri A. D.
Shroff is confined only to short l‘erm
finance for Industry?

The Minister of Fiaaace (Shri C. D.
Desbmukh): No. Sir. The Committee
appointed by the Reserve Bank of
India under the Chairmanship of Shrl
A. D. Shroff wi!l examine how increas-
ed finance can be made available to the
private sector through sources other
than those under the consideration of
the Taxation Enquiry Commission. In
particular. they will examine the pos-
sibility of providing on a larger scale
bank finance for development in the
private sector. The work of this Com-
mittee wil! cover the question of faci-
lities for not only the short-term but
also tbe long-term requirements of
private industcy.

Naga Narionar Couxcin

Shri Rishang Eeishing:
*1277.4 Shri S C Samanie:
LShri Raghunath Singh:

Will the Minister of Home Affafrs
be pleased to tefer to the answer to
starred question No. 494 askerd on the
1st December, 1953 and state:

(a) bow and in what form the
leaders of the Naga National Coun-
cil have been catTying on anti-State
and anti-Indian propaganda;

(b) whether Government have in-
quired into the real! causes as to why
the Naga National Council leaders
bave been doing the anti-State and
anti-Indian propaganda; and

(c) the measures so far faken by
Government to remove the causes and
to establish good-will and unde:-
standing with the Nagas?

The Minister of Home Affairs and
States (Dr. Katjn): (a) The leaders of
the Naga National Council have been
indulging in various acts of law!essness
including assault on and intimidation
of loyal Naga Government Servants.
Objectionable and prejudicial leaflets
bave also come to the notice of Govern-
ment wherein Nagas were asked not to
par ticipate in the ’'Independence Day’
celebrations and refuse fo be identifi-
ed as Indians.

(b) The cause is stated t= be the
desire »f the Nagas to become fully
arid entirely independent of India.

(c) Government are doing all they
can to associate the Nagas 'with the
best interests of the country. They
have appointed a Naga as Chairman of
the Wokha Bench Court who is report-
ed to be doing very useful work. They
are also contemplating opening more
administrative centres in the interior.
Development plans for the district mre
being implemented and more schemes
are belng taken ap for school, hospitals,
roads. water, supply ef.
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L. A. S. TramNg ScEOOL

*1278. Shri E. P. Tripatht: Will the
Minister of Home Aflairs be pleased to
tefer to starred question No. 1033 of
the 4th September. 1953, regarding the
appointment of a whole time Princl-
pal for I.LA.S. Tralning School and
state whether any decision has since
beexr taken in the matter?

The Deputy Minister of Home Affairs
(Sbhri Datar): It bas been decided to
appeint a whole-time Principal for the
LA.S. Training School. Steps are now
being taken to select a suitable officer.

INDIAN STUDENTS IN PAIstAN COLLEGES

*1279. Paodit 5. C. Mishra: (a) Will
the Minister of Education be pleased
to state the number of Indian stus
dents who were reading in Pakistan
Colleges on the date when the pass
port system was introduced?

(b) How many of them are now
conlinuing there as Indian Nationals?

ic) Do Government propose to give
any facilities to these students in
case they wish to come back and join
Indian institutions?

(d) Have any representations been
received by Govermment from such
students or their guardians?

The Mianister of Edocation and
Natoral Resources and Scientific Re-
search (Mausns Awmed): (a) to (c).
Information is not readily availabie
and will be placed on the table of the
House when collected.

(d) No Sir.
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The Deputy Minister of Home Affairs
(Sbri Datar): A sum of Rs. 2,00,000
has been alloited to the State of
Vindhya Pradesh for the year 1953-54
for the welfare of the Scheduled Castes
i£, Removal of Untouchability. No
amounts have been allotted for the
Backward Classes as such pending the
recommendation of the Backward
Classes Commission

BoNUS SHARES

*1281. Shri K P. Trigathi: Will tie
Minister of Finance be pleased to
stake:

(a) wbether it is a fact that follow
ing certain rumours about proposed
taxation measures on bonus issues of
shares in the next budget. threre bas
been increased issue of bonus shares
by a large number of companies in
Calcutta and Bombay, out of reserves.
and

(b) if so, whether any step is under
consideration of Goveroment to pre-
vent this?

The Deputy Minister of Finance
(Shri M C. Shah): (a) Government are
not aware of the rumours to which the
hon. Member refers but it is possible
that some applications are being
inspired by such apprebension I would,
however, inform the hon. Member that
a preliminary review of the statistics
relating .to the issue of bonus shares
during the last four years does not
indicate any increase in the number of
consents given. There bas been. bow-
ever, a slight increase in total amount
of capital proposed to be issued as
bonus shares to which consent has been
given so far during this year; but this
increase is mainly due to one case,
which presented certain special
features.

(b) Government bhave this question
under close review from time to time
and, if and when necessary, will take
such actlon as they consider ap-
propriate.
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INTEGRATION OF STATE Foaces

+1282. Th. Laksbman Singh Charak:
Will the Minister of Defence be pleas-
ed to refer to the reply to starred
question No. 738 on the 13tk March,
1953 regarding the integration of
Jammu and Kashmir Stase forces and
state how far this matter has pro-
Eressed?

The Minister of Defence Organisation
(8hri Tyagi): The integration has not
yet taken place but certain problems
which will arise as a resuit of integra-
tion are under examination. Some sug-
gestions for dealing with the interim
situation, in case the integration is de-
layed, are also under consideration.

EMPLOTMONT EXCHANGES

+1283, Th. Lskshman Singh Charsk:
(a) Will the Minisver of INome
Affalma be pleased to state whether
any special instructions have been
given to the Heads of the Depart-
ments and the Ministries of the Gow
anment of Indla to refer certain
categories of vacancles %o the Employ-
ment Exchange whenever vacancies
arise?

(b) 1f so, what were the precise
instructions given and whether the
instructions are belng atrictly observ-
ed by the Heads of the Departments
and Ministries?

The Depoty Minister of Home Affairs
(Shri Dstar): (a) and (b). Yes. In-
structions are in force that all
vacancies other than those to be filled
through the Union Public Service Com-
mission or by open competitive exami-
nations or by normal departmental
promotion should be notified to the
Employment Exchanges and filled by
candidates muminated by them. These
instructions are subiects to the follow-
Ing exceptions:

(i) Where the Ministry of Home
Affairs have, for special
reasons, allowed a different
procedure to be followed for
filling such vacancies

{ii) In respect of vacancies reser-
ved for members of Scheduled

Castes. Scheduled Tribes or
Anglo-Indians Ministries and
Heads of Departments have
been Instructed to advertise
and send intimation to ap-
proved Associations represent-
ing such communities. Ap-
pointments in such cases are
allowed to be made even other
wise than on the nomination
by Employment Exchanges.

Government have no reason to hold
that these instructions are not general-
Iy being observed.

FINANCING AGRICULTURAL OPERATIONS
N U P,

*1284. Shri H. 5. Pramad: Will the
Minister of Finamee be pleased to
state whether the Reserve Bank of
India has made any provision for
fnancing Agricultural  operations
and marketing of croos of co-opera-
tive societies in U, P. in the year
1953547

The Deputy Minlster of Finance
(8hri A, C. Guoba): Yes, Sir. In its tar-
get figures of allotment the Reserve
Bank of India bas allowed for a figure
of Rs. 2 crores for financing seasonal
agricultural operations and marketing
of crops in the Uttar Pradesh during
1953-5¢. A credit limit of Rs 396
lakb to be avaited of through the Uttar
Pradesh State Cooperative Bank under
Sections 17(2) (b) and 17(4) (a) of
the Reserve Bank of India Act, 1934,
has been applied {qr an¢l sanctioned up
to the 4th December. 1953.

Crrer Erecrion CoMMISSIONER

*1285. Shri K. C. Sodhia: W:ll the
Minister of Law be pleased +to state
the period of deputation of the Chief
Election Commissioner out of Iadia
and the terms thereof?

The Minister of Law and Minority
Affairs (Shri Biswas). The period of
deputation of the Chief Election Comr
missioner to Sudan was from the 3rd
March, 1953, to the end of December,
1853, or tiil he finishes his work there,
whichever was earlier. A statement
mentioning the terms of the deputation
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is p'aced on the Table of the House.
{See Appendix V, annexure No. 51.}

Forts oF CuiTrorGarH anD Kum
BHALGARH

*1286, Shri Ralwant Sinha Mehfa:
(a) Will the Minister of Edecation
be pleased fo state whether it & a
fact that the forts of Cbittorgarh
and Kumbbalgarh in Rajasthan have
been declared as monuments of na-
tional importance?

(b) If so, when were they taken
over by the Central Government and
what progress bas beem made so far
as regards their maintenance and
repairs?

(c¢) How much rmoney bas been
spent so far on each of them?

The Minister of Edaocation and
Natorai Resources and Scientific Re-
search (Maulana Azad): (a) Yes.

{b) Since 1st June 1953. Special
repairs to Naulakha Bhandar and Rana
Kumbha's Palace in Chittorgarh Fort
are under progress. The entire work of
repairs to Chittorgarh Fort will take
3 or 4 years more to complete. The
Kumbhalgarh Fort has been inspected
and repairs thereto will be undertaken
in due course.

(c) A sum of Rs. 15,000 was spent
during 1952-53 on repairs to Chittor-
garh Fort. As the work is in progress
It is not possible to give exact expendis
ture incurred during the current finan-
cial year.

MiLITARY NURSING SERVICE

*1287. Shrl K. Sohrahmaayam; (a)
will the Minisfer of Defence be
pleased to state whether it is a fact
that about 75 nursing officers have
been selected for commission in the
Military Nursing Service?

{b) If so, have Government in
curred any exPenditure on their
training?

(c) What is the salar¥ om which
they will be started?

The Depoty Minister of Defence
(Sardar Majithia): (a) Only 52 candi-
dates were selected this year for com-
missioning as Nursing Officers in the
Military Nursing Service.

{b} No, as the candidates selected
are already trained.

(c) Rs 325 p.m, exclusive of allow-
ances which work out to Rs. 80 p.m

S0LDIERS’, SAILORS’ AND AIRMEN’S BOARDS

*1288. Shri Hem Raj} (a) Will the
Minister of Defenee be pleased to
state the number of soldiers’, sailors’
and airmen's boards functioning in
the country?

(b) Have Govanment appointed
any Committee for their reorganisa-
tion?

(c) If so, bas its report been re-
ceived and what are ts main
recommendations?

The Deputy Minister of Defence
(Sardar Majithia): (a) 187.

(b) Yes.

(¢) The report has been submitted
to the Government. It would not be
in the public interest to divulge the
recommendations of the Committee as
they are confidential.

FORGBIGN CHRISTIAN MISSIONARIES

#1289 Shri Debeswar Sarmah: (a)
Will the Minister of Home Affairs
be pleased to state whether the
foreigners who have got themselves
registered in India. have to notify to
police if they go from one place to
another inside the country on busi-
ness or holiday?

{b) If so. does this condition of in-
forming poiice apply in the case of
all foreigners inciuding Cbristian
Missionaries?

The Minister of Home Affairs and
States (Dr. Katju): (a) Foreigners
other than tourists or who are in India
only in transit are required to notify
their movements in writing to the
Police if they propose to be absent from
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the place of their registered address
for more than two weeks or stay in
another district in a place other than
a hotel for a pericd exceeding one
week.

(b} Yes; unless they have obtained
a travel permit which will entitle tham®
to move freely without repoiting their
movements. This is generally done
by foreigoers, including missionaries,
who have to travel very frequently.

PHysicar Epvcamion

*1290. Babn Ramnarayan Singh:
(a) Will the Minister of EdueaBEon be
pleased to refer to the answer to
starred Qquestion No. 1929 asked on
the 7th May 1953 and state whether
the Sub-Committee of the Advisory
Board of Physical Education bas
since considered the existing arrange-
ments for courses of = instructions on
Physical Education. including recrea
tional activities and Yogic Physical
Culture in schools and colleges?

(b) If so. what are their findings
and what improvements have been
made in the existing courses of Ims-
tructions?

(c) Have Government considered
the question of creating Chairs on
Yogic Physical Culture in the Uni-
versities to promote research in Yogic
Physical Culture?

(d) If so, with what results?

The Minifter of Education and
Natural Besources and Sclentifie Re-
search (Manlana Asad): (a) Yes.

(b) Receipt of the finalised report of
the Sub-Committee is still awaited.

(c) and (d). The matter is receiving
consideration.

MEETING OF SUFERINTFNUENTS OF
OrpnNance Facrosmes

*1291, Shri H N. Mokerjec: Will
the bMinister of Defente be pleased to
state what decisions, if any, were
taken at a meeting of Superinten-
dents of Ordnance Factories reported
to bave been held oo the 25th and
26th October, 19537

The Deputy DMinister of Defenee
(Shri Satish Chandra): At a Conference
of Superintendents of Ordnance
Factories held on the 22nd. 23rd and
24th October 1953, the question of uti-
lisation of surplus capacity for the
production of civilian consumer goods
was discussed. It was agreed that the
requirements of the Defence Services
should be estimated sufficiently in ad-
vance in order to avoid violent fuctua«
tions in the work-load. It was alse
decided that enquiries in regard to civil
trade work should be dealt with speedi
ly and in a business like manner. The
question of delegating certain addi-
tional financial and administrative
powers to the Superintendents was
examined. It was impressed on all con-
cerned that labour relations must be
based on principles of justice, under-
standing and reasonableness.

Tiger MENACE 1N TRIPURA

*1292, Shri Dasarstha Dek: Will
the Minister of Stats be pleased to
state:

{a) whether Government are awarc
tbat the tribal areas of Tripura, from
Dharmanagar to Belonia, are infested
with tigers;

(b) whether it is a fact that about
25 men were killed by tigers, within
the last few months; and

(c) what steps are being taken by
Government for the protection of the
villagers?

The Minister of Home Affairs and
States (Dr. Katjn): (a) Yes.

(b) Nine men were reported to have
been killed during the last few months

(¢) The Forest Department of the
State depute their Forest Patrol staff
for this special duty. Local shikaris
are also engaged whenever informa-
tion is received of any depredations.
Suri V. P, Menon's Book on Transrez

OoF POweR
Th. Labsbman Singh Charak-
‘1393-{ Shri U, S. Dubs;

Will the Minister of Home Aflairs
be pleased to state:

(a) whether Government are aware
that ap arrangement has been enter-
ed into by the Rockfeller Foundation
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with the Indian Council of World
Affaira for the publication of a book
dealing with the transfer of power
in India under the direction of Shri
V. P. Menon, retired Secretary, Minis-
try of States, Government of India;

(b) whether the ahove-mentioned
publication is to contain State papers
of the Government of India said to be
at present in possession of Shri V. P.
Menon; and

(c¢) whether Government have ac-
corded permission to Shri V. P. Menon
to incorporate those State papers in
the forthcoming publication?

The Minister of Home Afairs and
States (Dr EKatju): (a) Yes. This is
purely a norrofficial arrangement with
which the Government as such are not
in any way concerned.

(b) and (c). Government are not
aware of any State papers being in
the possession of Shri V. P. Menon Nor
has be applied for pexrmission to use
any such papers. Government are
confident that Shri Menon is fuily
aware of the provisions of the Official
Secrets Act.

Canvtear Reserve PoLice Force

*1294. Shei U. M. Trivedk (a) Will
the Minister of States be pleased
to state the total number of officers
attached to the Central Reserve Police?

(b) How many of them are borne on
the Central Reserve Police cadre?

(c) What is the difference in salaries
of those who are on the Central Re-
serve Police cadre and those who are
borrowed from outside?

(d) How many of these officers are
employed on ¥emporary basis and

why?

The Minisier of Home Afiisy and
States (Dr. Eatin): (a) T'wenly

(b} Eleven

(c) Nomne except that serving gazet-
ted officers borrowed from outside on
deputation get special pays ranging
from Rs. 150 to Rs. 400 pm. in addition
to their grade pay in the parent office.

{d) Six. Because ali posts except
these in the first Battalion are tempo-
rary.

DascHARGR OF ARMY OFFICERS

€1295. Dr. Lanka Sandaram: (a) Will
the Minister of Defenice be pleased to
state whether it is a $act that a num-
ber of officers in the Army who bave
put in over 12 years of service, but
who did not pass the Promotion Exam#
nation recently introduced vide ALL
115 of 1950, will be discharged from
the Army?

(b) Is it a fact that in the British
Army officers of 30 years of age are
exempted from passing such examina-
tions?

T'he Minister of Delence Organmation
(Shri Tragi): (a) There are two pro-
motion examinations—one for promo-
tion to the substantive rank of Captain
and another for promotion to the sub-
stantive rank of Major. Regular officers
of the ATmy are required to pass the
examinations before they have complet-
ed one year over the prescribed length
of service for promotion, which is six
years of service for promotion to the
rank of Captain and 13 years for pro-
motion to the rank of Major. An offi-
cer who fails to pass the examination
vithin the time Nmit greacribed will
have to leave the Army. The question
of discharge on the ground of failure to
pass the examination will not arise
until the 1st July, 1954, when the time
limit will expire in certain ases

(b) Our information is that in the
British Army only such officers as bad
attained the age of 30 years on the lst
January, 1950, when the promotion
examination was introduced in the
U.K., were exempted from the exami-
nation for promotion from the rank of
Captain to Major. Our rules are some-
what different and we have granted
exemption to officers who had less than
two yeara of service to complete on
the ist July, 1951, for promotion to the
next su renk of Captain or
Major, as the case may be.
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MONEYLENDING SYSTEM IN TRPURA

554. Shri Dasaratha Deb: Will the
Minister of States be pleased to state:

(a) whether it is afact that peasants
in Tripura have to borrow money at
high rates of interest from professional
money-lenders; and

(b) if so, what measures Goverw
ment propose to take for bringing down
the rate of interest?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
existing legislation in Tripura does not
permit money-lenders to demand total
interest exceeding the principal. As
however there is scope for creditors
taking fresh deeds showing interest and
principal as principal, the extension to
Tripura of Part A Stase legislation on
the subject is being examined.

LAWRENCE SCHOOLS AT LOVEDALE AND
SANAWAR

555. Shri N. M. Lingam: Will the
Minister of Gdueation be pleased to
state:

(a) the Agency for auditing the
accounts of the Lawrence Schools at
Lovedale and Sanawar before and after
the management of the Schools was
banded over to the Boards of Adminis-
tration;

{b) whether the- audit reports are
published:

(c) wnether any of the powers of
administration have been dele@2ted to
the Headmasters of the Schools: and

(d) if so. what are they?

The Minister of Edocakion and
Natural Resources and Sclenbfic Re-
search (Manlana Ased): (a) to (d). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 52.1 "

LAWRENCE SCHOOLSAT LOVEDALE AND
AWAR

556. Shri N. M. Lingam: Will the
Minister of Bdocation be pleased to
state:

(a) whether thg Lawrence Scheola
at Lovedale and Sanawar have any
endowed property;

(b) if so, its nature and extent;
(c) the terms of the endowment;
(d) the nature of concessions allow-

ed to ‘entitled children’ in the Schools;
and

(e) the number of entitled children
at Lovedale and Sanawar?

The Minister of FEduocatlon and
Natoral Besourees and Sclenbific Re-
search (Mantana Aszad). (a) to (e). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 53.)

GRANTS-IN-AID POR ScHepULED CASTES
AND TRIBBS

557 Shri Bheekba Bhai: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether separate accounts ate
maintained by State Governments of
grants-{in-aid received wunder Articie
275 of the Constitution;

(b) whether accounts of all the
Central grants-in-aid are maintained
by States separately or otherwise:
and

(c) whether the accounte are audit
ed by State or Central Audit Officers?

The Deputy Minisler of Home Affairs
(Shri Datar): (a) and (b). Govern-
ment bave no definite information in
the matter.

(c) By the Accountant General of
the State concerned, who is under the
administrative control of the Comptrol-
ler and Auditor General

Genvera. ELECTIONS

558. Pandit Thakor Das Bhargava:
Will the Minister of Law be pleased
to state:

(a) tbe number of candidates nomi-
nated at the last general elections in
the entire Union:

(i) for the House of the People;
(ii) for the Council of States:
(iii) for the State Assemblies; and
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{iv) for Stale Councils (separate-
Iy):

(b) the number of duly nominated
candidates for these Houses separately.
and

(c) the numher of candidostes who
withdrew their candidature?

The Minister of Law and Mioority
Affairs (Shri Biswas): (a) to (c). The

information is given below: -

@ B @
No.of No.of No.of
cand

r duly candi
datks  nomi- danes
nomi- naked who
nated  candi- withdrew

dases their
candi-
dature

(1) House  of
the People 2834 874 827

(2) Council of
States

. 345 282 57
(3) State Legis
lative  As-
semblies . 23281 15366 6510
{4) Seate Legis-
lative Coun~
dls ¥ 1041 Bio 196

GaneRAL ELECTIONS

559. Pandit Thakar Daa Bbargava:
Will the Minister of Iaw be pleased to
state:

{a) the number of candidates whose
nomiinations wege rejected on any
grounds whatsoever in the last
General Elections;

(b) the number of candidates whose
nominations were refected on techni-
cal grounds;

{c) the number of candidates whose
nominations were rejected as they
were not qualified; and

{(d) the number of candidates whose
nominations were refjected as they
were disqualified stating separately:

(i) the number of disqualified for
disloyalty to the State, or

(ii) under various clauses of Sec-
tion 7 of the Representation of
the People Act, 1951, (sepa-
rasely)?

The Minigter of Law and afisority
Affzirs (Shri Biswas): (a) The informa-
tion is given below:

1. House of the People 133.
2. Council of States 6.

3. State Legislative Assemblies
1405.

4. State [egislative Councils 35.

(b) to (d). The information 1s not
available.

E)2cTioN PETITIONS

560. Pandit Thakor Das Bhargava:
Will the Minister of Law be pleased to
state:

(a) how many of the election peti-
tions filed in respect of the last general
elections have been successful;

(b) in bow many of them objections
to wTong nominations have been taken,
and

{(c) how many out of these have
been successful on the basis of wrong
rejections or acceptance of nomina-
tions?

The Binister of Law and Miaority
Aflairs (Shri Biswas): (a) 124,

{b) 193 out of 314 petitions referred
to the Tribunals

{c) 86

ExPENDITURE ON ELECTION PEITNIONS

561. Paodit Thakor Das Bhargeva:
Will the Minister of Iaw be pleased
to state what was the cost involved in
deciding election petitions based on
the objection of wrong rejections or
acceptance of nominations?

The Minister of L.aw sod Minority
Affairs (Shri Biswas): Information is
not available as no account is main-
tained on the basis of each petition.

BYE-ELEGTIONS

562. Pandit Theker Das Bhargava:
Will the Minister of Iaw be pleased
to state how many bye.elections to
Parllament and State Iegislatures
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were beld as a result of the election
petitions being accepved on the ground
of wrong rejection or acceptance of
pomination?

The Minister of Law and Mipority
Affairs (Sbri Biswas): The House-wise
figures are as follows:

Coundl of Stases

House of the People . : 1

legislarive Assemblies " " 60

1egisiative Conncils . 3
Totsl v 64

Return oF EtBcTiON EXPENSES

563. Pandit Thakur Das Bbargava:
Will the Minister of Law be pleased
to state:

(a) bow many returns of expenses
in all were filed in respect of the last
general elections;

(b) bow many candidates and elec-
tion agents made default In fling
these returus or within tbe time and
in the manner prescribed for such
returns,

(¢) how many
were incurred; and

disqualifications

(d) how many have been reviewed
and how many disqualifications still
subsist?

The Minister of Law and Minarity
Affzirs (Bhri Biswas) (a) Out of 27405
nominated candidates, 22188 filed thelr
Teturns of election expenses.

{b) 7882 candidates and 850 election
agents made deTfault in fling the
Teturns.

(c) 7682 candidates and 850 election
agents incurred disquallfications for
failure to lodge the returns within the
time, and or in the manper required
by law.

(d) Disqualifications of 2465 candi-
‘ases and 217 electlap agents have been
reviewed and removed. Disquallfica-
tions of 5217 candidates and 829 elec-
tion agents still subsist.

ELBCTION PETITIONS

564. Pandit Thakar Das Bhargava:
Will the Minister of Law be pleased
to state the usual time elapsing bet-
ween the date of the @ling of the elec-
tion petitions and the time when tfhe
actual trial of the election petitions
began before the full Tribunal as also
the average period takem in deciding
the election petitions contested on
meri% involving allegation of corrupt
&od illegal practices?

The Minlster of Law and Minority
Affairs (Shri Biswas): I regret I can-
pot give the House the time that
elapses between the filing of an elec-
tion petition and the date on which
actual trial commences as no statistics
is kept of the dates of commencement
of trial of the various petitions. Rough-
ly 10 to 11 months are taken in decid-
ing an election petition involving al-
legations of corrupt and illegal
practices.

ErecTion PETITIONS

565. Pandit Thakur Das Bhargava:
Wil the Minister of Law be pleased
to state:

(a) whether any election petition
bas so far been accepted on the basis
of wrong ot false return of expenaée
alone; and

(b} if so, how many have been
accepted on tbis fround?

The Minister of Law and Minovity
Affairs (Shri Biswas): (2) No.

(b) Does not arise.
RgTuwy oF BrecmioN EXPENSES

566, Pandlt Thaknr Das Bhargava:
(a} Will the Minister of Law be
pleased to state whether any scrutiny
or inquiry is beld by the Election
Commissioner or by any  other
authority to find out whether the
epntries and the amounts given in the
returns of election expenses are
correct?

(b) Apart from being scrutinized
and attached to the election petitions,
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are these returns put to any other
use?

The Minister of Law and Minority
Aflairs (Shri Biswas): (a) No. The
Election Commission is not concerned
with apny such scrutiny or inquiry. The
returns are scrutinized by the Return-

12 Officers only %0 see whether or not
the returns have been lodged within
the time and in the manner required by
the Representation of the People Act,
1951, and the Representation of the
People (Conduct ot Elections and Elec-
tion Petitions) Rules, 1951.

(b) No. The returns are kept by the
Returning Officers in their custody.

GENERAL KiECTIONS

567. Papdit Thakur Das Bbargava:
(a) Will the Minister of Law be
pleased to state in respect of the last
genera! elections when the writ call-
ing the constituency to elect members
of the legislatures was issued in each
State for the various constituencies?

(b) What was the last date for
pomination?

(¢c) What was the last date of
scrut_iny?

(d) What were the Arst and last
days of election in each State?

The Minister of Law aad Mipority
Affairs (Sbri Biswas): (a) to (d). A
statement giving the information is en-
closed. [See Appendix V, annexure
No. 54]

GENeRAL ELECTIONS

568. Pandit Thakar Das Bhargawa:
Will the Minister of Law be pleased
to state what is the wusual period
which elapsed during the last General
Elections—

(i) between the writ calling for
election and the actual finlsh-
ing of the polling;

(ii) between the writ calling the
constituency to elect and the
start of the polllng;

(iii) between the filrst day of
polling and the last day of
pollipg; and

({iv) between the writ and the
declaration of result of the
election?

The Minister of Law and Minortty
Aflairs (Shri Biswss): A statement
giving the jnformation is enclosed.
[See Appendix V, annexure No. 55 |

RETURNING OFFICERS

569. Pandit Thakor Das Bhargava:
{a) Will the Minister of Law be
pleased to state how many Returning
Officers were there in the last general
elections whose substantive pay as
Government officers was less than
five hundred rupees?

(h) Were there any Returning
Officers who were only Tahsildars?

(¢) Were any non-Gazetted Officers
also Returning Officers'Y

The Minister of Law and Minozity
Affairs (Shri Biswas): (a) and (c).
The information is not readily avail-
able. :

(b) Tahsildars were not appointed in
any State as Returning Officers at the
Last General Elections,

TriBes ADvIsORY COuNCILs

570. Sbri Balwaot Siahka Mebta:
Will the Minister of Home Affaixs be
pleased to state how many States
have so far formed the  Tribes
Advisory Councils under the Fifth
Schedule to the Constitution of India?

The Deputy Minister of Home Aflairs
{Sbri Datar): All the nine States haw
ing Scheduled Areas, viz, Bibar, Bom-
bay, Hyderabad, Madhya Pradesh,
Madras. Orissa. Punjab, Madhya
Bharat, and Rajasthan have formed the
Tribes Advisory Councils. A Tribes
Advisory Council to advise on matters
pertaining to the welfare and advance-
ment of the Scheduled Tribes has been
constituted in West Bengal also. al-
though there are no Scheduled Areas
in that State
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BriTisti OFFICE 85 1N ARMED FORCES

571. Shri K Sobrabmavyam: Wil
the Minister of Defence be pleased
to state the number of British Offcers
who are still serving in the Army,
Navy and Air Force of the Indian
Union?

The Deputy Minister of Defence
(Sardar Majithia): 48 in the Army; 41
in the Indian Navy; and 38 in the
Indian Air Force, Including 32 Civilian
Technical Instructors/Representatives.

Cawsus

572. Sbri Gadlisgana Gowd: Will
the Minister of Home Affairs be
pleased tg refer to the reply to un-
starred question No. 668 oo the 16th
September, 1953 and state:

(a) whét:her the village-wise census
figures for 1951 of the Madras State
are ready; ang

(b) if so, where they are available?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes.

(b) These figures are contained in
the District Census Handbooks of Mad-
ras State. The Handbooks have been
printed and published by the Madras
Government. They are priced publica-
tions available from the Superintendent
Government Press, Madras.

TIRETANS

573. Shri K. Sohrabmanyam: (a)
Will the Minister of Home Aflalrs be
pleased (o state the number of Tibe-
tans who entered Indlan territory
between 1st January 1953 to the 30th
September, 1953 month-wise?

(b) How many left India for Tibet
during the same period month-wise?

The MEaister of Home Aflabs and
States (Dr. Katjn): (a) A atatement
showing the number of Tibetans who
entered India during each quarter of
the year is laid on the Table of the
House. Monthwise fifures are being
collected and will be furnished as soon
as available.

(b) Information Is being collected
and will be laid on the Table of the
House.

STATEMENT
The number of Tibetans who enter-
ed India between 1st January 1953 to
30th September 1953.

Period Number
1st Januaryto 3rst March 1953 . 2274
15t Apiil w 30th June 1953 . 24053
st July to 30th September 1953 . 2,261
faalye w1 fem
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The Minister of Education aod

Natoral Besources and Scientific Re-
search (Moolana Aaad): (a) No.

(b) Does not arise.
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The Minister of Edoeattom and
Natural Resources and Scleatifie Be-
scarch (Manlana Azad): No.

REHABILITATION FINANCE ADMINISTRA TION

576. Dr. Ram Sohhag Singh: Will
the Minister of Finauce be pleased to
state:

(a) the total amount sanctioned as
business and industrial loans to the
displaced persons by the Rehabilitation
Finance Administration during the
current financial year; and
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(b) the number of displaced per
sons to whom these loans bave been
sanctioned?

The Deputy Minister of Finance
(Sbri A. C. Guba): (a) The total
amount sanctioned during the period
from st April 1953 to 30th November,
1853 for business purposes is Rs. 209-92
lacs and for industrial purposes Rs.
3366 lacs.

(b) These Joans were sanctioned to
3.631 applicants.

VoosTioNar TRAaNING CENTRES

577. Shri Ajit Singh: (a) Will the
Minister of Seates be pleasad to state
how many vocational training centres
bave been opened by the Backward
Classes Department in PEPSII uphil

now?

fb) How many trainees are getting
training in these centres at present?

(¢} What type of training ’s iinp&rt-
ed in these centres?

(d) How many trainees have been
provided with jobs in Government
service or private concerms after
passing through these centres?

The Minister 0! Home Affairs and
States (Dr. Eatju): (a) Elght.

(b) One bundred and twenty-nine.

(c) Training in tailoring, Hosiery,

Midwifery and smithy.

{d) Six trainees in midwifery bave
been absorbed in Government service.
IMPORT OF RoPE

578. Shri Namadas: Will the Minis-
ter of Defence be pleased tn state:

(a) whetber India is still import
ing rop® made out of Italian hemp
for the Navy; and

(b) it so. what Is the guantity and
value of rope imported during the
years 19531, 1852 and 19537

The Deputy Minister of Defence
(Sbri Satish Chandra): (a) No. Sir.

(b) Does not arise.

ExPORT oF CATTLS

579. Sbri Rishang Weishing: win
the Minister of States be pleased to
state:

{a) whether the Advisory Council
of Manpipur has decided to export
cattle from Manipur;

(b) 1f so0, the number of cattle to.
be exported from Manipur as decided
by the Counecil;

(c) under what circumstances the
Council bas found it 2ecessary %o
export cattle from Mamipur; and

(d) whether Government are aware
of the strong public opinion against
the proposed export of cattle from
Manipur?

The Mintdey of Home Affzirs and'
States (Dr. Katjum): (a) Yes. only from
the flood-affected areas.

(b) Not exceeding one thousand
beads.

{(c) As a measure of relief to the
peasants who were affected by the
floods in September export of cattle
was al'owed on permits to be issued
by the Deputy Commissioner who had
to satisty himself that (1) the exporter
bad lost his crops due to the floods and
(2) that cattle to be exported were sur
plus to his requirements of cultivation.

(d)} Yes. But there is egually strong
opinion among the food-affected
peasants in favour of the export

REQUISITION OF LAMD IN TRIPURA

580. Shri Dasaratha Deh: (a) Will
the Minister of States be mleased to.
state whether Govermment are aware
that many T'ribal people bave lost
their occupied land due to the re-
quisition of land by Government in
Tripura?

(b) Is it a fact that a large num--
ber of T'ribal people who ver¥ re-
cently bad started to settle them-
selves on the land bave been evicted
from the land for the reason that
the same plot tas been given to
Swasti Sangha by the Government of
Tripura?
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(c) Have any representations been
made to Government by the tribal
people?

(d} 1f so, what steps have Govern-
ment taken so far?

(e) What
taking to rehabilitate the
joomias into the plains?

steps Government are
shifting

The Minister of Home Affairs and
Seates (Dr. Eatju): (a) Yes Areas of
generally hilly and jungle lands have
been acquired or Tequisitioned for
development projects, rehabilitation
and other public purposes as a result
only a few people have been affected.

(b} No.
(c) Yes.

(d) The matter is under considera
tion of the Government.

(e) Government have been allotting
cultivable lands to the joomias and are
considering the grant of agricultural
loans to them according to the progress
made by each of them.

REQUISITION OF LAYD 1N TRIPURA

581, Shri Dasaratha Deb: (a) Will
the Minister of Gtates be oleased %o
state what acreage of land has been
requisitioned by the Government of
Tripura in the area of Uttar Pulinpur
of Khowai Division in Tripura in
19537

(b) How many¥ families were affec-
ted by such requisition?

(¢} What was the average acreage
of land for ploughing cultivation (not
the Tilla land) each of those families
possessed before the requisition of
land and, after requisition, what
average acreage of land each of them
possesses for their subsistence?

(d) Have any representationt been
made to the local authority and to
the Central Government protesting
against this sort of land requisition?

(e) If so, what steps do Govern
ment propose to take to meet their
£grievances?

The Mloister of Home Affalrs and
States (Dr Eatju): (a) to (e). Tbe
information is being collected and will
be placed on the Table of the House
when received.

DisTRI8UTIONO F SEEDS

582 Shri Dasaratha Dek: ra) Will
the Minister of States be pleased to
state whether there is any arrange-
ment in Tripura for supply of seeds
free of cost to the poor cultivators
who cannot afford to purchase them?

(b) If so, what are the seeds so rlis-
tributed and where the seeds are
made available to the peasants?

{e) what are the areas if any where
such service is operating?

The Mimistcr of Home Aflairs and
States (Dr. Katju): (a) No. The seeds
are sold at cost price to all the farmers.
Peasants who are poor and have mno
capacity to purchase seeds are allowed
loan for such purchases

{(b) and (c). Do not arise.

MUNICIPAL LAND TN AHMADMAGAR Can-
TONMENT
382, Shri EKanavade Fatik Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that nh-
madnagar Borough Municipality has
requested the Defence Ministry to re-
turn back for ita own use their old
property—the old watersupplying
aqueducts with feeder-wells eon it,
which the Military at Abhmadnpagar
cantonment was allowed to use since
the year 1925 onwards till now: and

(b) whether the Government of
India have paid any compensation or
water~-charges to the Abmadnagar
Municipality uptil now?

The Mlaister of Defence Organisation
(Shrl Tyagl): (a) Yes, Sir.

(b) No. The Nagabai and Kapurwadi
Aqueducts were not used by the Milé
tary. The Municipal well was sold to
the Military authorities by the Munici-
pality for Rs. 7,000. The question of
payment of compensation or water
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charges to the Municipality, therefore,
does not arise.

CENTRAL BDARD OF REVENUE

584 Shri Gldwasnl: Will the Min-
ister of Finamce be pleased to state:

(a) whether it is a fact that a
bundle of undisposed of receipts was
found in the Customs Wing of the
Central Board of Revenue some
months ago;

(b) whether it is a fact that the
Section Officer concerned was respon-
sible for that;

ic) whether any inQuiry has been
instituted against that officer! and

(d) if so. what is the result of that
inquiry?

The Depoty Minister of Finaace
(Shri M. C. Sbah): (a) Yes, Sir.

(b) to (d). The question of Axing
the responsibility is under considera-
tion.

LANDING OF ADRIFT PAKISTANI NATICNALS

585. Shri Sapganma: Will the Min-
ister of Home Affalrs be Dleased to
state:

(a) Whether it is a fact that seven
Pakistani nationals after being adrift
on high seas for 13 days in a small
country craft used for coastal trade
between Chittagong and the Sunder-
bans, landed at Sonapur village on
the Ganjam Coast (Orissa) on :6th
November, 1953. and

(b) if so, what action tms been
taken by Government in the matter?

The Minister of Home Affairs asd
States (Dr Katjo): (a) Yes.

(b) The Pakistan High Commission
in India have been approached for
the repatriation of the persons concern-
ed to Pakistan. In the meantime, they
are being looked after by the lecal
authorities

1592
qE-At

4ek. W T fag - Fr
MEfos sm aar Swfre  sEE
AT a7 TAT A T AT :

(7) ¥R & wa ax Fmet
qaq-af@Ti " #1 § dR I
g X |r g gAT & ; 9T

(a) wr@ # fou frg =9 o
o g far a7

The Minister of Edocation and
Natoral @esources and Sciendific Be-
search (M=zntzpna Azad): (a) Two One
in 1938 by the India Meteorological D=-
partment for Rs. 383. The second bas
been ordered by the Council of Scienti-
fic and Industrial Research st a cost of
Rs. 2721

(b) Experiments were carried out at
Poona by the India Meteorological De-

artment. The Coundl propose to con-
duct experiments in Rajasthan. Saugar.
Saurashtra and Madras.

BRITISHE BANE OF MIDDLE East

587. Shri Gidwani: (a) Will the
Minister of Fimamce be Dleased to
state whether the British Bank of
Middie East made am appllcation to
the Reserve Bank of India for grant
of licence for doing Exchange Business
and to be recognized as autkorised
dealer in exchange in India?

(b) If so, has the licence been.

granted?

The Depoty Minisieyr of TFinance
(Shri A. C. Goha): (a) Yes. Sir.

(b) It has been decided %o issue the
licence to the bank.

TwADe W RUPSES

588. Sbri K. P. Tripathi: Will the
Minister of Finance be Dleased to
state the names of countries with
which trade is at present carried on
in Rupees as distinct from Sterling?
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The Minister of Finase¢e (Shri C. D.
Deshmokh): Our trade with most
-countries of the world is financed to
some extent or other in rupees With
the countries adjacent to India and
countries in the Indian Ocean however,

= major portion of the trade is at
present carried on in rupees.

TREATIES AND AGREEMENTS

589. Skrl E. C. Sodhia: (a) Will the
Minister of Law be pleased %o :tate
the names of the countries with which
India has treaties and agreements in
matters of civil law?

(b) Are these based on the princi-
ple of reciprocal treatment?

The Minister of Law and Miuordty
Affaigs (Shri BRiswas): (a) In the fol
lowing matters relating to civil law,
India has treaties or agreements with
the countries mentioned against each
item helow:

Namws of countries

Matter relaring to

Civil Low witk. which India
has treaties or

agreement s

I. Eoforcement of

Maintenance l-:nghnd & Ircland
Orders. Col [ Seychelles

oo e
Colony ol' Straits

Settlements.

tectorate
Colony of Mauritius

Australia,
Victoria
F Malay

Stateg

Burma
Union of South Afnca
Sourhern Rhodesia
Northern Rhodesia
Myasaland  Protec-
o torate,

£nya
Zaneibar Protectorate
Ceylon
Sarawak

Names of countiies
with which India has
neaties oragreements

Matter relating to
Civil Law

2. Execution of The United ng
dvil courtdeaess dom of
Britain and Not—
Tuet:oltony f Ade
o n
The Colony of Fiii

3. Service of Straits Settlernens
and

other procetses Bt
France

Spai
Belgiun
Russia
Portugal

Iraq
a
Swden
Sme of Johore
{"Pﬂn
Federmon ﬂf Malaya
Pakistan
4, Administration of United States of
the Estates of America

foreign natio=
nals who die
in India.

(b) Yes

ART TRBEASURES AND PAINTINGS

590. Shrl Hem Ra¥ Will the Min-
ister of Bducation be pleased to state
the amounts spent by the Cen-
tral Government for the acquisition
of art treasures and paintings in the
years 1951-52, 1952-53 and 1953-54,
{(up-todate) and the nmames of the
places wberefrom theae have been
acquired?
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The Minister of Edacation and
Natural Resources atnid Sciemtific Re
search (Maniapa Azad): The Govern-
ment of India spemt a sum of Rs.
2,14.029, Rs, 19,712 and Rs. 32,922 dur-
ing 195152, 195253 and 195354 (up-
to-date) respectively on the purchase
of art treasures and paintings. The
purchases were made from Matbura,
New Delhi, Bulandshahr, Banaras,
Amritsar, Ahmedabad. Agra, Delhi, Jai-
pur, Patan. Kotah. Bharatpur, Bombay,
Jodhpur, Calcutta, Belghoria, Surat,

Madras, Sardarnagar (Gorakhpur).
Shahjahanpur, Lucknow, Kathmandu
{(Nepal), Ambala Cant, Satara

Gwalior, Aligarh, Dinarah (Shahabad),

Hyderabad, Hughly, Poona, Rampur,

Sri Ganganagar (Rajasthan), Sahaswan
{Badaun) and Manipur,

RESRARCH ON “Scrua Typus "

591. Shri K. Sgbrabmanyam: (a)
Willdhe Minister of Defenge be pleas-
ed to state whether it i a fact that
some research was going on SCRUB
TYPUS?

(b) If so, when its resulis are ex-
pected to be published?

(c) Was the investigation on ‘Ob
scure Virus Diseases’ in the country
carried out in collaboration with a
similar civil research team?

(d) Have Government any provosals
to carry out further investiations?

(e) If so. what are they?

The Deputy Miaister of Defeace
(Sardar Majithia): (a) Yes, Sir.

(b} The results have already been
published in the Indian Journal of
Medical Research in the issues daked
October 1948, October 1949, January
1950 and July 1951, and also in the issues
of the Army Medical Corps Journal,

(c) Yes, Sirr The Department of
Pathology in the Armed Forces Medi
cal College, Poona was carrying out
investigation in the virus diseases in
collaboration with the Virus Research
Laboratory, Poona (Rockfeller Founda-
tion and Ministry of Health).

(d) and (e). The virus of influenza
is under investigation and diseases
caused by other unknown viruses are
also being investigated. A highly ex.
perienced and trained medical officer
has been placed in charge and the Virus
problems of immediate importance to
the Armed Forces are being investi-
gated.

ME.S. DeLm

592, S8bri A. N. Vidyalashar: Will
the Minister of Defence be oleased to
state:

(a} whether it is a fact that the
regular work of stringing charpoys
and caning of chairs carried out by
the M.ES. at Delbi has been given to
contractors:

(b} if so, bow many contracks have
been entered into and for what
amount; and

{c) what is the likely saving to
Government as compared to last year's
expenditure on this work?

The Deputy Minister of Defeace
(Sardar Majithis): (a) Yes.

{b) One contract for recaning of
chairs was concluded in May 1953 for
Rs. 1/11/9 per sq. ft. and after its
expiry another has been concluded this
month for Rs. 1/7/11 per sq. ft. One
contract for restringing of charpoys
was concluded in June 1953 for Rs.
3/10/9 per charpoy and after its expiry
another is being concluded.

{c) As the quantity of work
fluctuates., a comparison of the actual
expenditure incurred during last year
and this year wou'ld give no idea of the
saving to the Government. The saving,
however, per sq. ft. recaned, is Re.-/7/-
in the Arst contract and Re. -/10/10 in
the second and that per charpoy 1is
Re. 1/1/10 in the first contract.

Non-FAMILY STATIONS

593, Bhri A, N. Vidyalankar: Will
the Minister of Home Affairs be pleas-
ed to state:

{a) whether Government maintain
a list of stations that are termed as
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nomfamily stations or that are declar-
ed uninbabitable for climatic reasons;

(b) what is the tenure of service
at such stations, and

(c} whether those who are posted
at such stations are given any extra
facilities, and if so. what?

The Minister of Home Affairs and
States (Dr. Katju): (a) to (c). The
information asked for is being collected
from the various Ministries of the Gov-
ernment of Indla and will be placed on
the Table of the House in due course.

MILITARIZATION OF M.E.S. STaPF

594 Shxi A. N. Vidyalackar (g)
Will the Minister of Defence be
pleased to state whether it is a fact
that orders for the militarization of
33 per cent. of the permament cadre
of M.ES. bave been issued by the
Guovernment of India?

(t If so. what will be the addition-
wl amount that this scheme will cost?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes. in respect
of the M.E.S basic Subordinate Cadre
only.

(b) According to a rough estimate
the scheme is not likely to involve any
additional expenditure.

M. T. DRIvVERS

595. Shri Eswara Beddi:c Will the
Minister of Defence he pleased to
refer to reply to starred question No.
104 of 18th November, 1953 and state:

(a) whether any decision bas since
been arrived at regarding the en-
hancement of the personal pay of
M.T. drivers of the Indian Navy at
Bombay from Rs. 5/- to Rs. 25/- per
month: and

(b) if so, whether they will be paid
v_ulth retrospective effect?

The Depaty Minister of Oefenee
(Shri Satish Chandra): (a) and (b).
'_I‘he matter is stiil under consideration.

ArmY STATION HYGIENE ORGANISATION
Starr

996. Shrl! H. N. Maherjee: Will the
Minister of Defence be pleased (o
state:

(a) whether any decision has been
reached in vegard to the vevision of
pay scales of the supervisor, staff
of the Army’s Station Hygiene Orga-
nisations with a view to bring them
into line with similar civil appoint-
ments; and

(b) whether there is any proposat
to restore to the said staff the pri-
vilege of free accommodation whick
was sometime ago withdrawn?

The Deputy Miniséer of Defence
(Shri Satish Chandrz): (a) It bas been
decided not to revise the existing pay
scales as they are not inadeguate com-
pared with the scales of pay applicable

1 similar categuries in other Central
Government institutions. .

{b) No, Sir.
CALCUTTA MINT

597. Sbrl H. N. Mukerjee: Will the
Minister of Finasce be pleased to
state whether any decision has been
taken in regard to the application
made in August, 1953 by the engra-
vers of the Calcutta Mint for defini-
tion of their status. permanency of
tenure and scales of pay?

The Deputy Minister of Finance
(Sbri A. C. Goba): No definite and
final decision has be=n arrived at as
==t as the question relativg to the en-
gravers in the Alipore Mint is linked
up with that of engravers of the Bom-
bay Minot,

DIRBANDMENT OF Mitrtary UmniTs IN
THEPURA

598. Sbri Oagaratha Deb: (a) Will
the Minister of Defence be pleased
to state whether any military units
were disbanded in Tripura during the
period from 1950 to 19527

(b) If so, what is the number of
disbanded units?

{¢) How many military personnel
were effected due to dishandment?
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(d) How many persons have been
absorbed in other services so far?

(e} How many pensions were claim-
ed and bhow many of them have been
settled?

The Minister of Defence Orgnnisation
(Sbrl Tyagi): (a) Yes.

{(b) 4 counting the wireless section
and the Statés Forces HQ as separate
units.

(c) 867

(d) 573 ex-servicemen have been
absorbed in Government service

(e) Out of a total of 394 claims for
pension or gratuity 315 have been set-
tled.

INDEPENDENCE DAY

599, Shri Deogam: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government propose
{0 invite various tribal dancers to
Delhi from wvarious States to show
dances on the occasion of Indepen-
dence Anniversary day in January
1954, as was done in 1933;

(b) if so, what States are going to
participate in 195¢;

(c) the expenditure that will be in-
curred on account of their journeys
and food; and

{d) the expendiiure that was incur-
red by Government on account of the
journeys and feeding of the truupes
which participated in 19537

The Mintster of Defence Organisatipn
(Sbri Tyaei): (a) Folk dancers from
States are being invited to participate
in the Republic Day Celebrations in
1954.

(b) The following States are expect-
ed to participate:
Ajmer,
Assam.
Bibar.
Bombay.
Himachal Pradesh.
605 PSD

Hyderabad.

Jammu and Kashmir.

Madhya Bharat.

Madhya Pradesh.

Manipur.

Orissa.

P.EPS.U.,

Punjah.

Rajasthan

Saurashtra.

Uttar Pradesh,

West Bengal

(c) and (d). The perties will be

travelling on concessional Railway
tickets and the expenditure will be met
by the State Governments concerned,
as was the case on the last occasinn.
Expenditure on their feeding enroute
will also be borne by States.

The Central Government will bear
the cost of feeding in Delhi. On the
last occasion Rs. 24,376 was spent on
tbis account. The cost mext time will
depend on the size of the parties and
it is difficult to give a definite figure
at this stage.
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The Depuiy Minlster of Finanee
(Sbri A. C. Gaba): (a) and (b). Gov-
ernment have no reason to believe that
there is a gang in existence in the
Opium Factory at Gbazipur which car-
ries on illicit trade. Recently two
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factory guards were found in unlawful
possession of small quantities of opium
outside the factory colony and were ar-
rested. They have since been placed
under suspension and committed for
trial under section 9(a) of the Opium
Act, 1878.

PALACES OF EX-RULERS

601, Shri Jethala) Joshi: Will the
Minister of States be pleased to state:

(a) whether it is a fact that the
Nizem bas agreed to give up his
claim for Bs. 25 lacs per year for
the maintenance of his palaces; and

(b) whether there are other ex-
rulers also who get allowances for
maintenance of their palaces?

The Miobsker of Home Affairs and
Btates (Dr. Katn): (a) Yes.

(b) The Maharaja of Mysore gets an
allowance of Rs. 1% lakbs 3 year for
the maintenance of palaces and
gardens.

Fogseicn EXPERTS

60FA. Shri Radba Raman: (a) Will the
Minister of Finance be pleased to state
how many foreign experts visited India
during the year 1952-53 to advise Gov-
ernment on different industrial prob-
lems?

(b) What were the various schemes
on which their advice was sought for?

(c) What are the countries from
which they came?

{d) What was the expenditure incur-
red on them individually.

The Depoty Minister of Finanee

(Shri M. C. Shah): (a) One.

{b) His services were utilised by a
pumber of Indian Foundries.

(c) US.A.

(d) Rs. 3.850 during 1952-53.
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HOUSE OF THE PEOPLE

Tuesday, 22nd December, 1953

The House met at Half Past One
of the Clock

[MR. Seearzr in the Chair ]
QUESTIONS AND ANSWERS
(See Part I)

STATEMENT RE. CORRECTION TO
ANSWER TO A'STARRED
QUESTION

The Deputy Miniater of Natural Re-
sources and Scientific Research (8hrl
K. D. Malaviya): In regard to answers
to supplementaries asked by hon.
Members on starred question No. 1228
by Shri Radha Raman on the 1ith
September 1953, I would like to make
a small correction, with your permis-
sion, as under:

While replying to a supplementary
question asked by Shri Radha Raman
regarding the total amount spent on
these scholarships, I had stated that
in the Indo-German Industrial Co-
operation Scheme, generally, fifty per
cent. was borne by the scholar or by
the authority sponsoring the scholar,
and fifty per cent. by Germany. The
fact is that fifty per cent. is borne by
the scholar or by the authority spon-
soring the scholar, and fifty per cent.
is borne by the Government of India
and not by Germany.

646 P.S.D.

2824

MESSAGE FROM THE COUNCIL OF
STATES

Becretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to inform the House
of the People that the Council of
States, at its sitting held on the
19th December 1953, agreed with-
out any amendment to the Indian
Patents and Designs (Amend-
ment) Bill, 1853, which was pas-
sed by the House of the People
at its sitting held on the T7th
December, 1953.”

ELECTION TO COMMITTEE
INDIAN CENTRAL CocONUT COMMITTEE

Mr. Speaker: I have to inform the
House that Shri C. R. Iyyunni has
been elected to serve on the Indian
Central Coconut Committee.

PAPER LAID ON THE TABLE

DeLiMITATION ComMMilssioN FINAL
Orper No. 4.

The Minister of Parliamentary
Afairs (Shri SBatya Narayan Sinha):
I beg to lay on the Table, under sub-
section (2) of section @ of the Deli-
mitation Commission Act 1952, a copy
of the Delimitation Commission, India,
Final Order No. 4, published in the
Gazette of India Extraordinary, Part
I1, Section 3, dated the Tth December,
1953. [Placed in Library, See No.
S§-218/58.]
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MOTION RE. REPORT ON THE
WORKING OF THE PREVENTIVE
DETENTION ACT.—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
Dr. Katju yesterday:

“That the report on the working
of the Preventive Detention Act,
1950, during the period 30th Sep-
tember, 1952 to 30th September,
1853, be taken into consideration”

In this respect, I have to inform
hon. Member Acharya Kripalani, who
was on his legs yesterday and had not
finished his speech, that he has taken
41 minutes till now. I have no desire
place a strict timelimit, but in view
of the fact that a large number of
people from wvarious parties are
anxious to speak, I think it is neces-
sary to have some limitation in mind,
and I trust the hon. Member will
shorten his remarks and bring them
to a close as early as possible.

Acharya Krlpalani (Bhagalpur cum
Purnea): Sir, about the time, I would
only submit that many times I was
interrupted in the course of my speech.
I will try to take as little time of the
House as possible.

Yesterday the hon. Home Minister
talked of the Calcutta tramways agita-
tion. the Lucknow students’ strike,
and of the Andhra troubles. In all
these matters, the authorities were ap-
proached, but they refused to meet or
have any talk with those who were
considered the leaders of these agita-
tions. But when violence ensued,
these very leaders were called, and
matters were settled; in every case
the popular demands were conceded.
1 submit. Sir, this is putting a pre-
mium on violence. A democratic
party should always be prepared to
meet leaders of the people, to what-
ever party they may belong, and allow
them to discuss things with them (the
authorities) and, if possible, to come
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to an amicable settlement, and that
quickly.

I know, Sir, that the Home Minister
is a kindly soul....

o g aft  (Fmfrifaa-srs-
AAT) ;@A a0 I @ g 7

Acharya Kripalani:.. because 1 know
it as a matter of fact that whenever
individual cases of detenus are referred
to him. he is.very liberal. He always
tries to see that they are released, un-
less of course some State Government
ingists. But with all his liberality, I
am sorry to say that when he lays
down general propositions, he goes off
the tangent We have learnt 3ome-
thing of scientific jurisprudence. We
cannot wunlearn those ideas now.
We have learnt that it is far better
that a few criminals escape rather than
that one innocent individual should
lose his freedom without trial through
‘due process of law’. Sir, the Home
Minister thinks it is much better that
a few innocent persons lose their
liberty than that one criminal escape.
This, I submit, Sir, is putting scientific
jurisprudence on its head.

The Minister of Home Affairs and
States (Dr. Katju): I do not want to
interrupt....

Acharya Kripalani: It may be very
good. ...

Dr. Katju: I do not want to inter-
vene, but that is a complete travesty
of my views.

Acharya Kripalani: He will have a
chance to answer. 1 said that it may
be healthy for certain individuals to
stand on their heads, but to put funda-
mental principles in politics, which
are as good as principles in morals,
on their head, is very dangerous.

Dr. N. B. Khare (Gwalior): 1t is
Sheershasar. Isn't it?

Mr. Speaker: Order, order.
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Acbarya Kripalanl: We have learnt
that habeus cerpus, while it provides
security to the innocent, at the same
time provides security to the guilty.
But we also know that without this
security to the guilty, there will be no
security to the innocent. The Home
Minister, therefore, insults our intel-
ligence, when as a lawyser, he tells us
that the requirements of a fair trial,
that a detenu or any other criminal or
would-be criminal is entitled to, are
satisfled. And also, Sir, we are very
sorry that he should make any insinu-
ations against the highest tribunals in
the land.

Shri Frank Anthony: Hear, hear.

Acharya Kripslanl: This is the one
thing, respect for the judiciary, that
we have learnt from the British, and
it is a very good thing. And in
England, very great respect is shown
to the highest judiciary, and it is so
in America. There the executive
would not talk of the judiciary in
terms in which some of the Members
on the Treasury Benches indulge
often here. .

Sir, yesterday a young man from
the Congress interrupted me and ask-
ed me rather an irrelevant guestion.
He asked me why did 1 leave the
Congress. 1 was annoyed at the inter-
ruption and, I am sorry for it. But
what I told him was absolutely
correct. I said that Congress had been
my home for decades; I knew no other
home and 1 have been in it for the
last 43 years, having joined it in 1808,
One may leave his family... (Interrup-
tions}—Sucheta Devi is quite safe, un-
less she leaves me which is more
likely. I was saying, one may leave
his family because one feels that the
family traditions are not being kept.
One may feel that the traditiona that
the father of the family had kept be-
fore the family were not being observ-
ed. That does not mean that the man
who leaves the family is against the
family. When he leaves it, he has
always an affection for it.

Shrl Heda (Nizamabad): Often he
comes back.
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Mr. Speaker: Order, order.
Acharya Kripalani: 1 know that

wherever 1 go, 1 am invited by my
former colleagues, now in high offi-
ces. 1 readily accept these invita-
tions.

Shri Gadgil (Poona Central): Hear,
hear.

Acharya Kripalanl: A few days
back, 1 was paseing through Madras
and the President of the Tamil Nad
Congress Committee, who is an old
friend came to receive me at the station,
not caring whether 1 was in the Con-
gress or not If 1 oppose today the
extension of this Preventive Deten-
tion Act, it is because I love the
Congress and it is because I want that
its reputation as a democratic party
pledged to freedom, pledged to justice,
not only here in India, but supporting
these causes outside India, may be
kept intact.

Sir, may 1 make a sporting offer to
the Home Minister and to the Treasury
Benches? Let them release the very
few detenus that are yet there—after
all, he will soon release them. Let
the Government take the Opposition
parties into confldence. (Interruption.)

Mr. Speaker: Order, order.

Acbarya Kripalan): Let them put
us on our honour. And, I say—and I
hope 1 am also speaking for the Com-
munists—that we will try our best to
see, so far as the members of our party
are concerned, that they neither parti-
cipate in, nor encourage, violence as
long as democratic forms and proce-
dures are observed by the Treasury
Benches. I say, Sir, that we are pas-
sing through rather critical times and
it is essential that we be united. I
say we are anxious for this unity.
But all that can be done if the ruling
party is careful of ite own conduct.

Babo Ramnarayan Singh
bagh West): Hear, hear.

(Hazari-

Acharya Kripalani: The hon. Mem-
ber thinks he is helping the cause that
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I advocate. I am very sorry at the
interruption.

I was saying that all this can be
done if the ruling party is careful of
its own conduct and is tolerant of
criticism and is prepared on all occa-
sions to sit and talk with the leaders
of the Opposition to devise ways and
means for minimising the differences
and working for the good and the
progress of this ancient land. Only
80 can we build the India of our
dreams. Let the Treasury Benches
give a thought to my proposal and let
them act upon it and I assure them
that the country will be at once
electrified.

Shrl Sadhan Chandra Gupta (Cal-
cutta South-East): Sir, on behalf of
the Communist party,—and I believe
in this view I am reflecting not only
the views of my party but the views
of the entire opposition and the views
also, if not the views at least the con-
sciences. of most of the Members on
the other side,—we wish to record
our emphatic opposition to the further
continuance of the Preventive Deten-
tion Act. Now Sir, we oppose the
continuance of this Act on the ground
of principles as well as on the ground
of abuses to which this Act has been
put; on the ground of principles no
less than on the ground of abuses,
and on the ground of abuses no less
than on the ground of principles.

Now, Sir, before I come to the prin.
ciples and before I come to the abuses,
may I deal in brief with a few of the
arguments advanced for continuing
this Act in operation? Sir, it has been
stated In the report that has been cir-
culated that we should not do away
with this Act because there are sup-
posed to be certain constitutional res-
ponsibilities which should not be
lightly interfered with. Secondly,
because the State Governments have
al), without exception, asked for the
continuance. Thirdly, because the Act
is supposed to be fairly abuse-proof,
and lastly, because the hon. Home
Minister has by personal examination
found out that the continuance is en-
tirely justified, that the request of the
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State Governmen#e is not unreason-

able.

Sir, as regards the second and third
points, namely, the requests of the
State Governments and the Act being
abuse-proof, I shall discuss when I
come to the administration of the Act
itself. But, let us examine the two
other points first. What are the con-
stitutional responsibilities which will
be interfered with by discontinuing
the Preventive Detention Act? Is
there anything in the Constitution
which requires the enacting or the
continuance of the Preventive Deten-
tion Act? S8ir, we do not accept the
proposition that the Constitution re-
quires the Preventive Detention Act.
But, even if we take it for granted,
the Centre would not interfere* with
any constitutional responsibility by
discontinuing it because the States
have ample power to provide them-
selves with their own Acts. So, the
constitutional responsibility argument
is an absolute fallacy.

Now, what about the Home Minis-
ter's personal examination of the mat-
ter? He has not placed anything be-
fore us as to why and how he has
satisfled himself, on a personal exa-
mination, that the Preventive Deten-
tion Act is justiied. He has not said
anything in his report. He has said
something in his speech, which I shall
deal with when I come to the admini-
stration of the Act itself. But, apart
from that, apart from allegations of
violence, apart from allegations of
crimes, he has not given any other
material, concrete material on the
basis of which he has found that the
request of the State Governments is
justified. Sir, the two other points, as
I said, I shall deal with later on,—the
request of the State Governments and
how far the Act is abuse-proof. Bul,
I can just show now that the request
of the State Governments is to perpetu-
ate a reign of terror in the States. to
suppress every kind of progressive
movement, every kind of movement
against exploitation and to use the
Preventive Detention Act for that
purpose.
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Sir, I shall come to the principles
upon which we object to the continu-
ance of the Act. As regards the prin-
ciples, I was very pained to find that
the Home Minister thought it proper
to scoff at them, to scoff at what he
called copy-book maximas. I think
what he meant was the maxim that
no person should be detained without
trial, that no person should be im-
prisoned without being heard. Sir,
that principle we choose to follow and,
if it is a copy-book maxim, we choose
to copy it from the book of his own
leader, the Prime Minister; not of
course, from the book of the Mr. Hyde
in him, who has come into existence
on account of the necessities of im-
perialist exploitation and native ex-
ploitation; but from the copy-bock of
the Dr. Jekyll in him, who has com-
mitted suicide at the altar of these very
exploiting powers on the 15th
August, 1947. So, we wish to copy it
from the copy-book of that Dr. Jekyll,
who had solemnly declared that a
Government which could not govern
without such Acts had no right to
exist. We naturally agree with him,
with him as he was. Now. we take our
stand on it and for very good reasons.

2 PM.

After all, Sir, you know that
every civilised society is revolted at
the idea of detention without trial,
that a person should be placed in
prison without being heard in his
defence. He might be innocent and
there may not be anything against
him, but he would not be heard, and
without being heard, he would be put
in detention; he would be kept in jail
for days, weeks, months or even
years. That iz what we deflnitely
object to and that is what we definitely
stand against. When he has this con-
tempt for the so.called copy-book
maxim, we can easily understand his
fear of the state of the law in other
countries. He said that it is no use
quoting the instances of America,
Holland or Brazil or whatever it is.
He wishes to distinguish the position
in our country by the fact that our
Constitution provides for a Preventive
Detention Act. May I remind him,
Sir, that there is nothing in the Con-
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stitution of other countries to debar
preventive detention? The only ques-
tion is, not whether the Constitution
allows it, but whether the conscience
of society allows it. The other coun-
tries respect the conscience of society;
in our country they do not respect the
conscience of society; they do not res-
pect the conscience of civilised society.
That is the fault with us; the fault is
not really with the Constitution; it
js the same Constitution as in any
other capitalist democracy. The fault
is with our Governments who wish to
tyrannise over the people of the coun-
try. He has also tried to minimise
the effect of the operation of the Pre-
ventive Detention Act., He said only
117 persons out of 36 crores were in
detention on the 30th September this
year. Now, the question is not whe-
ther the number was 117 or 1,017 or
10,017. You know, Sir, while we
were fighting the British, I think there
was no day on which there were more
than 50,000 or 60,000 in jail on a single
day. 60,000 out of 40 crores is a very
small number and it is nothing at all,
but did we go by mere numbers or did
we take into account the principle
behind the oppression® Why should
all these people be put in prison—
because they were fighting for free-
dom? Here too we are not concerned
about whether the number is 117;
what we are concerned about is what
are they being kept in the jail for and
whyv are they being kept in jail with-
out being heard. That is the stand
we take and we maintain that stand
in spite of all that the Home Minister
has to say.

The arguments of the Home Minis-
ter in defending the course followed
by the State Governments, I shall deal
with presently, but subject to that we
are now on the principles and the
principles are that not a single per-
son should be put into detention ex-
cept for the gravest emergency.
What that grave emergency can be?
It is accepted by every civilised
society that the only grave emer-
gency that can justify detention with.
out trial is a paramount threat to the
security or defence of the country--g
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threat so grave that by giving a detenu
a hearing, vital information might go
to the enemy and thereby an instant
danger to security may come. That is
why preventive detention has been
accepted only in war-time and we do
not know any country where preven-
tive detention has taken place in
peace-time, because in peace, such an
emergency is inconceivable and even
in war-time, the power has been very
sparingly used. Let us take the in-
stance of Britain. During the last
war, there were a very few persons
in detention there without trial, al-
though we know that in Britain Hitler
had an extensive spy ring, which all
along was subverting the security
of Britain. Yet, only in extreme
cases where therc could be no hear-
ing given without giving vital infor-
mation to the enemy, was detention
resorted to. And what does the Home
Minister say? Why is detention
necessary? Because there are hunger
strikes somewhere, because there are
labour troubles at other places, be
cause there are student troubles else-
where. Now, what is all this? Can't
you deal with these troubles?” Sup-
pose they are very numerous. Can't
we deal with those troubles under
the ordinary law? If we cannot, if
they are permitted under the ordinary
law, we oppose their being prevent-

ed under the Preventive Dentention
Act.

Let us now come to the argument
that the Act is abuse.proof. What
is the hon, Home Minister’s argument
about it? Quite simple, namely, that
there is really no abuse, because the
Governments have the power to
release persons suo motu-—that is in
the report. Secondly, because the
Advisory Board is there and it is sup-
possed to give a better relief than a
trial court. Thirdly, because the
High Courts and the Supreme Court
are there to release the detenu. What
is the power of suo motu release
which has been made so much of?
Can we receive any consolation from
the fact that a Government, which has
put us in detention, will sometime
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release us suo motu? In the report,
he has pointed out that so many were
released suo motu. The reason {for
such a large number of releases is
preSumably that they were put in
detention without any grouse, that
they were put in detention mala fide,
and when they thought that the
things that the Government did not
like would no longer trouble them,
they were released, or when they
found that the people’s pressure could
not be resisted, as in Bengal where
they had to give in, they released the
detenus. That is how suo motu re-
lease takes place. What about the
Advisory Board? I know there¢ are
three Judges on the Advisory Board.
Is it a sufficient protection? Materials
would be placed before the Judges—
reports by certain police agents, 1
believe—but there is no right to cross-
examine these police agents. How can
we prove the falsity of the reports
without having the right to cross-
examine the police agents? There is
no such right. Now, Sir, even assum-
ing that the Advisory Board was a
much better court than an ordinary
law court, what is the protection after
all? For 70 days, not for one or two
days but for 70 days, Government
should keep us in detention without
any Advisory Board at all. 70 days
is bad enough. Why should we agree
to remain in jail without getting any
hearing at all?

Now, Sir, about the High Courts and
Supreme Court. Unfortunately, the
Home Minister could not conceal the
chagrin at the releases granted by the
High Courts and the Supreme Court.
I should think it is very improper
even to suggest anything against the
High Courts and the Supreme Court
here in releasing detenus. Sir, we as
practising lawyers know it full well,—
I think although the hon. Home Minis-
ter was an eminent lawyer in his
time, as regards these Acts, as regards
the constitutional remedies in respect
of the Preventive Detention Act, I can
claim to have more experience than
he has,—I can say from my experience
that it is extremely difficult to get a
release from the High Court or the
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Supreme Court. The High Court or
the Supreme Court may be perfectly
aware that the grounds may not be
correct, but unless they can be con-
vinced that the grounds were dis-
honestly given, were given mala fide,
it is impossible to release the detenus.
Now, Sir, that is a thing which is
impossible. How can we prove what
is working in the minds of the Gov-
ernment? Well, every politician
knows why detenus are being held,
but when it comes to being proved by
legal evidence, we cannot do it for
the simple reason that the law of
evidence requires that hearsay evid-
ence is no proof, opinion is no proof:
but only your personal knowledge.
And how can we have a
personal knowledge, for instance, that
the Home Minister of Bengal has
detained a certain person because he
had a conversation with the agent of
the tramway company? Now, Sir,
that is the difficulty in getting release
even though every one knows that
the detention order, from top to bot-
tom, is illegal.

Now, Sir, it has been stated in the
report,—a misleading statement—that
High Courts and Supreme Court release
detenus when grounds are insufficient
or unjustified. Nothing of the kind.
The High Courts and the Supreme
Court are precluded from consider-
ing the sufficiency of the grounds—
whether the grounds are enough to
put one in detention, whether the
grounds justify preventive detention.
What the High Courts and the
Supreme Court can look into is whe-
ther the grounds are such as are
covered by the Preventive Detention
Act, whether the grounds are not too
vague to enable the detenu to make re-
presentation. Obviously, the hon.
Home Minister would not like even
that protection. Obviously, what he
would like is that the grounds may
be such that the detenu may not be
allowed to make any representation
at all, and yet the High Courts and
the Supreme Court must uphold it.
Obviously, the hon. Home Miniaster
would like that the grounds may be
absolutely irrvelevant to the Preven-
tive Detention Act. and yet the High
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Courts and the Supreme Court must
uphold the detention, because the
Government has chosen to detain the
detenu.

Now, Sir, that was about the argu-
ment that machinery has been provid-
ed in the Preventive Detention Act.
What about the actual administration
of the Act? The hon. Home Minister
has waxed eloquent on the modera-
tion with which the State Govern-
ments have applied this Act. Sir, I
do not know where he got this idea.
1 do not know what materials he has
studied in order to arrive at this con-
clusion that the State Governments
have been moderate, that the State
Governments have been reasonable.
I shall in a moment tell you about our
experience in different States. But
before that, from the report itself, you
will find, Sir, that there is no question
of moderation. THY report of course
puts the ground so as to justify the
detention. The statements in the re-
port contain many serious and grave
charges, doubtless with a view to
showing up before this House how
eminently necessary this law is. But
what do we find even from a perusal
of this report? Now, Sir, if you look
at statement No. 3 attached to this
report, we find in the grounds column,
that one of the grounds given for
detention is anti-sales-tax agitation:
that is to say, people who would agita-
te against sales tax are liable to be
detained. One other ground given in
the case of UP. is, inciting labour
trouble. Mind you, Sir, it is not in-
citing violence but inciting labour
trouble. A strike is a labour trouble;
a tool down strike would be a labour
trouble: ‘satyagraha’ in order to get
some trade union rights would be a
labour trouble; and for that we are
supposed to be detained. Another
ground given in respect of UP. s,
kisan agitation. Now, Sir, that gives
an inkling into the exact way in which
this Act is administered. Every State
Government is not a fool like the UP.
or the Saurashira Government. They
know how to shield themselves. The
Saurashtra or the UP. Government
have, in a moment of forgetfulness or



3837 Motion re

[Shri Sadhan Chandra Gupta}

in an unguarded moment, given out
some of the real motives—anti-sales-
tax agitation, labour trouble, kisen
agitation. Now, Sir, if these are the
rights in our country that we cannot
agitate like this, we cannot agitate
for the peasantry, we cannot agitate
against an unfair sales tax without
being detained, then, Sir, Heaven help
us.

Now, Sir, that is not all. From an
examination of the report we find
that there have been flagrant abuses.
People have been put into detention
without any justification at all. Sir,
we think that even if one or two cases
in the whole of India have occurred
where detention has taken place with-
out any justification, where a man has
been kept in prison without trial,
without any justification whatever, it
is sufficient to cond®mn this Act. But
what do we find? It is not one or two
cagses. 374 cases have occurred during
the last year where there has been
no justification for detention.

Sir, if we look at the statement
which gives the releases by Advisory
Boards, High Courts and the Supreme
Court, what do we find? We find that
in the past year 224 detenus have
been released by Advisory Boards.
That is to say, 224 people were locked
up, in whose cases the Advisory Board
found that there was no sufficient
material to lock them up. Sixty-four
persons were released by the High
Courts and 868 persons were released
by the Supreme Court, because there
were no materials to justify their
detention. Now, Sir, ¢an we really
look with equanimity at this flagrant
abuse of the Act, whereby hundreds
of our citizens are likely to have their
liberties deprived, only because it
suits the Government, it suits the
different State Governments and it
suits the interests which they serve to
put persons in detention?

I now come to the allegations of
violent activities, indulging in violence,
preaching violence, goondaism, dacoity
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and all the serious charges, all the
frightening charges that have been
thrown at us to justify this Preventive
Detention Act. Now, Sir, it is quite
clear that if this had been the real
motive for enacting the Preventive
Detention Act, the Preventive Deten-
tion Act would not have been neces-
sary at all. Sir, if I indulge in
violence, if I assault someone, or kill
someone, or hurt someone, or commit
an offence, I can certainly be proceed-
ed against under the Indian Penal
Code. There are the sections which
the hon. the Home Minister is well
aware of—147, 323, 325, 302, 304 and
all the rest of it, which give ample
powers to meet different forms of
violence. If I preach violence I can be
proceeded against under the abetment
sections of the Indian Penal Code. If
I harbour dacoits, I can be proceeded
against under Section 110 of the
Criminal Procedure Code, If I carry
on communal agitation, threatening
the breach of the peace, I can be pro-
ceeded against, 1 can be prevented
under Section 107 of the - Criminal
Procedure Code. Now, therefore, all
those pretexts—-pretexts I call them-—
are really meant to cover up, to screen,
to smoke-screen, the real object be-
hind the Preventive Detention Act,
the object of checking every progres-
sive movement, the object of prevent-
ing, of suppressing every movement
for the betterment of our lives, every
movement against poverty, hunger,
misery and squalor.

Now, Sir, let us look at a few exam-
ples. 1 have already told the House
about the anti-sales-tax movement in
Saurashtra. And what was that move-
ment? Some sales tax was imposed
which was considered to be unfair, not
only by Communists, but by Com-
munists, Praja Socialists and even by
Congressmen. In fact, all sections of
the Saurashtra people combined against
it. So terrific was the pressure that
the Government had to yield: they had
to postpone the levy of the sales tax,
and yet for that movement people
were detained. Not only Communists,
Sir, not only Socialists Sir, even Con-
gress people were detained.
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Now, what happened in the tramway
fare enhancement resistance move-
ment? We find from the report that
there are so many persons belng
detained in connection with the tram-
fare enhancement resistance move-
ment. Now, Sir, the Tramway Com-
pany decided to enrich its pockets, to
rob the poorest class of tram pas-
sengers, the second class passengers,
by increasing their fare by one pite.
Every right-thinking man objected.
The tramway company is a foreign
company.. It had made huge profits
and it had no right to rob our poor
people of lakhs of rupees. Deputations
were taken to the Government. They
said it was quite right, they were
justified in increasing the fares. A
movement was launched, an entirely
innocuous movement, a non-violent
movement: the aim of the movement
was that unless the tramway company
agrees to withdraw the enhanced fare
no passenger would go by tram.
Everyone would either walk or go by
bus. Millions of Calcutta's office-
goers walked or went by bus. And
that was too much for the Govern-
ment. Everyone who preached this
boycott of the tramway company was
clamped in jail. First some case waa
started against them, -and then when
they found that the case could not
stand, they were put under preventive
detention.

Let us take the example of Jyoti
Bose, the Leader of the Opposition in
the Bengal Assembly. He was propa-
gating boycotting tramways in a
certain Calcutta street. He was taken
over to a police station. The police
officer who took him was writing
down that he was charged with as-
saulting. When the police officer was
asked-by him: *What is that? Why
do you say I am charged with assault-
ing?” The police officer replied:
“Don't you realise that if I write that
vyou were preaching for boycotting
tram-cars, then there would be no
case against you. That is what I have
to do” Well, I cannot blame him.
These were the instructions given to
him by Government. What could he
do, poor man? Now that is what is

22 DECEMBER 1953

Report on the 2840
Working of the Preventive
Detention Act

happening. Even that charge did not
hold good and he was placed under
preventive detention.

Now, Sir, the same thing has hap-
pened as regards food movement. The
movement was for the reduction of
price of rice, for good quality rice and
under mass pressure Government
agreed to reduce the price to seven
annas from nine annas. They had
raised the price to nine annas. Repeat-

- ed deputations were taken to them.

They did not agree to reduce it and
when a lakh of peasan® and Calcutta
citizens demonstrated they reduced
the price by two annas. In spite of
that people who organised the move-
ment were put under preventive
detention.

The same thing, Sir, as regards trade
union rights in Burnpur, where mem-
bers of the Indian National Trade
Union Congress, Congresamen all of
them, were put in detention, because
the trade union led by one section of
the Indian National Trade Union
Congress did not suit the em-
ployers of the Indian Iron and Steel
Company at Burnpur. This kind of
thing has happened not only in West
Bengal. I have quoted the example
of Saurashtra. In Bombay the follow-
ers of the Akhand Karnatak Rajya
Nirman Parishad have been detained
for advocating a united Karnatak
State. There are places, for instance
in TravancoreCochin, where they do
not even want to utilise the Preven-
tive Detention Act. They think impli-
cation in false cases is better, and
thousands have been implicated in
false cases. But many States think
that the Preventive Detention Act may
be a better substitute and so they re-
sort to it.

Now, Sir, I can say from the ex-
perience of our State that the persons
who have been detained had not been
concerned in any violence. If violence
has occurred, it has occurred not be-
cause of any activities of the detenus.
It has occurred on account of the acti-
vities of the policee The tramway
movement was entirely peaceful.
There was no violence at all till
the police. in order to suppress the
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movement, began to enter into houses,
to lathi charge people inside the
houses, to commit vandalism and
molest woren inside houses. There
is a limit to tolerance, and that is how
some violence occurred. The leaders
of the movement have always asked
the populace to be peaceful in spite
of all provocations. It is only the
police, by lathicharging and shooting
down innocent persons, that provoked
violence. And there was very little
of it; it was nothing compared to the
police violence., Why this talk of
violence, why this bogey of violence?
The State Governments do not believe
it. The reason is simple, They want
to trample down our movement
against DBritish exploitation and
against capitalist exploitation. They
want to trample down our movement
against enhancement of tram-fares
which has been held to be unjustified
by a Commission appointed by the
Government. They want to check our
movement against bonus. They want
to check our movement against bad
food, bad quality of rice and high
price of food.

We as Communists are proud to
have borne the brunt of the abuse of
this Act, but other political parties
have not escaped. They have got their
share also. In West Bengal, Com-
munists, Socialists, Praja Socialists and
others have equally borne it, and
even Congressmen have been detained.

Sir, in conclusion I appeal to all
sections of the House to realise the
pernicious character of this Act. It
puts our country to shame before the
conscience of civilized society. It has
become a perpetual menace to every
honest and right-thinking individual—
to Communists and Socialists, to For-
ward Bloc or R.S.P,, even to Congress
people—whose motive is to stand by
the millions of our oppressed people
against a handful of persons who op-
press them. It is a menace to our
workers, peasants and middle classes.
Whoever want to strive to get rid of
the present life of hunger, misery and
squalor is menaced by this pernicious
Act. Therefore I would appeal to

ment of a Commission
for the reorganisation
of States
every section of the House to voice
their opposition against this perni-
cious Act.

STATEMENT RE. APPOINTMENT
OF A COMMISSION FOR THE RE-
ORGANISATION OF STATES

The Prime Minlster and Minister of
Externzl Affalrs and Defence (Bhri
Jawaharla! Nebru): Mr. Speaker, I am
not intervening in this debate, but by
your leave and the leave of the House I
should like to make a  statement
totally unrelated to the subject under
debate. .

The Government of India have
been giving careful consideration to
the problem of the States which are
constituent units of the Indian Union.
These States, as they exist today, are
largely the result of historical proces-
ses and the spread and consolidation
of the British power in India. ©On
the attainment of Independence, India
was partitioned and the independent
State of Pakistan was created. A
process of merger and integration took
place in regard to what were then
called the “Indian States’. This
integration of the old Indian States,
which was brought about within a
very short period, was an event of
historic significance. The integration,
however, was naturally based to a
large extent on the old patterns which
existed before Independence.

The pattern of our States in the
Union is thus the result of historical
accident and circumstances. The mere
existence for a hundred years or more
developed,political, administrative and
cultural associations within and bet-
ween them.

The greater development of political
consciousness among the people and
the growing importance of the great
regional languages led gradually to
demands for the formation of certain
States on a linguistic basis. Each such
separate problem was, however,
closely inter-related with other pro-
blems, and any formation of a new
State necessarily affected a number
of other States. It thus became in-
creasingly difficult to consider 2my
such problem in tsclatiem,
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The language and culture of an
area have an undoubted importance
as they represent a pattern of living
which is common in that area. In
considering a reorganisation of States,
however, there are other important
factors which have also to be borne
in mind. The first essential considera-
tion is the preservation and strength-
ening of the unity and security of
India. Financial, economic and ad-
ministrative considerations are almost
equally important, not only from the
point of view of each State, but for
the whole nation. India has embarked
upon a great ordered plan for her eco-
nomic, cuitural and moral progress.
Changes which interfere with the
successful prosecution of such a
national plan would be harmful to
the national interest.

The Government of India have come
to the conclusion that the whole
question of the reorganisation of the
States of the Indian Union should be
carefully examined, objectively and
dispassionately, so that the welfare
of the people of eacli constituent unit,
as well as of the nation as a whole,
is promoted. The Government have
accordingly decided to appoint a Com-
mission to conduct such an examina-
tion. The Commission will investigate
the conditions of the problem, the
historical background, the existing
situation and the bearing of all im-
portant and relevant factors thereon.
They will be free to consider any pro-
posal relating to such reorganisation.
The Commission will be at liberty to
devise their own procedure for their
work, for collecting information and
for ascertaining public opinion. The
Commission will ordinarily hold their
sittings in private.

The Commission will make their
recommendations to the Government
as soon as may be practicable, and
not later than the 30th June, 1955.

The Government expect that the
Commission would, in the first in-
stance, not go into the details, but
make recommendations in regerd to
the broad principles which should
govern the solution of this problem
and, if they so choose, the broad lines

Motion re Report on 2844

the Working of the
Preventive Detention

Act

on which particular States should be
reorganised, and submit interim re-
ports for the consideration of the Gov-
ernment.

The Commission will have a Secre-
tary and such staff and advisers as
may be considered necessary.

The Commission will consist of Shri
Baiyid Fazl Ali, at present Governor
of Orissa, Shri Hriday Nath Kunzru,
Member of the Council of States, and
Shri Kavalam Madhava Panikkar, at
present Ambassador of India in Egypt,
of whom Shri Saiyid Fazl Ali shall be
the Chairman of the Commission.

MOTION RE. REPORT ON THE
WORKING OF THE PREVENTIVE
DETENTION ACT-~contd.

Shrl Frank Anthony: Sir, I am
sorry that the Home Minister is not
here, because I am afraid that during
the course of my speech I shall be
constrained to refer to him, perhaps
not always in the most gentle terms.
I regret that the Home Minister
made, by his speech, a bad case worse.
I feel that in some respects, and I say
this with all respect to the Home
Minister, at the same time, he dis-
plays an unfortunate capacity, almost
a genius, not only for irritating peo-
ple wantonly, but for gratuitously
giving offence by a cavalier and al-
most a flippant manner to a most
serious problem, by either over-simpli-
{ying or over-stating the Govern-
ment's case. Quite frankly, I was
rather amazed both at the attitude
and language of the Home Minister.
The Home Minister gave me the im.
pression of a lawyer who argued his
cage vehemently and in a partisan
manner in order to justify his brief.
It the Home Minister had admitted
that the Government today was fol-
lowing on the footeteps of the British
becsuse of abnormal conditions in
this country, if he had admitted that
preventive detention without trial in
times of peace is something which is
repugnant to the fundamental concept
of democracy, if he had admitted that
this is an evil, but a necessary evil,
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if he had admitted that because it is
a necessary evil, every care would be
taken to qualify the opportunity of
abuse, we may have listened to him
with some attention, we may have
listened to him even with some res-
pect. But, instead, what were we
treated to? We were treated to, I find
words difficult to describe it, we were
treated to a revolting and demoralising
spectacle, of the Home Minister speak-
ing for an alleged democratic Govern-
ment. Not only is he not apologetic
for an Act which is a blot on our Con-
stitution, but he extols it in an un-
qualified way. He extols it in terms
of lyrical praise and commendation.
The Home Minister expressed his
amazement at the moderation of the
State Governments. He gave me the
picture of a person who regarded our
State authorities as people who were
handling criminals with almost vir-
ginal gentleness, I regarded the Home
Minister's assertion as a mischievous
and implied encouragement to the
States to take action to a greater
extent under the Preventive Detention
Act.

[Mr. Depury-SPEAKER in the Chair]

In his attempts to argue his brief in
this partisan way, the Home Minister
committed facial contortions. He
seemed to combine the roles of Dr.
Quack and Father Christmas. Here
we have Dr. Katju emulating Dr.
Quack and telling us that preventive
detention is a sovereign antidote be-
cause prevention is always better than
cure. Then he assumes the role of
Father Christmas and he tells us that
by giving preventive detention to this
country, we are conferring a boon on
the people of this country, that we
are saving the people of this country,
that we are preventing them from
becoming criminals. I am glad that
Dr. Katju is coming into the House. 1
think I am at the end of my personal
comments on the Home Minister. Dr.
Katju reached the heights of cynical
fiippancy when he suggested to this
House that we may even be persuaded
to make this Act a permanent feature
of our Constitution. I agree with
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Acharya Kripalani that Dr. Katju was
formerly a kindly man, but he is a
victim of the political degeneration
that has taken place in this country.

Dr. Katju: Hear, hear. I am trying
all’ along to discover myself from what
I hear from others.

Shrl Frank Anthony: Though he
agrees with some acclamation, he is a
victim to this dictum of absolute
power corrupting absolutely. That is
what Dr. Katju has done. He asks
us, without the suggestion of a qualm,
without the suggestion of a blush of
shame, that we should be persuaded
into making this Preventive Detention
Act, what I regard as a shameful blot
on our Constitution, something which
helotizes it, a permanent feature of
our Constitution.

After this rather monumental piece
of perverted advocacy, Dr. Katju goes
on to commit further succession of
blunders. What did he do? He has
a wanton, gratuitous and unworthy
fling at the judiciary. Though he took
the precaution to preface his remarks
with alleged respect and alleged defer-
ence to the judiciary, the insinuation,
the innuendo was clear and I suggest
that it was unworthy. He makes the
supercilious condemnation that we
should not run after precedents from
America, from Brazil, from Holland.
Dr. Katju has a reputation for being
an eminent lawyer. But, apparently,
he has lost touch both with Consti-
tutions and constitutional law. I, at
any rate, am not aware of our having
drawn precedents from either Brazil
or from Holland. But, we have drawn
and drawn copiously from the Ameri-
can Constitution. When we were fram-
ing our Constitution, when we were rau-
cously proclaiming to the world, our
professions of secular democracy, we
stridently advertised this fact that we
were drawing coplously from this
greatest written Constitution of the
world and Dr. Katju, keeping pace
with the traditions of the administra-
tion, chose %o pour contempt on these
precedents which were acclaimed so
raucously by him and the party of the
Government that he represents.
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Then, Sir, what was Dr. Katju led
to believe in? Even as a lawyer, I
believe Dr. Katju is speaking with his
tongue in his cheek. Let every Con-
gressman ask his conscience, what
does he believe in today? I think he
believes that preventive detention
without trial is something which is
utterly repugnant and hateful to the
fundamental concept of democracy,
that the primary and the most funda-
mental of fundamental rights is per-
sonal liberty, and that detaining a man
without trial is something which cut
across this. That is what we were led
to believe. I believe and hope that
Dr. Katju still believes in it. Yet, Dr.
Katju, today, merely because he is on
a different Bench, pours contumely on
these fundamental concepts which
India accepts, because contumely to
them has been a copy-bocok maxim.

Shrl Aigu Ral Shasiri (Azamgarh
Distt.—East cum Ballia Distt.—West) :
I want to know one thing. Is it Dr.
Katju who is under consideration or
the Preventive Detention Act?

Shri Frank Anthony: Dr. Katju at
present is inextricably bound up with
the Preventive Detention. Act.

Sbri U. M. Tri!_mil (Chittor): He
is the author of it

Bhrl Frank Anthony: I am only
making my point that Dr. Katju's
speech has made a bad case worse.

Now, I shall deal with the report.
I am constrained to say that this re-
port is both superficial and perfunc-
tory. In this one page or quarter of
8 page, we are told in fact, nothing.
The Home Ministry has indulged in
certain ungrateful, undiscriminating,
sweeping generalisations.

I think they are the sweeping
generalisations of Dr. Katju. On
what does he base his plea for the
continuance of the Preventive Deten-
tion Act? I shall refer to the main
basis of his argument. What does he
say? All the State Governments want
the Act to be continued; they are
unanimous in wanting it, and their
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unanimity makes the case for its con-
tinuance overwhelming. And yet, let
us analyse the unanimity of our States.
Actually, in this report, which I feel
is completely inadequate, the only
break-up that we have received of the
figures is in Statement I in respect of
the persons detained as on the 30th
of September, 1952. And what does
an alaysis show? Out of 26 States, un
the 30th of November, 1852, 11 States
did not have a single person preven-
tively detained. How then could the
States have achieved or arrived at any
real unanimity? The basis for their
reasoning, the basis for their allegedly
endorsing this unanimously must have
varied from State to State. Eleven
out 28 States on the 30th of Novem-
ber, 1952, did not have a single per-
son preventively detained. That is
the only analysis we are given and
yet we are asked to accept this state-
ment that all the States unanimously
and with one accord endorsed the
continuance of this Preventive Deten-
tion Act. And, Sir, I do not think
Members on this side are either con-
vinced or amused by the kind of un-
animity that is induced today in the
political field Only the other day,
we had rather an amusing example of
the kind of unanimity to expect politi-
cally. Members of this House were
roaring their protests, Members on
that side were roaring like lions
against the procedure in respect of the
Joint Select Committee, and then,
when the trainer came back and the
whip was cracked, all these roars
were not only pitched in minor key,
but there was a chorus of purrings
and even of frenzied acclaim. As 1
said, this is the kind of unanimity we
in this House have been led to. As
soon as the cat is away, the mice play,
but when the trainer comes back and
the whip is cracked, neither the mice
nor the Members remember anything
of their views which they expressed
two or three days before. That is the
kind of unanimity, I have no doubt,
that was secured from the different
States.

Then, Sir, the Home Minister has

referred as another argument to the
existing conditions in the country.
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What are the existing conditions in the
country that justifying the continuance
of this abnormal measure? He has
tried to malte our flesh creep. He has
talked of violence, persons har-
bouring dacoits. He has talked
of all kinds of unmentionable
speeches, but this kind of lurid verbal
underlining is not going to convince,
at any rate, people with judicial minds
and with a legal training. In this
country-—a sub-continent with 360
million people~—you will always, even
if it is a model State and a model
country, get acts of violence; you will
always get people harbouring dacoits;
you will always get people making the
wildest of speeches. What happened
in America when America was almost
over-run by gangsters? Comparing it
with the size of this country, with the
size of our population, I say that India
today is comparatively in a more
stable condition than America was
during the gangster regime, and they
did not think of enacting a Preventive
Detention Act,

Shri Algu Rai Shastri: India is run-
ning a very great risk.

Shri Frank Anthony: No.
Shrl Algu Rai Shastri: It is a fact.

Shri Frank Anthony: It is a thing
which my friends are manufacturing
in order to sell or deaden their con-
science.

Shri Algu Rai Shastri: We want to

save ourselves.

Shrl Frank Anthony: Let me ana-
lyse the figures so far as we have got
them. On the 30th of September,
1952, there were 155 Communists.
They represent Communist detenus.
They represent the largest single
group from any particular political
Party. And now, I want to ask—I am
sorry that the Leader of the House
is not here. ...

8hrl Aigu Rai Shastrl: The Govern-
ment is there.

Shri Framk Anthooy... .what s
the policy of the Government. I do
not know whether you have a policy.
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The other day, somebody _remarked
rather appropriately that many of
Government's policy-makers evolve
their policies with their heads in the
air, and their feet firmly planted in
mid-‘air. What is your policy? The
Home Minister has merely made an
innuendo that violence is subscribed to
by the Communist Party and that the
Act is directed mainly against the
Communist Party. Is that correct?
If that is correct, why don't you
evolve a forthr'ight and more honest
policy? Why don't you tell the coun-
try deliberately and openly that the
Communists, by their policies and
activities, are a threat to this country?
Why don't you prescribe the Com-
munist Party? Why? ‘Because you
are afraid to enunciate an honest and
forthright policy, you merely rest your
case on innuendoes which are unfair
to the Party concerned. You damn
the whole country with a lawless
measure of this description. Dr.
Katju is not a framer of our foreign
policy, but he is presumably respon-
sible for internal security. On the

~one hand, Dr. Katju makes ipnuendoes

suggesting that the Communists re-
present a menace to the security of
this country.

Mr. Deputy-Speaker: As far as pos-
sible, personal names may be avoided.

Bhrt Frank Antbeny:
commenting on the hon.
speech.

Mr. Deputy-Speaker: The hon. Mem-
ber is such a good parliamentarian.
He can address the Chair.

I am only
Minister’s

Shri Frank Anthony: While there
is this innuendo, if the Communists
are, in the opinion of the Home Minis-
ter, such a menace to this country, I
cannot understand this: why does the
Government consort with the Com-
munists? Why does the Government,
in the international fleld, embrace the
Communists to its bosom? Spokes-
men of the administration, after they
have been on a conducted tour of
Communist countries, have come here
and lyricised Communist achieve-
ments. As I say, you have no policy.
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On the one hand, you. purport to
perpetuate this Preventive Detention
Act because it is directed against
Communists; on the other hand, you
hug Communists to your bosom, you
consort with the very people, and
publicise and advertise Communist
achievements in this country.

Then, there is the group of people
who harbour dacoits, and there is the
largest group of people detained
allegedly for violence. But what does
this analysis show? I do not know
whether the Home  Minister will
attempt to answer my analysis. My
analysis shows just this: that on the
30th of September, 1952—you have
got a much smaller number now, but
you have not got any analysis here;
so I am dealing with the analysis
based on a much larger number of
detenus—there were 584 detenus. Of
that number, 244 were detained
allegedly for violence. But a signi-
ficant feature is this. The largest
group of people detained for alleged
violence numbered 244; of that 176
is accounted for by -the State of Bom-
bay. Here is a State which has pro-
scribed drinking, which has proscribed
racing, which has proscribed gambling,
which has proscribed even laughing.
Here is this State imposing a pattern,
or trying to impose a pattern to pro-
duce puritans and saints—in the opin-
ion of some of us it is a pattern which
would produce puritanical perverts
and morons—but here is a State with
this pattern of puritanism and saint-
liness representing two-thirds of the
total number of people detained for
alleged violence. (Interruption).
What is the significance? If the Com-
munists are such a threat, why is it
that on the 30th September 1952, there
was not a single Communist under
detention in the States of Travancore-
Cochin and Madras, which are sup-
posed to be strongholds of the Com-
munists? Two-thirds of the wviolence
in the country, according to your
figures, are concentrated in what was
once the most civilised and the most
model State in this country viz, Bom-
bay. It may not be civilised, it may
not be a model State. since the present
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administration has supervened. But [
say to the hon. Home Minister, do
not use the Preventive Detention Act,
in the whole country, because two-
thirds of your violently disposed peo-
ple are in Bombay, the remedy lies
with you, have no more inhuman
human beings to administer the Bom-
bay State. Then you would not have to
show us figures which show that two-
thirds of the violence in the whole of

‘this country is now concentrated in

what was once the most civilised and
the most model State in this country.

3 prM.

Shri Gadgli: Has it ceased to be
civilised, because of prohibition? Let
us know it.

Shri Frank Anthony: Yes, because
the essential sobriety and moderation
which drinking liquor imposes has
been taken away.

Shri Algu Ral Shastri: What about
the Ten Commandmen#? 1 want to
know from the hon. Member.

Shri Frank Anthony: We are told
that there is so much of violence in
this country, but analysis shows that
it was not in the Communist strong-
holds—except for Hyderabad, where
conditions were unusual—but in your
best administered State.

Another argument in the parade of
the hon. Home Minister's generalities
was this, that the scope of abuse has
been reduced to a minimum. My hon.
friend who spoke before me made a
reference to this. Has it heen reduced
to a minimum? Is it not that this is
an argument which will be rejected
out of hand by any lawyer? We know
that no detenu can be represented
before an Advisory Board. You ask
laymen to represent themselves on
highly technical matters. We also
know this that you have Section 7 (2)
of the Preventive Detention Act, as
the most dominant provision. What
does it say? It says:

“Nothing shall require the de-
taining authority to disclose what
it considers to be against the
public interest.”
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Here you gave a blanket sanction to
every form of executive abuse, cor-
ruption, and sordidness of motive.
Your Advisory Boards are reduced to
impotence, because of this provision,
As the previous speaker has pointed
out, you have ousted the jurisdiction
of every judicial tribunal in this coun-
try. Do not pretend to create the im-
pression that judicial tribunals func-
tion completely, for they do not. All
that the detaining authority has to do
is to use the magic phrase ‘public in-
terest’ to refuse to disclose it. and in
the face of those terms, your Advisory
Boards cannot ask for the grounds.
Your cour# themselves have acknow-
ledged this position. that you have
ousted their jurisdiction. and the only
satisfaction is the subjective satis-
faction of the authority, and they
cannot go into the minds Al
that the most corrupt, the most
incompetent, and the most sordid
of your corrupt officials can do is
to use the word ‘'satisfaction’. and your
Supreme Court's jurisdiction is
ousted. And yet we are asked to
believe that there is a semblance of
judicial authority in these matters. 1
would have liked the hon. Home
Minister, in this report, which I
repeat, is absolutely perfunctory, to
have told us how many cases went to
the Supreme Court, and what percen-
tage of detenus was released. In
spite of this, the hon. Home Minister
has, in his lurid. and almost irrespon-
sible way, blessed this measure, and
I am quite amazed that he has refer-
red to it as a beneficent measure. and
has apologetically pleaded extenuating
circumstances, and extolled and laid
down something which is utterly re-
pugnant and hateful to the traditions
of this country.

Shri Alge Rai Shastrk Why?

Shri Frank Anthony: I am amazed
that you are asking why. It displays
the consciencelessness which is a
menace to this country.

Pandit Thakur Das Bhargava (Gur-
gaon): We including the hon. Mr.
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Anthony have all taken oaths of alleg-
iance to the Constitution, and so we
are bound by the Constitution. The
hon. Member may certainly make
criticisms, but he should not say that
the law is unconstitutional.

Shri Algu Ral Shasiri: He is shower-
ing abuses on everybody.

Shri Frank Anthony: I am not
showering abuses, 1 am only stating
facts which, sometimes, are like
a nuisance to people who do not like
them.

1 am going to a much greater autho-
rity. 1 may have opposed, but 1 am
a8 humble person; I am going to an
authority and fountainhead, which
was more acceptable. 1 think with all
respect, than all the encomiums of
the hon. Home Minister.

Mr. Deputy-Speaker: Order, order.
This is only a motion under discus-
gsion. I have got as many as 29 Mem-
bers on my list. The hon. Member
started at 2.40 r.Mm, and I rang the
bell at 3 .M. He may kindly bear
this in mind. Every hon. Member
must have some consideration for
time.

Shri Frank Anthony: I will finish
in five minutes, Sir.

Dr. Katju: He is obsessed by the
Home Minister, therefore he cannot
deal with the subject.

Shri Frank Anthony: If the hon.
Home Minister has got an obsessing
kind of personality, what am I to do
then?

Here is the verdict of the Chief
Justice of India. The hon. Home
Minister has said that it has worked
beautifully, it has worked fairly, it is
flawless, ani that is beneficent. Here
is Chief Justice Mr. Patanjali Sastri's
verdiclt on the operation of the Preven-
tive Detention Act. made as recently
as in June, 1953. He said:

“Notwithstanding repeated ad-
monitions. .. .”
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Dr. Katju: May I lend you a pait
of spectacles?

Shrt Frank Antheny: I have not
been blinded yet by power.

Shrl Gadgll: That accounts for many
things.

Shrl Frank Anthony: His verdict
was:

“Notwithstanding repeated ad-
monitions by the Court that due
care and attention must be
bestowed .upon matters involving
the liberty of the individual, it is
distressing to find that such mat-
ters are dealt with in a callous
and casual manner.”

This was in a recent case of Dr. Ram
Krishna Bharadwaj.

Mr. Deputy-Speaker: What is that
reference?

Shri Frank Antheny: Dr. Ram
Krishna Bharadwaj, versus the State of
Delhi, on the doorsteps of our bene-
ficent Government. The Chief Justice
does not accept the hon. Home Minis-
ter's dictum that this is a beneficent
measure, that it has" bestowed the
largest liberty on the people of this
country, but goes on to say:

“Preventive detention is a
serious invasion of personal
liberty, and such meagre"—I

would like the hon. Home Minis-
ter to note the word ‘meagre'—
“safeguards as the Constitution has
provided against the improper
exercise of the power must be
jealously watched.”
There is the verdict of the Chiet
Justice of the S8upreme Court of India,
that in spite of frequent admonitions,
there is a callous use of thia Act, that
it is an invasion of personal liberty,
and underlifies the meagre safeguards
provided in the Constitution.

1 would respectfully submit that the
Government are doing a diaservice to
the cause of democracy.

My hon. friend Acharya Kripalani
challenged the bona fides of the Gov-
ernment. Every lawyer in this coun-
try must feel an innate revulsion

against a measure of this kind, and I .

646 PSD.

22 DECEMBER 1953

[ ]
Reyport on the 2856
Working of the Preventive
Detention Act

hope that Dr. Katju in his private
moments, will admit this to someone,
that there is essentially a revulsion in
his conscience against a measure of
this kind.

By perpetuating a measure of this
kind, the Government is succeeding in
doing one thing and one thing only.
The Government today is equating the
party to the countr¥ and that is the
tragedy. You are thinking in terms
of eternal authority of one individual
party. But we Itmow that if demo-
eracy is allowed to function, one party
cannot remain in the saddle eternally.
And that is where you are bringing,
the Government is bringing, demo-
cracy both into disrepute and con-
tempt. What do people say today?
They say that while the Government
profess democracy on the one hand,
they are murdering it on the other.
They say that the Communists are
murdering democracy. But then they
do not profess and practise democracy;
they do it brazenly and openly. That
is why you are bringing, as 1 said,
democracy into contempt.

And may I end on this last note?
My fear is that by perpetuating this
kind of thing, by trying to create the
illusion that it is not a hateful or re-
pugnant thing, you are degrading, you
are deadening the conscience of the
people of this country. And when you
succeed in doing that, you will have
not given a....

Mr. Depoty.Speaker: The hon. Mem-
ber should address the Chair. I find
so much of heat generated. That can
be cooled down only by addresaing
the Chair.

8hri Frank Anthony: I am sorry,
Sir. This is a fit subject for heat.

Shrl Gadgil: He is refreshing some
of his adjectives.

Shrl Frank Aothony: That s my
fear—that the conscience of this coun-
try, the democratic conscience of this
country, is being deadened. I only
hope, for the sake of democracy in
this country, that this measure, and
above all, the way in which it bas
been sought to be supported by the
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[Shri Frank Anthony]
Home Minister, will appropriately
outrage the conscierce of the country.

¥ ®le oo yewty (TAT)
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§ T I §1 ¢ ffas afee
s fed & 1
What are the fundamental righta we

have granted to the citizens of this
country?

W W wmﬁﬁﬁmﬁt’mi
MNfaw wfawmz feg § ?

One of the fundamental rights is
the right to be detained preventively.
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i

S8hri Gadgil: On a point of order,
Sir, if a person knows that a parti-
cular man has committed a crime, and
when the person happenstobe a res-
ponsible man, namely, a Member of

Parliament, is he not bound to dis-
close the name?

Shri U. M. Trivedi: Is giving contri-
butions a crime?

i dio Wo gWItE : T aHEM
g 5 stdm & a0 I W
M msfrw G RA A FFT HEIT TR I
FAMEF AT DA ywaa g s oW
WREFAT T4 | e W mam F
7% ITx A€ ¢ FF Frg s =y g
war g, ¥fes fegq daorere Qgg g
AR A& TAATVar | TN F F0v,

Mr. Deputy-Speaker: 1 would like
hon. Members, as far as possible, in
dealing with such subjects to proceed
on the merits and not cast aspersions
of corruption with respect to any
party, the Congress Party or the Com-
munist Party. We are not going into
an investigation whether these charges
are true or false. The man who has
come might say so on various grounds.
Therefore, unless the hon. Member is
prepared to give information or place
any facts before the House with res-
pect to such serious charges, so that
they may be verified by the other side,
I would not like him to cast aspersions
on the character or conduct of other
parties in this House,

¥o Qe Mo WX : W TE TEA
e § Fr OF Ty ¥ 8 AT AT

gAY I IEET WO W A
avar § ?

Mr. Deputy.Speaker: Whatever
hawa comes in, it must be suppressed.

Shri 8. S, More (Sholapur): Sir, we
are at a disadvantage. The Congress
Party, because it happens to be in
power can say anything about the op-
position parties and even preventively
detain us. We cannot however, say
anything ourselves about the Congress.
Our declarations are not supposed to
be confidential before the Advisory
Board and we are asked to substan-
tiate our criticism.

Mr. Deputy-Speaker: Hon. Members
must wait. If they have got their diffi-
culties, they must wait to strengthen
their party and capture the Govern-
ment. 1 cannot allow this. Merely
because there is an Act and the Gov-
ernment is entitled to follow a pro-
cedure, each hon. Member cannot
come before the House and level all
kinds of charges. Let them strength-
en themselves by an Act of Parlia-
ment; let them do so. The minority
cannot exercise the right of heaping
abuses on the other party on the floor
of the House. I cannot allow it here.

o Ao Mo 2T : I7 FANF
we, IR A TAEr w37 3 WFE A
w1 7 3g WS I A% g Ak 99
TS qERT A 3 ¥ oA & Fefrew
A & FHA @ T AR @
I R o & ford dareg o AN wriw
T3 ars@ sraqad T Eearg
A o HTT AEE & AW W AA
w arfeq FT AT E A T
A wTve) ag qA &7 a7 fr fager
U A g @ U Y w@r ¥
frromes T I W= T e d
WTEY W& AMRGE A4 § | gATR
fe=t % 7% T @1 fe o O 23 §
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Dr, Jalsoorya (Medak): Mr, Deputy-
Speaker, Sir, for the last 20 days 1
have thrown my friends into conster-
nation by saying that I have begun to
appreciate the extraordinary grest
service the Home Minister has been
doing to the country. I propoee, Sir,
and I have told the Home Minister
once before, that he should get a
salute of 21 guns (Interruption) with
live bullets and all those guns should
be aimed straight at him.

Shri M. P, Mishra (Monghyr North-
West): Why not a Stalin Peace Prize?

Dr. Jaisoorys; Sir, I heard yesterday
speeches about how we have deparied
from the great teneis that Mahatmaji
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taught us. Krishna Menon has put it
very nicely, He said the revolu-
tionaries of yesterday are the admini-
strators of today and the administra-
tors of today are the reactionaries of
tomorrow. Unfortunately, that to-
morrow has already arrived.

Here the hon. Home Minister says
that he will consult all the State Gov-
ernments, collect their opinion and
other statistics and submit and circula-
te a sort of report to the Members of
both the Houses and so on. We will,
first of all. ascertain the views of the
State Governments. I do believe that
you must have a Preventive Detention
Act becauge, if you do not have that,
these Stategs which are in a bad state
will become worge States. Right down
from the Bouth, Travancore-Cochin,
the residuary State of Madras-—what-
ever remains—Andhra, Hyderabad,
Rajasthan, PEPSU, the Punjab all
over, are rotten States.

An Mon., Membec:
desh,

Dr. Jalmoorya: Very soon it may
happen—that danger—that Dr. Katju
may have to hold six babies from
PEPSU right down to Travancore-
Cochin, and, therefore, if you do not
have some such law to protect the
Government, then you cannot visualise
what might happen. 1 am not here to
speak about the other States—let them
look after themselves—but I am only
trying to draw some inferences from
the fine bland speech of the Home
Minister and what 1 see in actual
practice in Hyderabad. Of course, he
gets the information secondhand, that
is, through the Government of Hydera-
bad. 1 get my information first-hand,
from the very sources that supply in-
formation to his Government |in
Hyderabad. 1get the same information
free. There is something funny about it.
1 see here in the report that out of 126
persons who were in detention on 30th
September 1082, 112 are Communiste—
now the classification is beautiful—53
indulging in violence, 22 preaching
violence, 35 bad characters, 14 Mulki
agitators and 2 Communal agitators.
Now, on the question of bad charac-

Himachal Pra-
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ters, if my hon. friend will only come
today with me to Hyderabad, I will
show him such bad characters as are
yery hard to expect or find and they
.are leading very respectable lives.

Shrl S. S. More: Because they have
joined the Congress.

Dr. Jalsoorya: He is not so igno-
rant. He has got accurate information
#nd he should know that I have got
the same_ information, but he cannot
give the information, whereas 1 have
the right to bring it here. Now, the «
point is this. It is a Question of inter-
pretation and evaluation. Is a
corrupt officer or a corrupt Minister

not a source of danger to the State?
Is he not?

Dr. N. B. Khare: Yes.

Dr. Jaisoorya: Yes, and to my utter
surprise, there was recently a verdict
which almost amounted to this: it was
a slight case of murder and a slight
case of serious embezzlement--and
that is the Central Parliamentary
Board (Congress Party) Resolution,
and people laughed at it, and they say
“What is this?” <You have lowered
the prestige and brought the State
into jeopardy by running your own
prestige in every street, in every
lane...

Mr. Deputy-Speaker: The hon.
Member is going beyond the scope of
this subject.

Dr. Jalsoorya: I am talking of pre-
ventive detention, Sir. *

Mr. Deputy-Speaker: Many things
can be brought in on any Bill. He
said that there are other black-guards ,
in the world and they are not yet
caught. So, the Penal Code has got
to be repealed. I will not allow such
arguments. Further, hon. Members
should not cast aspersions on Ministers
there and their conduct cannot be
taken up here. I am sure no-con-
fidence motion etc. can be brought
against them there,

Dr. Jalsoorya: Yesterday, I heard
him say that this was meant for
goondas. 1 looked through the list
supplied here. Tremendous statistics
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are given—one goonda in Madhya
Pradesh, and then there are 11 har-
bourers of criminals, but goondas are
two. He said there is an Advisory
Board, there is the High Court and
then the Supreme Court. There is
something funny. It may be that
Hyderabad is a very reactionary
place—maybe the officials there have
not understood democracy. In
Hyderabad, onx 30th September 1052,
the Advisory Board did not release
anybody, the High Court released 4,
the Supreme Court ordered the release
of 38. In other words, the Supreme
Court have had to come to the rescue
of these detenus who have been given
all the justice in Hyderabad by the
Advisory Board and the High Court.
Here, I have got another statistics
where you will find something very
funny.  After 30th September 1852,
there were very few arrests under the
Preventive Detention Act. If I re-
member it, there is a secret circular
by Mr. H. V. R. lengar, chapter 22 of
which says that Governments must be
very careful in framing the charges
under which detention could be made,
In September 1952, 21 were arrested
and one of the grounds given was
that he was a friend of, Dr. Jaisoorya.

[PanDrT THARUR DAS BHARGAVA
in the Chair]

Shri Gadgil: A very good ground.

Dr, Jalsoorya: 8Sir, I have got a
book presented to me in which it is
written ‘“to my esteemed and dear
friend, Dr. Jaisoorya from Kailas
Nath Katju”. Why not take him
under the Preventive Detention Act?
I can tell you one thing and that is
that nobody can say that he is a
habitual liar. He meant it when he
said it,

Shri Gadgli: He must be regreiting
it.

Dr, Jaisoorya: In spite of all these
warnings, out of five grounds, more
than half of them were not good and
all the four grounds In this case were
so extraordinarily stupid that within
a few days, those men had to be pe-
leased by the Supreme Court. There-
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fore, the whole instrument or the
machinery may be good, but then you
must have a very very fool-proof
high-quality Board. What is the
guarantee that you have got such a
high-class machinery?

Then, I want to show the fallacy—
I am not going into the question whe-
ther it is moral or immoral--that 1
see here. Expediency means every-
thing to Government. The only thing
that hurts me very much is that for
the purpose of expediency, various
arguments were adduced yesterday.
Leon Blum says—

“No government can remain
stable in an unstable society and
an unstable world”,

You must create astable society—not
a dandg, not by the Preventive Deten-
tion Act. But by reorganising the
whole socio-economic structure of the
country. That is the way to look at it.

Secondly, yesterday I was hurt very
much—I don't know what has happen-
ed to him—but I must say that be-
cause of a single bad example, we
cannot say that jurisprudence is bad
or that medicine is bad, as Henry
Clay says—

“It would not be thought as
very just or wise to arraign the
honourable profession of law and
physique just because the one
produces the petty-fogger and the
other the quack.

“The arts of power and its
minions are the samdin all coun-
tries and ages. It marks its victim,
denounces it and excites the pub-
lic odium and public hatred to
conceal its own abuses and encro-
achments.”

If you have got a strong Govern-
ment, if you have got confidence in
the people, the people themselves will
beat them up.

8bri Algu Ral BSbaatri: Will you
permit that?

Dr. Jajsoorya: People will listen,
when they are in trouble. You re-
move those troubles. 1 mow want to
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quote Harold Tkes who recently said.
“I am opposed to Governments by
cronies.” Therefore, Sir, there is no
argument in merely saying that some-
thing might happen. Thereis plenty
of argument today, and most of these
things can be handled by common
law. Ah, if there is going to be
danger to India, we shall be with you.

An Hon, Member: To whom?

Dr. Jalsoorya: It may be danger to
India, not to your parties.

Shri M. P. Mishra: Who will be with
the country? Is it Dr. Jaisoorya?

Dr. Jaisoorya: The people. The peo-
ple will tell you that. This kind of cyni-
cal attitude is what always hurts me.
You have got the powers. Yes, carry
on, but do not justify your action by
cynical movements and words.

Shri Gadgil: Mr. Chairman, since
this motion provides an opportunity
for the review of the position in rela-
tion to the administration of the Pre.
ventive Detention Act that was passed
by this Honourable House last year,
it is necessary that we /must con-
centrate our attention on two points:
one, whether, during this period, the
Act has been administered with care
and reasonableness, and secondly,
whether Government has made out
a case for the continuance of this Act
for another period of one year.

Now, so far as the first question is
concerned, although 1 was not pre-
sent here yesterday, I have had the
opportunity of reading the speech of
the Home Minister. He has shown
by statistics that the number of
detenus has gone down to 117 on the
30th September, 1853, which works out
to one man for every 30 lakhs of the
people.

Dr. Eatju: 31st October.

Dr. N. B. KEhare: Homeopathic pllls
are very powerful,

Shri Gadgll: Now, the machinery
established, that is, the Advisory
Board, the power to review cases

“l
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from time to time, references to the
High Courts and the Supreme Court,
have worked, according to my humble
opigion, to a satisfactory extent. No
instances, as they were quoted last
time when the main Act was under
discussion, have been referred to
where there has been abuse of the
provisions of this Act. A case or two
and quotations from the judgments
of the Chief Justice were referred to.
It only shows that in spite of great
vigilance on the part of the Govern-
ment, the Advisory Board, the High
Courts and the Supreme Courts, yet,
there are cases of 175 people, the
justification for the detention of whom
is beyond reasonable shadow of doubt.
That is great testimony that the Act
had been properly administcred.

The second question that I posed for
this honourable House to consider was
whether Government had made out a
case for the continuance of this Act.
We are all agreed that on theoretical
grounds, preventive detention is not
very welcome. Nobody wants it, and
least of all, those who belong to the
great organization, the Congress, which
has worked throughout the last 70
years for individual freedom, for
liberty and fraternity and so on. We
really do not like it, but circumstances
have placed this party in a position of
governing this country and the res-
ponsibility of maintaining law and
order not only today but creating con-
ditions in which law and order will be
maintained in future is on their
shoulders. If you hold a man respon-
sible, it Is necessary that you must
arm him with adequate and effective
power.

Shri S. S. More: What about the
Britishers?

Shri Gadgil: If you ask any body of
persons to be responsible for the
governance of such a vast country in
which there are so many parties with
80 much variety of temperament, then,
you must arm that Government with
adequate and effective power. Such
powers are absolutely necessary under
two circumstances, one, where there is
a clearly estahlished emargency, and
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the other, where undoubtedly it is a
perivd of transition where, when the
country is going from one state of af-
fairs to a new order, the transition
should be as smooth and as little ac-
companied by disturbances as possible.

Here, for the flrst time, in this great
country, a democratic constitution bas
been adopted and mere adoption on
paper, of @ democratic constitution or
raising of democratic institutions do
not necessarily mean that a real de-
mocratic temper, real democratic atti-
tude or real democratic approaches are
available in the population at large
We have been accustomed to certain
political institutions and we still, so
1o say, indulge in those habits which
are not exactly conducive to the proper
functioning of democratic institutions.
Not that we will not do it, but at least
a period of ten to fifteen years—at least
one generation—will have to go
through this when they wlll necessarily
develop those habits, political and
social, which will mean that every
question will be considered dispas-
sionately and nobody will take to law-
lessness or civil disobedience merely
because he has been, somehow or
other, badly treated by a Government
officer or, for the matter of that, by
Government. Where the Constitution
provides that—whether you want to
change any particular law or any pro-
visions of any law, or, for the matter
of that, the Constitution itself, the
provisions as regards amendability of
the Constitution are so easy and little
complicated in our Constitution that
by cultivating public opinion in the
course of three or four years, you can
have the opportunity of securing the
majority at the general election, come
back to power and amend the Consti-
tution in any way you like. The de-
mocratic habit is that whether you are
in the opposition or in the Govern-
ment, to whatever party you belong,
there is a fundamental agreement on
what you call fundamental categories
in the Constitution: that if you are
defeated in the general election, you
go about preaching against the Govern-
ment but never preaching against the
law. It is a democratic duty cast on
every citiaen in a democratic country
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that he will uphold the dignity and the
prestige of law, that he will consider
law to be the supreme and the
sovereign authority in the State. It is,
therefore, not justiflable even for any
fndividual to go about preaching civil
disobedience on a large scale. If it is
a matter of conscience, 1 am prepared,
as has been well said by Professor
Laski, that if it is a matter of con-
acience, he can declare his faith and
qQuietly and cheerfully suffer the con-
sequences of that act. But In no
circumstances he has even a moral
rigbt, much less legal or constitutional,
to preach on a mass scale and en-
danger the very existence of the State
or go against the fundamental
guarantees to which every section of
the House and every section of the
population is a party.

Now, the point ls, have the Govern-
ment proved to the satisfaction of the
House that there are circumstances
which justify the continuance of this
measure?

Babu Ramnarayan Singb: No.

Shri Gadgl): That is a question of
opinion yet to be decided. The point
is that in a transitional period Govern-
ment must be armed with some such
power so that they can secure the
transition in a smooth manner.

Now look at our country. So many
Members of this House have complain-
ed about the spirit of Indiscipline of
the students. I am not advocating that
this Act should be used against them.
But in most of the cases in which
student disturbances have taken place
in this vast country, accusations have
been made that there are goondas be-
hind them, that there are parties,
that there are people who want to take
advantage of the situation and make
the State a cockpit, so to say, with a
view to bringing its stability and
security into danger.

Very recently questions were asked
in this very House about what hap-
pened at Aligarh. What happened at
Aligarh is significant no doubt fron:
this point of view, But 1 may very
respectfully bring to the attemtion of
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the hon. Home Minister what is hap-
pening in many other centres, It is a
mignificant thing and no Goverunent
charged with the responsibility of main-
$alning Jaw and order and the security
of the State can be neglectful of those
things which are happening at Allgarh
and other places. Do you want this
Act to continue in the context of these
things, or do you want the Government
to be deprived of that power, so that
when a critical moment or crisis comes,
Government will be left without the
necessary weapon in their legal
armoury. A provision of this character
is as important as guns or ammunition,
or any other means of defence.

So far as the internal security of the
country is concerned, I am most
anxious that hon. members of the op-
position should not consider this ques-
tion merely as a matter of party poli-
tics. They know what is happening in
the country. They know that there
are elements which are determined to
take advantage when the critical mo-
ment comes and sabotage whatever
efforts we make to maintain aad
defend our hard-won freedom.

Then the third factor which I want
to bring to the notice of this hon.
House is this. Just look at what i=
happening in the world. 1Is tension
mounting up, or is it going down? Then
just consider what is happening in the
States which are so close to our
frontiers, how they are behaving, what
sort of things they are after. In the
light of all that if a situation which we
do not want to develop develops, do
you want to leave this Government at
the tender mercy of the ordinary law"
I think it will be foolishness not to
allow the Government the use of this
particular Act in critical tlmes like
thls.

Reference was made that there are
no goondas--that there is only one In
detention In Madhya Pradesh and one
in Bombay. I want to assure my hon.
friends here that it is the complaint of
the Government of Bombay that ordi-
nary laws are Insufficient and inade-
quate to deal with goandas and this
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Preventive Detention Act has not come
to their help at sll. I may bring to
your notice, Mr. Chairman—and I have
ascgrtained these facts from the Gov-
erpment of Bombay-—that the goondas
who have been externed from Bombay,
sbout 300, have made Poona their
home, And you can just imagine how
crime is mounting up. There are al-
ready local varieties of goondas. In the
course of the last six months ten
murders have taken place in open day
light,...

Dr. N. B, Ehare: Are local people
helping the goondas?

Shri Gadgi¥...in public places, In
theatres, in cinema hatls and not one
culprit has been traced. When I asked
the police authorities only a few days
8go as to how In the course of the last
gsix or seven months things have de-
teriorated, they told me that they have
initiated proceedings under the Crimi-
nal Procedure Code and one hundred
and eighty cases are pending before the
courts for the last two years and
people have become distrustful of the
police and have taken the law into
their hands. Probably they are the
people who are responsible for these
ten odd murders.

8hrl Gidwani (Thana): Who is res-
ponsible for that state of aflairs?

Shti Gadgil: 1 am glad my esteemed
friend Dr. Choithram has asked that
question. 1 will give an answer to
that.

Sir, I had dlscusslons with the Home
Minister and Chief Minister of Bombay
only yesterday over this and I have
his authority to say that when the
Government of Bombay wrote letters
to the various courts for a return of
flgures as to how many cases are pend-
ing and how long, the High Court of
Bombay came down on the Govern-
ment of Bombay and said this is inter-
ference with the judicial administra.
tion in the State.

SBowe Hon. Membem: Quite right.

8hri Gadgil: If you who are sup-
posed to be responsible citiaens of this



2875 Motion re
' |

country approve of this, I can only
say that the future of this country can-
not be bright. No progress is possihle
unless there is peace and order in the
country.

Shri Alagu Rai Shastri: Quite so,

Shri Gadgil: The magistrates are now

no longer under the control of the exe-
cutive, because Congress stood for
separation of judiciary from the exe-
cutive and this has been achieved for
he first time in full messure in Bom-
bay, this ls the result. Now, how is
the executive to see that justice is done
quickly and the culprits booked, con-
victed and sentenced to punishment
they deserve if the judiciary acts in
this manner and the High Court takes
an attitude of this kind? It iz a matter
of great regret, Sir.

Shri U. M. Trivedi: Is this all rele-
vant, Sir?

Shri Gadgik It ls certainly relevant.

Mr. Chairman: What is the difficulty?
How is it not relevant.

Shri Gadgii:'I am surprised that my
friend Mr. Trivedi should accuse me
of irrelevancy.

Shri U. M. Trivedi: We are discussing
the Preventive Detention Act. How is
he relevant in criticising a High Court
for doing something?

Mr. Chalrsdan: The hon. member is
making out a case as to how the ordi-
nary law ia not adequate. It {8 quite
relevant.

Sbri Gadgil: An argument was ad-
vanced from the other side that the
ordinary law of the land should be
resorted to. I was only trying to meet
that point that in order to book the
goondas the ordinary law has been
found to be ineffective and insufficient:
that is the relevancy. If my esteemed
friend. who I understand iz a Barrister-
at-Law, ecannot understand the re-
levancy 80 much the worse for bhls
clients.

Now, Sk, the point is that Govern-
ment has made out a case for the con-
tinuance of this particular Aet. I am
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equally, if not more, anxious as any
hon. member from the other side that
no man should be arrested without
reasonable cause, and that the liberty
of a person is a sacred right, though
not an absolute right. What I would
urge upon the hon. House is to allow
the Government to continue this
measure and be careful about the
abuses of this power wherever they
occur. This task should not be left
to the High Courts or Advisory Boards
alone. You can have your vigilance
committees and bring cases of abuse
» Government's notice and I have not
the slightest doubt that the authorities
concerned will certainly look into
them.

I, therefore, submit, Sir, that in view
of what iz happening and what we
see in the international world, in the
neighbouring States and in our own
country, it will be an act of folly not
to support the Government in this
particular measure.

4 p.M.

Dr. N. B. Kbare: Sir, yesterday we
discussed in this House salt, and today
quite appropriately we are discussing
P.D., Preventive Detention. P.D. is
really the salt on which the Govern-
ment lives and thrives. It may be salt
to the Government, but this P.D. is
T.B. or tubercular bacillus for the civil
liherties and fundamental rights of the
sovereign people of India. Therefore
there iz no doubt that this is an evil.
Not only is it an evil, but it is an insult
and contempt of the sovereign people
of India if this Act iz continued. I am
therefore rising here to oppose the
continuance of this Act which iz an
evil. Sir, if I mistake not, Burke has
said that all that is necessary for the
triumph of evil is that good men do
nothing. I hold that I am a good man,
and if I do not do anything at all to
combat this evil I shall be failing in
my duty. That is the only reason why
I have risen today to oppose the pro-
position before the House.

Having said that. I do not want to
go into the fundamental principles of
jurisprudence and all that, because
these things_have been referred to in
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minute detail by the blind Communist
Member who spoke a little while ago
and who in his maiden speech has shed
a lot of light or the matter. It was
an jlluminating speech.

1 won't repeat those arguments at
all. I will content myself by mention-
ing the facts. I am quite certain in
my mind that this Act has been passed
by this Government with the express
intention of oppressing and suppress-
ing political opponents. There is no
use hiding this fact from anybody.

Pandit K. C. Sharma (Meerut Distt.
—South): Are goondas political oppo-
nents?

Dr. N. B. Khare: Ask yourself.

Shri 8. 8. More: What about Dr.
Syamaprasad?

Pandit E. C. Sharma: He was not de-
tained.

Dr. N. B. Khare: Then, Sir, they
have not only put the Act to abuse
but they have also mis-used the Act
and used it for purposes for which it
was never meant and for which it can
never be used. 1 will quote the judg-
ment which was delivered by the
Supreme Court on the 29th September,
1953, in which they have said that
scurrilous attacks on the heads of
judiciary are not a sufficient or proper
ground for preventive detention. That
is the judgment. No doubt this party was
detained because he was alleged to
have made some scurrilous attack on
the head of a judiciary. Now, Sir. I
ask: if this Act is used in this fashion
is it not mis-use? It is mis-use. It
people are to be detained under this
Act for scurrilous attacks on heads of
judiciary, what about the disdainful
references in the House today and
yesterday by the Home Minister about
the highest functionaries in the judi-
ciary? If anybody is to be detained,
you ought to be detained. Who will
detain you? After all, power is power.
And you realise that and abuse it.

Thig Act wag again used in another
case as came out in the judgment
passed by the Calcutta High Court on
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the 1st October, 1953, in which the Act
was used against Deople who were sus-
pected of smuggling goods to Tibet. Is
it a proper use of this Act?

Then it is used endlessly in politica}
cases; also in municipal elections, elec-
tions for the municipal presidentship.
A person who wanted to contest
against the Congress nominee was pre-
ventively detained. This is abuse and
not proper use at all.

In Madhya Bharat from where I
come as a Member, T know that at
Mandsor the Congress sustained a
crushing defeat thrice. And on account
of that when Shri Brajesh the Presi-
dent of our Association in Madhya
Bharat went for a lecturing tour he
was detained He was just released a
few days ago because Mr. Chatterjee,
our President went to the Madhya
Bharat High Court, to argue his habecs
corpus petition and, perhaps anticipat-
ing the judgment of the High Court,
the Madhya Bharat Government releas-
ed him sneakingly and quietly. My
friend Mr. Gadgil told us that reason-
able care is shown in the use of the
Act. Are these the e¢vidence of reason-
able care, or otherwise?

We have been told that the State
Governments want the continuance of
this Act and they have used this Act
with great moderation. 1 am not sur-
prised to hear this from the Home
Minister. After all, the State Govern-
ments are chips of the same block and
1 have yet to come across a mother
who does not extol the beauties of her
daugbters.

Then, Sir, my friend Mr. Gadgil said
that the Government are responsible
and they are responsible for maintain-
ing law and order, not only now but
for all future time. Who has given
that contract to them for the future?
Suppose they do not exist in the
future? It is absurd. To what absurd
lengths can arguments go! If they can-
not maintain law and order responsibly
within the ambit of the present ordi-
nary law' of the land, they ought to
quit. They are not competent to rule
this country.
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One single answer which refutes the
whole case of the Government, about
their dread and danger to law and
order, is this that two years ago, or a
Httle more or less, a general election
of an astronomical magnltude was held
in this country as never before. As
you know, Sir, In elections people's
tempers are frayed and excited. But on
Government's own testimony the whole
thing passed peacefully throughout the
length and breadth of the country? Is
more evidence required for the attitude
of the people? That is a sufficient
answer to the argument about law and
order.

Aligarh has been referred to by my
friend Mr. Cadgil. 1 am glad that
wisdom has dawned upon Congress-
men also about possible danger in the
future from that gquarter. I am sur-
prised that people of our category who
carry on propaganda to draw the at-
tention of the Government towards the
greatest danger to the safety of this
country—we have no other intention—
could be kept in prison for any length
of time but as regards people who are
prospective Afth columnists nothing is
done. What happened in Aligarh was
long long ago but nothing so far has
been done. Not that I want that this
Act should continue. But 1 want to
point out how Government uses this
Act with discrimination between party
and party and people and people.

Then my friend the leader of the
Praja Socialist Party, Acharya
Kripalani—we were fellow Congress-
men for a long time—said that he was
speaking with feeling and greatest love
for the organisation which he has left,
with pangs in his heart. Sir, I am also
an old Congressman. But let me tell
you frankly that I have no pangs. [
will sooner go to hell than be in the
Congress.

S8hri 8. 8. More: You will find the
Congress people there teo.

Dr. N. B. Khare: He was speaking
about his love for the Congress. I am
not a hypocritee I would say that I
am reciprocating the same feelings
which the opposite side has for me. If
they have hatred for me I have hatred
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for them, If they have love for me I
have love for them.

3 aqr At TUURY AtEAGT AATTEL
That is my motto.

Therefore, I will again plead before
the Government: The time has now
come. Now don't any longer play Dr.
Jekyll and Hyde. When you were agi-
‘tating against this Act in the British
days you were Dr. Jekyll. Now, when
you are the administrators of this coun-
try, you have disguised yourself into
Mr. Hyde. Don't play hide and seek.
Come out. Be straight to the people
and look after their grievances.,They
will follow you and you will have no
occasion to continue this Act.

Mr. Chairman: Shri Deshpande. Not
in the House.

Several Hon, Members rose—

Shri Eanavade Patil
North): May j speak, Sir.

Mr, Chairman: What is this? I do
not understand this signing. The hon.
Member is not being called. Dr,
Krishnaswaml.

Dr. Erishnaswaml (Kanchecepuram):
Yesterday, when the hon. friend the
Home Minister moved this motion I
could not help feeling that he was deal-
ing with a very serious subject in a
most light-hearted and fllppant mood.
My hon. friend threatened further to
consider, the Possibility of having the
Preventi‘ve Detention Act as a perma=
nent measure on the statute book. I
then thought, Mr. Chairman, that this
suggestion was made in a spirit of
levity. But, after having listened to
my hon, friend Mr. Gadgll, from
Maharashtra, I suspect that a sinister
plot is being laid. My hon. friend from
Maharashtra with a show of reason
pointed out that there was need for
a Preventive Detention Act not for one
year but for what he chose felicitously
to term the transitional period. Now,
the transitional period cannot obvious-
ly be for one year or two years, or
three years, but may extend to 10 or
15 years. or even a generation. We
are to have a continuation of the Pre-

(Ahmednagar
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ventive Detention Act not for one year,
but for our lifetime.

It is one of the ironies of our public
life that a measure like preventive de-
tention should be justified with great
gusto and the Home Minister who is
‘after all accountable to the people
should speak of it as a beneficent
measure, should lecture to us on our
duties and preach to us on the es-
sentially human values of life which
we are alleged to have forgotten. Never
has it fallen to the lot of this house to
witness such a departure from the
custorpary modes of address and de-
partment! One would have expected,
when such a measure was being intro-
duced. a measure which is calculated
to infringe the liberty of the citizen,
that the Home Minister, occupylng a
pivotal position in the country, would
have been more hesitant, and would
have been more self-effacing,. I am
echoing the feelings of the vast majority
of Members on this side'of the House
when I say that the people to whom we
are ultimately accountable, and whom
we have pledged ourselves to serve,
will deem it a signal misfortune if this
House passes the motion sponsored by
the Home Minister.

What are three grounds on which he
wants this Act to be extended? Firstly
it appears that the State Governments
have urged unanimously the continu-
ance of the Act in the existing condi-
tions;, secondly, his personal examina-
tion has led him to the conclusion that
this Act should be continued and third-
ly, that the limitations on individual
liberty are not serious and that in
practice, the Advisory Boards have
worked properly. What are the exlst-
ing conditions? No one knows what
they are and we are wrongly asked to
assume that they are serious. Serious
indeedli The Home Minister has not
taken us into his confidence. He has
not given us an¥thing like a portrayal
of the existing conditiong inr our
country. Are these conditions so
serious that they require the employ-
ment of this Act? Did we have a
shadow ol a reasoned statement as to
why we should go fn for this Act?
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Assuming that the Act should be con-
tinued whether the ambit of the pre-
judicial acts deflned in section 3(1)
should be narrowed, was not even con-
sidereg by our wise Home Minister.
Since, when has it become customary,
may I ask for Parliament to assume
that the subjective satisfaction of the
Executive is a substitute for an ob-
jective statement of reasons that lead
the Government to plead for further
restrictions on individual liberty? We
know what ‘Preventive Detention
means, This detention without trial
is a most serious affair. . In fact, when-
ever detention cases have come up be-
fore courts of law they have un-
animously held that sufficiency of
grounds cannot be enquired into by
them because it falls within the
province of the Executive. The sub-
jective estimate can be made by the
Executive and not by courts of law.
But, with equal wvalidity it has been
pointed out by our courts of law. Mr.
Chairman, that these subjective consi-
deratlons would be reviewed by Parlia-
ment and that the Executive would be
compelled in a democracy to take
Parliament into its confidence and fur-
nish the representatives with an ob-
jective estimate of the conditions. It
is no argument to suggest that the
State Governments are unanimously
satisfled that the Preventive Detention
Act should be continued, in the exist-
ing conditions. We ought to surely
know, Parliament is entit'ed to know
what the conditions are, why this Act
should be continued and what is the
particularly serious situation that is
facing our country. My hon. friend
laughs at us whenever we raise these
questions. But, surely, there is a public
to which we, at any rate, consider our-
selves to be accountable. We cannot
afford to adopt that fllppant attitude
which he adopts on this question. The
Supreme Court has held in many cases,
and the Chief Justice of the Supreme
Court in particular has not been tired
of repeating it, that this Act provides
only meagre constitutional safeguards
for the citizen and as such, the courts
of law should construe such safe-
guards as liberally as possible in favour
of the individual. I was surprlsed, Mr.
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Chairman, to hear my hon. friend the
Home Minister's remark that when
there are five grounds one 9f which is
vague the Supreme Court/las neces-
sarily released the individual and aet
him free. What is there wrong about
it? If the courts of law cannot go into
the sufficiency of the grounds, why
should they not go into the vagueness
of these grounds? I cannot understand
my hon. friend's anger with courts of
law which have released many detenus
on the footing of grounds belng vague.
In fact, in those cases where the de-
tenus have been released, it stands to
reason that the detaining authorities
have exercised their functions impro-
perly. Let us remember that, in the
case of detention without trial, we are
detaining a citizen on the basis of
mere suspicion. That suspicion may
not be well founded after all. The
Home Minister pointed out that in
many cases individuals were released
suo motu by the Government. What
does this show? It only proves that
after a while, they came to the con-
clusion that many of these individuals
who had been detilned were detained
without reason.

What is the position of a detenu? My
hon. friend waxed eloquent over the
fact of an Advisory Board which is
going into all cases of detention. They
do go into these matters. But, the
detenu is handicapped by the absence
of a lawyer to argue his case before an
Advisory Board. The Advisory Board
is not a judicial body. All that it sug-
gests is that on the basis of the in-
formation that has been laid before it,
it thinks it worth while to confirm or
rescind the order of detention. Let us
look at this question from a slightly
humane point of view. The detenu is
handicapped for more reasons than
one. He cannot, for instance, prove to
the satisfaction of any court of law
that he has been detained on mala
fide grounds. The Home Minister has,
in his report, said that if any unjusti-
flable grounds could be adduced before
the court by the detenu he would be
released at once. But, I would like to
point out that in all such cases as have
come up before the Supreme Court, the
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Supreme Court has not been in a posi-
tion to judge what the limits of the
doctrine of mala fides are. It has been
pointed out by the high authority that
it is next to impossible to prove mala
fides against the Government.

Even if technically It is open to the
detenu to challenge the validity of the
order of detention as mala fide, in

. actual practice it is an impossible bur

den for hlm to discharge. The founda-
tion of mala fides or a collateral pur-
pose is the untruth or the falsity of
the grounds mentioned, Without the
detenu showing that they are untrue
no Court will ever countenance a sug-
gestion of mala fides. Then, to establish
the untruth or falsity of the grounds
or particulars. the detenu must have
the right or power to require Govern-
ment to produce documents or other
information within the knowledge ot
the Government. Here it is that the
Government can claim always exemp-
tion or privilege under Section 22(6)
or under Section 7(2) of the Preven-
tive Detention Act. What is the result
of such claiming of privilege? The
result is that the detenu ia asked to
do the impossible, to show that the
Government order has been passed for
a different purpose. This Is all the
more a serious encroachment on our
liberties because, as it has been point-
ed out by the Supreme Court on many
an occasion. it is not for them to go
into the suficiency of grounds of deten-
tion; it is only for them to go into the
vagueness of the grounds of detention.
And mere insufficiency can never lead
to a mala fide inference. I think the
time has arrived when the Home
Minister should take us more into his
confldence and tell us whether it is not
appropriate that the categorles of pre-
judicial acts should not be curtailed
conglderably. Assuming for a moment.
-—and I do not grant that assumption—
that there is a necessity for the con-
tinuance of the Preventive Detention
Act, what justlfication is there for your
having such a wide ambit of prejudi-
cial acts in Section 3(1), especially
when. in many cases, the detenus have
to face zerious disadvantages, parti-
cularly in cases of mala.fide detention.
Remember after all Governments are
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human. Governments also have been
wicked. Governments also have been
vindictive. And it is extremely diffi-
<ult, In many cases, to establish the
mala fides inténtion of Government. It
we only could narrow the scope of
offences which are included in Section
3(1). then, undoubtedly, there would
be some safeguard for the subjects.
One understands what the security of
a State is, but one does not understand
why for the maintenance of law and
order a man should be detained in
prison, without trial.

My hon. friend from Maharashtra
pointed out that the Chief Justice of
Bombay took exception to the request
that had been made by the Chief
Minister of Bombay to a Magistrate, I
say it was quite right. You bad no
business to write directly to a Magis-
trate. You had only a right to bring
to the notice of the Chief Justice, who
is after all responsible for the adminis-
tratlon of justice, as to the number of
cases that are pending. It only shows
—I speak with considerable restraint—
the utter lack of appreciation which
certain men in high authority have of
the essential distinction between those
who are responsible for the adminis-
tration of justice and those who are
responsible for the enactment of laws.
To suggest, for instance, as my hon.
friend the Home Minister said yester=-
day, that. in order to control dacoits
or roondas, we need a Preventive
Detention Act, is, I think, to indulge
in what 1 would call a very, light-
hearted type of reasoning. You do not
want...

Dr. Katju: Would you give me a
serious-hearted way of describing it. It
is becoming very cheap now to say
*“light-hearted”, "flippant” and all that.
I take very strong exception to all
this. You have no argument except-
ing adjectives like this. Give me a
gerious-hearted description so that I
may copy it in future.

Dr. Erishnaswami: I am sorry that
my hon. friend has lost his temper.

Dr. Katju: I have not lost it. My
temper is with me quite all right.
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Dr. Krishnaswaml: It is not my in-
tention to wound him. I am ecboing
the feelings of hon, Members of this
house when I say that in introducing
this measure he was not acting in a
spirit of gravity in suggesting that this
is a measure which could be put
permanently on the Statute Book, that
this is a proper measure in the exist-
ing conditions of our country.

Dr. Katju: Theére is an Amendment
to that eftect.

Dr. Erishnaswaml: 1 attempted, Mr.
Chairman, to follow his exposition. I
wanted to know what the “existing
conditions” were. He did not throw
any light on what the existing condi-
tions are. One flne morning, the hon.
Home Minister goes over to Hyderabad
and says that most Judges acquit those
who are guilty. On another occasion,
he tells us that he is going to modify
the law relating to the Penal Code and
the Criminal Procedure Code. And on
a third occasion when he is introduc-
ing a Resolution pertaining to the
continuance of the Preventive Deten-
tion Act, he tells us that this certainly
is a good substitute for many of our
laws because it at any rate, prevents
people from committing harm. One
wonders whether the time may not
arrive when he would come to us on
some other occasion and pompously
exclaim: “I ghall have the Indian Penal
Code altogether abrogated and have
the Preventive Detention Act put on
the statute hook so that we may live
safely under its wise dispensation”.
Government is fast being made ridicul-
ous. It may be from a consideration
of all the facts—and he has facts in
his possession than I cannot possibly
have —the Home Minister has arrived
at the conclusion that the Preventive
Detention Act should be continued.
But surely he ought to take us into
his confidence. It Is no use suggesting
to us that all the State Governments
are unanimously supporting this idea
of the Preventive Detention Act being
continued. Supporting on what basia?
Because, we should obviously know—
this House, at any rate, should know—
on what basis you want the Preventive
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Detention Act to be continued. 1 aug-
gest, Sir, that in spite of all that has
been said by the proponeats in fawour
©f comtinuamce of the Preventive De-
teation Act, Parliament would be
stultifying itself by voting for the con-
tinuance of this Act. and I make »
Ppersonal appeal to all my friends in
the Congress to rise above party. to
think wisely, to think clearly, and to
think in terms of the interests of th¢
<ountry which we are all pledged to
serve.

The Deputy Minister of Home
Aflairs (Shri Datar): Mr. Chairman.
Sir, we had a very interesting discus-
sion...

Ppr. Lanka Suadaram (Visakha-
patnam): Why are you sad about it?

Shri Datar:...on various aspects of
the Motion but I am not sure whether
all the discussion that we had since
this morning and Yyesterday evening
also, was relevant to the purpose—to
the restricted purpose—that this Mo-
tion has in view.

You are aware. Sir, that last year
we passed an amending Act according
to which the present AcL has to con-
tinue till 31st December, 1954. Then,
certain doubts were expressed tbat the
Act might not be used properly, or
that certain conditions might arise
whder which there may be no need for
the active use of this Act. When these
censiderations were placed before the
Government, they thought that it would
be fair to the House to have an op-
portunity of reviewing the whole posi-
tion after one year's working of the
Act was over. And it is in accordance
with that assurance that we are having
a debate since yesterday. We are not
here considering the fundamentals of
the Act They have been considered
thrice~once in 1850, once in 1931, and
#gain in 1952. And on all those three
occasions this Parliament as also its
predecessor have accepted the funda-
wental principles of the Preventive
Detention Art, not bacause we are fond
9f the Preventive Detention Act, but
pecause in the present reqlistic condi-

jong we require an Act of this very
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You are also aware, 8ir, that in the
very Constitution which has given us
various rlghts—~the right of liberty and
other rights——there is a provision for
Parliament passing a Preventive De-
tention Act if it considered it neces-
sary. It is very unfortunate that on
account of these conditions, on account
of certain abnormal conditions then
obtaining, the then Home Minister
Sardar Patel, had to come before this
House and to get the Preventive De-
tention Act passed. That was not be-
cause Sardar Vallabhbhai Patel or the
Government of India did not care for
public liberties. but because they want-
ed that freedom must be secured. and
that it must be protected against all
anti-social elements. Unfortunately
after the transfer of power. and the
acblevement of freedom, we have to
take note of the fact that there were,
and there have been certain anti-sociai
elements, and that it is the duty of
Government at all costs, to govern in
the sense that all such elements have
to be properly kept under control. If
democracy has to rise in India. as it is
bound to rise in India, if the republl-
can Constitution has to be successful,
then unfortunately we require certain
safeguards. Otherwise, the very founda-
tions of democracy wiil have been
entirely swept away. It is only for
these reasons, and not with any #flip-
pant desire to make a wrong use of
such Acts, that Government have most
regretfully come to the conclusion that
we require to protect the country
against the misuse of power, and dis-
turbance of public tranquillity and law
and order, and that for some time, dur-
ing the transitional period, we do re-
quire an Act of this nature,

Here, I might point out, and you
il agree with me, that this Act has
been one of tbe major factors that
have been responsible for keeping law
atd order in the country. I would
request hon. Members to visit Hydera-
bsd, Ssurashitra and PEPSU, and other
parts of the country, where the con-
‘itions were far from satisfactory, in
order to appreciate the fact that it is
only the proper use—I might say,
modgat use—of this Act, that has been
responsible for keeping all disorderly
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elements in check, and thus nursing
the stripling of democracy, that has
been planted in India.

Shri Ragbgvalah (Ongole): God save
democracy!

Shri Datar: Now, two questions
arise, so far as the present debate is
ooncerned. One is whether the fur-
ther continuance of this Act is neces-
sary, and the other ls whether the Act
has been properly used or not Very
choice epithets have been used from
the armoury of the Opposition, and we
have been told that this Js a blot on
law, this is a lawless law, and so on.
I am not going to deal with that as-
pect of the case now. I am only
pointing out the main issues in this
debate, firstly whether there has been
a flagrant abuse or misuse of this Act,
and secondly whether at present, there
{s a need for the further continuance
of the Act as such—because the Act is
already there on the statutebook, whe-
ther it should continue to be there or
not—for possible use, if and when condi-
- tions arise. That is what you and I
have to understand very clearly.

One point which is very material to
the consideration of this House, but
which has been lost sight of by hon.
Members of the Opposition, 1s that it
is not as if the Act is there on the
statutebook, for a constant use. The
very presence of the Act on the statute-
book will serve as a sufficiert restrain-
ing force. and that is what we have
been finding throughout the country.
One hon. Member contended that thers
are 11 States, which have not made
use of this Act at all. That is a matter
which Is really creditable to them, but
these 11 States amorigst others. have
informed us of their unanimous
opinion that we must have this Act on
the statutebook for use, if and when
‘necessary. Therefore, the question
that we have to consider is whether
the presence of this Act on the statute-
book Is necessary, In the sense, that
If and when an occasion arises, the
State Governments should be entitled
to use it, and not otherwise. Or, ara
Jou in favour of the view that this
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Act should be treated from today a5 =
dead letter? If you do the latter, It iz
an invitation to all the lawless ele-
mentd to come forward and worsen
the sltuation that has been improved
by great efforts durlng the last three
or four years. That is the direct ques-
tion which has to be understood. Al
the State Governments would agree
that they did make use of this Act only
to the extent that it was necessary.
Last time, there was criticism that the
Act might not be used properiy. 1}
would only like to point out one state.
ment in the report circulated to hon.
Members, viz. Statement No. VI on
pages 20 and 21 of the report. That
statement gives out the broad figures.
and shows that during this year, we
had as many as 1115 releases in all.
The Advisory Boards have ordered the
release of 224 persons. The question
was raised as to whether there ought
to be or there ought not to have been
an appeal or whether there should
have been an Advisory Board. The
‘Advisory Board was instituted . ad-
visedly, the obiject being that unlike
an ordinary judicial tribunal, which
would deal with only judicial matters
the Advisory Board would be in 32
better position to know the difficuities
of Government, and to see whethér
law and order, which is the responsi-
bility of the State Governments, has
been properly kept; or whether there
is likely to be any infringement or vio-
lation of it by the particular detenu
concerned. Therefore this House ha:
very wisely evolved the institution ot
Advisory Boards, which know what
law is, because the Chairman of this
body is a high court judge. So. so far
as the enforcement of the law and ke

‘judicial part of it are concerned, the

rights of the detenu are perfectly safe
in his hands. Secondly, the Advisory
Boards will also know the difficulties
of the executive and advise properly.
Out ‘of 1515 cases placed before théin
they ordered the release of only #2:
persons. You will also note, that toey
upheld the order of detention in 488
cases. In respect of the others, so rdr
as the High Courts were concetné

they released only a very small -uth-
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ber, viz. 64, while the Supreme Court
has released 92.

8bri 8. S. More: How many petitions
were flled?

Shri Dalar: That number can be
found out from these numbers. The
point that I am making is this. So far
as the grounds of detention are con-
cerned, in a smal number of cases
only, the Advisory Boards have direct-
ed the release of the detenus. So far
as the democratic intentions of this
Government are concerned, they have
made it clear thaf the advice of these
Advisory Boards is always to be ac-
«cepted. They are not Advisory Boards
in the sense that their advice may or
may no!{ be accepted. Government
have always accepted their advice, and
you will also agree that only to a very
small extent, the Advisory Boards
have felt it necessary to direct the
raiease wf the detenus. while in a
large number of cases, they have up-
heid the detentions.

I am trying to shqw from all this,
that all the State Governments have
been using this Act very sparingly.
What the hon. Home Minister stated
has not be:en properly understood. He
said he was wondering at the modera-
tion with which the provisions of the
Act were used. He said so not in the
sense that the Act should be made use
of in a larger number of cases, but
that against the background of
extremely bad acts. acts inciting one
to violence and the commission of
various offences, the provisions of this
Act had been used so sparingly and
moderately.

8o that is the way in which this
particular polnt has been referred to.

Then, secondly, Sir, another point
also may be noted, as to whether the
period of detention was at any time
excessive. It is only in a very small
number of cases that the period is
very long. In all other cases, the
period has been shortened as soon as
Government found that the condition
was  perfectly proper and that the
roan’s liberty should no longer be inter-
fered with. That is a factor also %o be
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taken into account. So if this is noted,
then you will agree, Sir, that these
orders were passed only when neces-
sary. The various State Governments
themselves on their initiative have pass-
ed a very small number of orders. It
is the district officers who are res-
ponsible for law and order in those
districts. They passed orders. The
State Governments and the Ministers
scrutinised these orders and in a large
number of cases, these orders have
been set aside, and in no case has the
period of detention been excessive or
more than what the situation required.

280z

The next point that was made out
was that power was used against a
small number of black-marketeers. So
far as these black-marketeers are con-
cerned, they are a modern creation, a
very bad diseased creation. And so
far as our armoury of laws is concern-
ed. we have got a number of Control
Acts and we try to control the acti-
vities of those persons against whom
we can prove the commission of
offences and against them—the actual
perpetrators of crime or offences under
these contro! laws—ordinary use of
law is made. They are hauled up be-
fore courts of law, they are prosecuted
and in a large number of cases convict-
ed. But behind these actual perpetra-
tors of crime. there are elements, there
are persons who are instigators who
inflame the people to the commission
of either such offences or the commis-
sion of violence. It is these persons,
Sir, who cannot be brought before the

" law at all. It is these persons against

whom in a court of law, bound as we
are by the technical rules of the law
of evidence as also the Criminal Pro-
cedure Code, you cannot prove whe-
ther they have actually committed an
offence or whether they have abetted
the commission of a particular offence.
It is only for such Inflamerz or insti-
gators that we require the use of the
Preventive Detention Act.

Shri 8. 8. More: So you are circum-
venting the Evidence Act?

Shri Datar: I am not circusrnventing
the Evidence Act at all,
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Then, Sir, a point was made out that
in Bombay, this Act was being used
against a very large number of
persons. The moment the Preventive
Detention Act was passed, all the
former Security Acts or Acts under
which the various States or provinces
could have recourse to detention with-
out trial, all of them, were scrapped.
and it is only under the Preventive
Detention Act that the State Govern-
ments can act. And you will agree
with me, Sir. that even the Bembay
Government which had had unfortu-
nately to make use of this Act, have
used this Act only against criminals,
against goondas and against the insti-
gators of either violence or of other
criminal acts. You will thus find that
even in Bombay also, the number is
not so large as we understand

Then, Sir. it was contended that this
Act was being used against those who
carried on certain kinds of agitation.
namely, agitation against sales tax.
agitation in favour of kisan move-
ments etc. The position is not like
this. So far as ordinary or constitu-
tional or non-violent agitation is con-
terned, whatever may be the views
'md whatever party may be at the
vack of it, Government have not taken
action at all.~

An Hon, Memher: Question.

Shri Daisr:. except where the agi-
tators have been guilty of inflam-
matory speeches or acts which are

likely to lead to violence. Now in all -

these cases, what has now been done
or what is now the fashion everywhere
is to call every action—or to mis-call
every action—as a Satyagraha. Gandhi-
§i always stated that Satyagraha was
a weapon which was dependent upon
truth and non-violence and in which
there was no &¢gie either for untruth
or for exploitation. Now, after Gandhi-
ji has gone to our great misfortune,
Satyagraha has always been mis-
intexpreted. . (Interruption) and we
read now of Satyagrabha for this kind
of agitation and that kind of agltation.
(Interruption.)

Mr. Chalrman: Order, order.
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Shrl Datar: Government have taken
action only at a time when the ordi-
nary limits of legitimacy of these acti-
vities had been passed and not cther-
wise.* When there was constitutiona!
non-violent  agitation, Government
took no notice of it and the agitation
was allowed to go on, as it was, But
when it was found that the agitation
was being carried on by persons from
behind and in a way which was harm-
ful to the interests of the nation, in a
way which was far from non-violent,
then naturally. in the interests of the
safety of the countrye in the interests
of the maintenance of law and orde!
Government had to take action. I
know certain cases, Sir, where person#
had been either hauled up for
goondaism or had been convicted for
goondaism. All these persons came
round one fine morning, they entered
certain agitation and they became or
they wanted to become, good patriots.
They started action and Government
had to haul up these persons and de-
tain them. I migbt tell you, Sir, that
the detention of such goondas who
called themselves patriots has had a
very salutary effect. In Bombay also,
Government had to take such actior
and the taking of such action had an
extremely good effect and all the evil
effects have been completely brought
under check.

Therefore. if you approach this Act
in the way I have pointed out—the
various circumstances, Sir—You will
agree that what Govermment desire is
to allow the Act to remain on the
statute-book. The hon. Home Minister
has never stated that the State Gov-
ernments should be instigated to use
the Act in as wide a way as possible.
That is far from his intention or from
the Government's intention, What we
desire and what the State Govern-
ments have asked for is that the Act
should remain on the statute-book. It
would have a very good deterring or
reatraining influence and then, if at
all any disordera are likely to break
qut or other things are likely to hap-
pen, then only. reluctantly, but neces-~
sarlly, there will be recourse to this
Act, And we are satisfled-—as you
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must also have been satisled—that
the Act has been used extremely
sparingly and therefore, there would
be no question of the Act being allow-
ed to be misused. What we are doing
now is to review the position, and in
the light of what I have stated, I am
sure you will consider all these points
dispassionately.

The question of the future of this
Act after 3ist December 1954 is not
now before us at all and therefore.
what some friends stated, by assum-
ing so many things and then building
cases or attacks against the Govern-
ment. all that is entirely unwarranted.
For the limited purpose that we have,
you will kindly review what has been
done; you will kindly also review what
has not been done in the sense that a
large number of persons have not been
detained. You will agree, Sir. that
the use of this Act has been extremely
fair and only where necessary and that
the Act will be used properly, and
therefore we shou!d pass this Motion
by holding that this Act should be ail-
lowed to remain on the statute-book
till 31st December 1954.

Shrimati Renu Chakravartty (Basir-
hat): Mr. Chairman, Sir, I have heard
with very great interest the last speech.
It is about the stripling of democracy
that he has spoken and I find that
that stripling of democracy, during
the last few years, has been responsi-
ble for firing 1982 rounds of ammuni
tion. for 3.784 peop'e killed, for 10,000
people injured and 50,000 citizens
jailed. That is the stripling of demo-
cracy we have to deal with.

But, coming nearer home. Sir, within
the scope of the Bill. we find that
whilst Dr. Katju has been at pains to
tell us with what great moderation he
has been using the Preventive Deten-
tion Act, he has said that the Judges
have been forced to give the benefit
of doubt (arising out of socme clerical
error as he might call it} to the anti-
sorial elements, In all, we have a very
few number of peoplu(under Preven-
tive Detention. But, I think, because
the number of people who are coming
under preventive detention is decteas-
ing, threrefore I find that the aumber
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of people who have been shot dead in
my province has increased. In 19852,
there was 1, but in 1933, there were at
least 21. 1 suppose this is a new form
of moderation which we are to see
in the future.

An Hon. Member: How many were
killed by you ?

~ Shrimati Reou Chalcravarity: I do
not know how many have been killed
by me. If you have statistics before
you. you can give them. At least I can
give you my figures.

Sir, I would also like to point out
that not only is Preventive Detention
sought to be canalised into different
methods, we also find not only in Mala-
bar but also in other parts that people
are béing harassed under various pre-
texts and a large number of cases
have been brought forward. These
rases are cases of harassment. That is
quite clear by the fact that after being
detained for some time, they had to be
released because the necessary evidence
was not forthcominZ. That. we have
seeiy again and again.

In West Bengal, Dr. Katju has talked
about the tram movement. What was
it against? Was it against the security
of the State? Was it going to over-
throw the Congress Government in
power? Or was it against the taking
away of 20 lakhs of rupees by British
capitalists by the one pice increase in
tramway fares? Sir, what the people
were fighting was against the exploi-
tation by the taking away of 20 lakhs
of rupees by the Britisly capitalists. It
is just there that the Congress Govern-
ment came and helped them to crush
that movement. There was a general
strike, there was complete peace up
to the moment of the general strike.
If any one gave a provucation. it was
the West Bengal Congress Secretary,
who gaid. ‘We will come out on the
streets; my volunteers will come out
on the streets and they will break
down the Reneral strike’. After that,
who marched the Army across the
streets of Caleutta? Was it the ordi-
nary people or was it the Government?
Who was preaching “ahimsa” and who
was preaching violeace, 8ir?! Eleven
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rounds were fired. | remember a young
boy who died. I have seen the mother
of the boy: she is a widow; she lost
her only son. He was standing on the
roadside. 1 saw the wife of the school
teacher who was shot dead. He was
not a communist; but he died because
you let the Police vandalism run riot
in Calcutta, Is that “ahimsza”, Sir?

Mr. Chalrman: We are not here
considering this question. We are con-
sidering preventive detention. We are
only considering such cases as relate
to preventive detention. Certainiy, it
is not proper to speak of the riots and
all that and bring that within the
scope of the Motion. That is not right.

Shrimati Renu Chakravartty: I am
not talking about the riots, Sir, they
took place 5 or 8 years ago.

Mr. Cbairman: This question of
shooting down a boy etc. has nothing
to do with the preventive detention.

Shrimati Renu Chakravartty: I do
not know if you are going to limit it
to such an extent. We are considering
today whether circumstances exist for
keeping the Preventive Detention Act
in force.

Mr., Chalrman: The Preventive De-
tention Act has nothing to do with the
riots and how they are quelled. They
are done under the general provisions
of the law.

Shrimatl Renu Chakravartty: Sir, of
course, if you limit it down to that
point, I will certainly come to that
point and show that the continusnce
of this Act is not necessary,

Sir, I would also like to endorse what
Acharya Kripalani sald, that we are
prepared on our side to abide by it
law and order. After all, we do not
want bullets on our chests; if tbe
Government controls Itself, If it does
not give way to violence, certainly no-
body else will do so. And. it Is no use
talking about violence and putting
people in detention by bringing charges
of violence agminst them.

8ir, I will give Mevific cases of deten-
tion which have taken plsce In Beugul
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I have before me certain charge-sheets.
In these charge-sheets you sprinkle a
few words about “violence” and *‘secret
meetings” and on that you build a
moustain of faisehoods. I will come to
the case of Mohammed Ilyas. There
were five charge-sheets against him
which are before me. I will give the
specific charges that were before them.
The charges were:

“On 23rd May, 1953, through
your speech at Begari Bazar in’
Domjur you tried to spread dis-
aftection among the Muslims.

You were behind the sit down
strike of 3,000 workers at Guest
Keen Williams in protest against
the retrenchment notice on 6
workers.

You were present at the closed
door meeting of the Calcutta Dis-
trict C.P. on 21st June, 1953, from
2 to 4 p.m. The Secretaries of local
committees and other Ileading
workers were present. It was
decided at this meeting that In
connection with the resistance to
increment of tram fare movement,
a atrong movement must be deve-
loped through picketing of trams
and tram gumties.

As 8 member of Howrah Com-
mittee for Resistance of Tram
Fare Increment Committee, you
took a leading part in organising
the strike at Port Engineering
Works and Shalimar Works Lid.
and as a result of this the workers
of Port Englneering came out on
strike on 15th July.

The authorities of Shalimar
Paint Works of village Nazirganj
of PS8. Saricrall, Howrah, refused
to give the keys of the Union office
to the workers. In protest the
workers decided on a sit down
strike on 31st July 1953. You gave
jeadership to this action.”

8ir, 1 will show thst in each one of
these cases it i# the Britiah Companies
that are Involved whom the Oover>
ment goe? out to support. This iz coe
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<€xample which 1 would like to bring
drefore the House of the way in which
preventive detention is being used in
order to put people behind the bars
#0 that British capitalism may escape
acot-free.

I will give you, Sir. other char.‘
gheets. There is a case of Shri Biswa-
pnath. Mukherjee. In that it is said:

“On 29th September. 1953, you
addressed a meeting at the Cal-
cutta Maidan fleld under the ban-
ner of the West Bengal Kisan
Sabha and the Communist Party.
In this meeting you demanded a
decrease In the price of rice and
an increment in the quota of
ration. And, you called upon the
people to build a strong movement
in order to force Government to
concede this demand.”

Sir, is this a crime? This is the
crime for which he was put behind
the bars and kept there almost to the
last possible day that is allowed under
the law and the fantastic nature of
the charges were 'borne out by the
fart that the Advisory Committee, on
the very morning they were produced.
allowed them to go scot-free. Even the
Advisory Committee, whicli has such
limited powers, were forced to grant
immediate release to them.

Then there was the case of Inderjit
Gupta. The charge against him was:

“On 16th September 1933, as
Secretary of Bengal Mazdoor
Union, you demanded puja bonus
and asked them to surround the
offices of the Indian Jute Mill
Association on 26th September
98"

S rm.

Sir, here I would like to ask. was
theére one example of violence in these
eases, Sir, it was a food movement
that took place. There was no jota of
wiolence. There could have been
vielence when one lakh of pecple were
there and there were only a handful
of policemeo., There could have beoen
viclence if they wanted it. In spite of
adl this, we find that these péople were
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kept behind tbe prison bars and it
was only on the last day possibie that
they were produced before the Advi-
sory Committee and they were allow-
ed to be set free. There was not o=
single piece of evidence that could be
produced so that they could be put
behind the bars. Sir, the hon, Minister,
whe spoke before me, said that there
have been many instances of violence.
Sir, 1 shall give you a few more
¢xamples where there have not been
actually any violence—there are hund-
reds of such examples, but I cannot
bring them all here within the limited
time at my disposal. Now let me bring
before you another type of case—it iy
the case of those who have been
detained under the Akhand Karnataka
Rajya Nirman Parishad agitation,
They are not at all Communists—far
from Communists. What has the Sup-
reme Court got to say in this matter?
The allegatiun in this case was that
the petitioners addressed a public meet-
ing on 23rd July 1953 at Hubli and
urged the starting of ‘satyagraha’ on
9th August 1953. We have heard the
hon. Minister's big exhortations on
‘satyagraha’—what type of ‘satyagraha’
is allowed according to him and 'satya-
graha' that is not allowed. We are not
followers of Mahatma Gandhi and
therefore. I am not able to accept all
the interpretations which the hon.
Minister has given. but this is what
the hon. Judge said:

“The mere fact that a meeting
was addressed asking that ‘satya-
graha' be started is in itself inno-
cuous.”

‘I'nere was no talk of violence and no
talk of satyagraha. Violence is bad,
satyagraha is bad. but what is good,
I would like to know, except being on
the Treasury Benches? In this case,
the argument of the State was that
Qhinnayaswaml urged the audience to
start satyagraha like 1942. This is what
the leamed Judge sald that (it la
argued that:

“It is well known that there was
considerable violence In 1943,
Accordingly, this ground means
that he urgdd viclenee and &is-
order.” -
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The judge says in reply:

“In our opinion that cannot
follow from what was said. Many
things occurred in 1942, some good,
some bad and it is too vague to
say that because a man urges an
audience to start Satyagraha "as
in 1842" he thereby says that the

- Satyagraha should take a violent
torm...."”

There are cases after cases [ could
give ¥You about these '‘violent” move-
ments as the Government describe—
they say: 'You attended a meeting
where a resolution was put and it was
discussed and because of that discus-
sion, there might have been disorders,
and therefore, you could be put behind
the bars!” This is preventive detention
gone wild, if I may say so.

Then, again, there is one other case
of Shri Ramnath Mallappa Belwadi of
Salvagi, District Bijapur. He was
actualiy the Managing Editor of ‘Nav-
sakti" and he was a respected man.
He was the owner of the Press
“Kannada Navsakti Weekly”. What is
the charge against him? It is this—

“You have joined the move-
ment for the unification of Karna-
tak and that in pursuance of the
movement by you, some breaches
of the law are likely to occur. This
is clear from the following parti-
culars of your activity:—

(a) that you are an active meirr
ber of Akhand Karnatak Rajya
Nirmana Parishad;

(b) that You are reputed to be
a violent criminal and you are
organising a gang for commission
of offences." .

Sir. I don’t think I need go further
into it. It 1s quite clear as to what
exactly is the intention of the Govern-
ment. and I am grateful to the hon.
Minister for saying that the people
know ‘who is who' and ‘what is what'
and what i{s the main Inientlog of
Government for putting the people
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behind the bars—to crush the people’s
movement. Therefore, 1 would like to
#sk—is it a crime to ask for cheap
food? «Is it a crime to urganise demon-
strations and speak at meetings for
&yveloping a movement, which Is not
banned? Is it a crime to organise
strikes against the oppressive British
firms in India? If that is not, then I
say that there is absolutely no justi-
fication for the Preventive Detention
Act and I strongly object to it being
in existence any longer.

Sbrl G. H. Desbpande (Nasik-~
Central): Mr. Chairman. Sir, I rise to
support the motion placed before the
House by the hon. Home Minister. and
I do so because I think that in the
real interest of democracy, it is absolu-
tely necessary to have this Ac¢t on the
statute book for some time more. 1
was very much amused to listen to
the speeches that came from the Com-
munist benches. They were very elo-
guent on democracy and it was really
very amusing to listen to the Com-
munists talking on democracy and rivil
liberty. Yesterday, opposition against
this Bill was started by one very res.
pected individual in this country. 1
have a very high regard for him. He
has served the country and the Con-
gress organisation very ably. What did
he say yesterday in a very bitter and
sarcastic speech lasting nearly for un
hour? He was attacking the Congress
organisation; he was attacking the
Congress Party in the House. In the
speech that was delivered by the
leader of the Praja Socialist Party, it
was mentioned that in thls country
there is no genuine democracy and
genuine rights. When he started his
speech. he said “You Congressmen. you
fought for civil liberty and demo-
cracy”. We fought a battle of freedom
along with him. In the fight with us,
we all won the freedom and then we
parted company and he left us. He had
a right to do 8o and he did so. What
has he done? He wae at liberty to
move about from one end of the eoun-
try to the other in order to abuse us
to hls beart’'s content. He did that
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and nobody prevented him from doing
that. That the hon. Member was freely
aliowed to indulge in his tirade
against the Governmenti disproves his
aliegation that there is no democracy
in our country. Take another instance.
Stalin and Trotsky were friends. They
worked out the Russian revolution
successfully. They were colieagues
when the revolution came to an end
and for some time they worked to-
gether as collcagues, but when they
parted company. what happened to
Trotsky? May § ask. Sir. through you
the bon. Members of the Communist
Party—is there a single opponent of
Stalin who differed from him. that has
survived Stalin? The opponents of the
Czar survived the Czar. but the oppo-
nents of Stalin have not survived
Stalin. There was not a single opponent
of Stalin who dared to differ from him
and to oppose him inside Russia or
outside. Show any one such person
who bas survived Stalin. That is the
civil liberty that is experienced in a
communist country. We are here accus-
tomed 1o listen to very eloquent
speeches from the Communist benches.
The revered leader Acharya Kripalani
comes here and say: ““I never saw
your face when I was in the Congress”
as if there were no individuals worth
the salt in the Congress after he left
the Congress! The Congress has even
now e¢nough  vitality to attract new
workers. They are coming and they
will continue to come.

Shrl Gidwani: Rajas and Maharajas
and Zamindars and Jagirdars have
joined the Congress since then.

Mr. Chabrman: The hon. Member is
making his speech, but the effact of it
will not be appreciated if you take it
in a.laughing or derisive mood. We
should listen to It serlously.

Siirl G. B, Deshpaade: It 5 the
totalitarian mind which likes to criti-
cise others but which refuses to be
criticised. Only people of democratic
attitude can bear criticism and we
know the Communist mind. Acharya
Kripalani really ought not to have any
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grievance against the Congress. We
have not curtailed his liberty in any
way. How has this Act worked? Has it
come in the way of any legitlmate
agitation? 1 want this Act to cemtinue
pecause I want that movements which.
are undemocratic should be effectively
checked: There are men in this country
who take pride in induiging in violence.
There are men here in this country
who want to burn tram-cars, who want,
to derail trains, who want to destroy
rommunications. Are these patriotic
acts? Are these men patriota? To me,
they are not patriots. I say not only
these things are highly unpetriotic but
only enemies of this country can ine
cuige in such acts. We want effectively
to check these movements.

The hon. Member of the communist
party had the boldness to tell us of
what happened in Calcutta. He said
it was a non-violent movement; it was
a peareful movement; it was an econo-
mic movement. Sir. we know that they
burnt the tram-cars. Sir, we are told
that people gathered in the streets and
they were angry with the police. But
it is strange that they had with them
ready-made acid bulbs. There were
friends to oblige them with ready-made
stocks of acid bulbs. There were
friends there to oblige threm with the
technique of burning tram-cars. There
were friends there to oblige them give
them training in this technique of des-
troying means of communications. Were
these acts spontaneous? Yet. these are
described as spontaneous acts! We
know how jt came about. Without any
provocation. it was done. It was pre-
planned. All that was done in U.P. was
also preplanned. And those who have
not raised a word against this—can
they be said to be patriots? Those who
want to Indulge in these activities can-
not be tolerated. We do not want to
take any lessons of democracy and
civll liberty from people who have a
soft corner for those who act in thls
manner. There are still elements of
this sort and they are held in check
only on account of this Act. And that
is why, Sir. [ want to say that after
all we are all lovers of democracy. In
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England, there 1is democracy; in
.America, there is democracy; there is
no Act of this type there, I do realize
thal. But there is much difference bet-
ween the conditions prevailing in
England and America and the condi-
tions prevailing in India. No tranwcars
were burnt in London. Democracy ls
deep-rooted there. And is there a single
insiance in England wherein people
take to violence, wherein people take
to sabotage, wherein people wanted to
derail trains, wanted to burn the tram-
cars?” Has it happened in America?
There is the opposition party there.
Nobody grumbles about the opposition
to the Government. Do oppose Govern-
ment, by all means. We have provided
you with a Constitution. We have won
that right for the Indian people as a
whole and we want that right to be
enjoyed from generation to generation.
lLet people enjoy that liberty. If you
win over the people under this Con-
stitution, it does not matter. And, if
we lose the power, and they succeed,
we will not grudge that Government.
We will co-operate to the best of our
abilities, as far as we can, according to
-our principles. We are true democrats.
We are not afraid We want opport-
.unity for the people and liberty and
right for the people. We want people
to use that liberty and that rigbt. If
-you deprive us of office by constitu-
tional means, well, we will say: that is
the fruit of our labour which we won
with so much sacrifice. So. we are not
:afraid of losing any power. What we
are afraid of Is that demcoracy may
‘e done away with and dictatorship
may be established Those gentlemen
-on whose lipe the words “civil liberty”
‘and “Democracy” are dancing for all
the 24 hours have no love for civil
‘liberty at all. In the name of civil
liberty, In the name of democracy, they
‘want to attack democracy. They want
to atlack civll liberty; they want to
take power in their own hands and
-they want to establish dictatorship in
thls country.

There are, Sir, agRents of foreign
powera alo In thls country, whose un-
. desirable actlvities are cheched by this
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Act. They are controlied only by this
Act, and that is why, Sir, I want
say that the time has not come to
withdraw this Aot, taking into con-
sidefation the circumstances as they
are and not how they ought to be,
After all, in politics, we have often to
take to the second best course. It is
not an Act of our liking. We would
like to have a day when we could rule
without this sort of an Act. We are
longing for that day. That day, 1 hope,
is not far off. The people are becoming
wiser and wiser. A greater sense of
responsibility is shown by the general
public, and there is no sympathy. there
is less and less sympathy, for acts f
violence. I hcpe these acts of violence
will be done away with. Our poverty
is there: we have to remove it. We
have a plan of our own for that. We
want peace and security. Unless there
is peace and tranquillity in the coun-
try, the economic conditions of the
nation cannot be improved. For pur-

.suing our efforts towards the better-

ment of the economic condition of the
masses, we want peace and tranquillity
in the country. We want, Sir, that
democracy should be deep-rooted in
this land. So. when this democracy is
in its infancy, we cannot tolerate
enemies of democracy. I would like to
tell the hon. Home Minister and the
Government of India that largely
speaking, the entire masses are with
us and they want this Act to be coo-
tlnued. They are tired, bitterly tired,
of these acts of violence. Travelling
has become risky, and on account of
violence, the lives of innocent people
are endangered. There is no safety
in travelllng in rallways, because tire
vevolutlonaries take into their hot
heads according to their whim or ewvil
plan, to derall the tralns and bring
about mass murders. This Is the con-
dition to which an end ought to be
put and ought to be put as early sa
posslble. 80, people are with us. It Is
not that we are away from the people,
We are mixing with the people. We
have got pur fingers on the pulse of
the people. There 1s a cry from the
people: “out a halt to these acts of
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violence as effectively as you can".
‘The entire masses are behind the Gov-
ermment. | raise my voice to say that
it is absolutely necessary to continue
this Act for the purpose for which it
hos been passed. Sir. I have done.

Shri U. M. Trivedl: Mr. Chairman,
the Motion that is before us will have
fo be studied very dispassionately
without putting any heat into it. Many
speeches have been made, running
down the measure, and from the speecit
of the Deputy Home Minister and of
the last speaker, the hon. Mr. Desh-
pande, it is very clear that nobody
fikes this measure. The Government
only wants to justify that we should
«ontinue thix; measure till the time
that has been allotted to it in the Act
itself elapses, which provision was
amended last year. We have, therefore,
in the light of these things, to find out
whether the necessity that was felt by
Parliament last year to continue this
Act still exists. or whether we were
honest enough in the application of
‘this law as lald down by Parliament.
‘The opening words of the hon. Home
Minister, I would say, were rather
fauity or perfunctory and untruthful.
1 accuse him of an wuntruthful state-
ment because of this: that the hon,
Home Minister used the word as =

Shri Datar: Can a Member say that
another Member is untruthful?! That
is what bhe has attributed to the Home
Minister. ‘Untruthful’ is an unparlia-
mentary word, Sir.

Shri U. M, Trivedi: I am sorry, I
did not think that the Deputy Home
Minister would unnecessarlly {wist
1hings.

Mr. Chairman: The only point is,
whether the hon. Member umsed the

word ‘untruthful’.

Shri U. M. Trivedi: I only sald that
e statement of the hon. Home Minis-
ter was untruthful, I have not said
1hst the hon Home Minister was un-
futhtul,
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Mr. Chalrman: The hon. Member has
been in the House for long and he
¢ould have used some other word. I
would, therefore, request him to with-
draw this word and to use some other
word.

Sbri U, M. Trivedi: | have no miud
to accuse the hon. Home Minister of
untruthfulness. What I meant to say
was that his statement was incorrect.
The whole difficulty is this. 1 would
not have used a strong epithet but for
the fact that during the course of his
statement, I wanted from the hon.
Home Minister to know whether he
meant to say that reliable evidence was
available to him or whether reliable
evidence was available to the Btate
Governments at the time of passing
the orders and he had emphatically
affirmed it. I have got a statement
prepared by me—in respect of 36
detenus—who were with me in the
Ambala Jail. I have got tire names of
those detenus and I can lay. the state-
ment on the Table of the House. QOut
of the 36 detenus, 32 moved the Sup-
reme Court and four of the detenus
moved the High Court of the Punjab.
Qf these 36, 35 were ordered to be
released by the orders of the courts.
In that one case, the Supreme Court
arrived at the decision that the langu-
afe used was quite within the bounds
of law and the language could show
that the grounds that had been given
were not vague and were not indefinite.
Therefore, that co-detenu was not re-
leased. But what was the history of
that detenue? The whole allegation
against him was false, false from
beginning to end. There was not a
single statement of truthk in the whole
allegation. This method of detaining
persons was later on followed up by
making a false statement; and the only
thing that was done was that the date,
place and the occurrence were ficti-
tlously mentioned. There was no truth
in it. Therefore, I say that it was not
a reliable evidence on whicbhb such
things were made out. I say further,
8ir. that I have got the detention
orders of all these 38 poranae If you

want to soe them, I can hand over the
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papers to you. In all those cases you
will be surprised to find irrelevant
allegations made in the grounds for
detentior:, Here is an allegation made
in the detention order of a person:

“That in the beginning of April,
you wrote to the Chief Minister,
Punjab, urging him to release the
B. J. (Bharatiya Jan Sangh)
detenus before the municipal elec-
tions.”

1s that a ground for detention—
writing to the Chief Minister to release
some people?

In another case the ground of deten-
tion that was given was:

“That on ist January 13953 at
Ludhiana you, during your talk
with the local RSS.S. workers
stated that the Praja Parishad
cause was just and gave out that
they deserved the support of the
R.S.S.S. in the country”

Iz that a wrong thing? What was
wrong in the statement of this person
that he should be put behind bars?

The grounds for detention of a very
learned man. a professor are:

“That you delivered a speech in
the Provincial Bharatiya Jan
Sangh conference held at Jullun-
dur City on 9th October 1952 and
severely criticised Abdullah Gov-
ernment for suppression of the
Praja Parishad organisation:

That on 28th December 1952,
you addressed a camp of R.S.S.S.
workers at Taran Taran where
you upheld the justness of the
demands of the Jammu and Kash-

. mlr Praja Parishad and condemn-
ed the Government of India for
its policy in that regard:

That on 15th January 1853, you
.presided at a public meeting held
at Jullundur City to protest
against the Hiranagar firing on
Praja Parishad workers.”

Are these grounds of detention? It
s these things wbich have ridiculed
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the application of the law. I can make
a present of tnese to you. You can go
through them and you will find that in
not even a single one of the 36 cases
the grounds of detention are relevant
or based on reliable source of informa-
tics.

1 would in this connection also like
to give the case of one Lala Lajpat
Rai who was . detained on grounds
which showed that he was present at
certain places where he¢ could not be
present. When he was signing cheques,
when he was conducling cases, when
he was giving evidence in Bombay and
Indore. it was alleged that he was at
a particular place in Jullundur and
Ludhiana. What wmore unreliable
evidence could be before you. I am
sure the Home Minister would have
been presented with some notes and
briefed. But T would request him not
to trust everything that comes before
him.

[ shall give a glaring instance of
how the Preventive Detention Act is
abused. 1 have received a letter from
a Member of the Legislative Assembly,
Shri Nihir Kabi of Seraikelia. Bihar.
This is the translation of a letter
addressed to him by one Shri Rudra
Prasanna Sarangi an undertrial pri-
soner in Chaibasa Jail, in Bihar. After
having verified the truth of these alle~
gations. [ am reading this letter to
show what happens in detention. The
purpose of detention will be now clear
to you. ' :

“Nihir Babu,

On 9th November 1953 the Assistant
Deputy Commissioner came to see ra¢
in the Jail Gate and I had the shock
of seeing a naked picture of the mean-
ness and fraud of the Bfhar Govern-
ment. He showed me n leaflet witlr a
tiger vprint, published by the People's
Revolutionary Party calling for a
revolution in Singhbhum. I know not
if you have got that paper. If you
have, you must have read it. Showing
me the leaflet he said that if I give
in writing that the Rala of Seraikolla,
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Miahir Kabi and P. K. Hand had writ-
tea it, he would withdraw all the cases
pending against me. What a vile
.attempt indeedi”

I am not going to remd the whole
letter. Is it for this purpose that you
utilise this Preventive Detention Act?

I do-not want to cite my case, be
cause ] know that all the allegations
that were made agalnst me were faise.
I chalienged the Chief Secretary and
I wanted to prosecute him for perjury.
But wiser counsels prevalled and we
did not like to degrade him to that
extent.

Again, [ say that you are not well
posted with facts. The hon the Home
Minister made out a case that all the
States were unanimous in expressing
the necessity for the continuance of
this measure. At the same time may
I remind the hon. the Deputy Home
Minister that it is admitted by Govern-
ment itself that eleven States have not
at all utilised this measure. How can
-one express an opinion upon a measure
of which he has no knowledge, about
which he has developed no experience?
What is it? Is it only his master's
voice that they are repeating, or is it
an honest statement of opinion? I
=say, 8ir, it is all manseuvring. You,
may have your justification for it—I
do not deny that. But you contradict
yourself in your statement.

At page 3 of your report the avbre-
viations of every concelvable political
an! non-political party are given—
R.CPI, CPI, FB, RSPI, HMS
(Hindu Maha Sabha) etc. It is Indi-
-cated how many peovple belonging to
these organisations have been put
behind bars under the Preventive
Detention Act. But what surprises me
is this. There is no mention eof the
names of the Congress and the Muslim
Léague. These are tht two organisa-
tions which rulned the country, which
divided the country Into two parts,
calling each other communal. But
1bese two organisations are out of the
picture. Before partition the Muslim
Tdague was very vehement in running
dewn the Cangress Party as conmnunai
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minded and full of Hindus. The Con-
gress on their part were very vehe-
ment in running down the Muslim
League as the most communal organi-
sation. I do not accuse the Congress
of any communalism, though I defl-
nitely say that the Muslim League is
a communal body. But you people, the
Congress and the Muslim League after
having seized power have kept out
your name from these reports and
white-washed everything. Therefore
Congressmen are not to be arrested;
Muslim Leaguers are not to be arrest-
ed. The Muslim League can put Khan
Abdul Ghaffar Khan under preventive
detention. The Congress can put all its
opponents, including Dr. Syama Prasad
Mukerjee behind bars and get him
killed in Kashmir. It is these things
which must ashame you. You must
have a proper perspective before you
before you oroceed further in this
direction, of depriving people of their
liberty, which you cannot do except in
the ordinary process of law.

One more observatlon, Sir, and [
have done. I am very much surprised
by the irrelevant remarks made by
some learned advocates who day in
and day out say that all people except
themselves talk irrelevantly. These are
the persons who absolutely have no
idea of what this Part III of the Con-
stitution lays down. Part III, of the
Constitution, Article 22 merely lays
down a particular right. The sub-
clauses under it are not the right; they
are merely safeguards. You forget
that. You think that Article
22 gives you a right to have
Preventive Detention Act. The main
theme of the Article Is that a man
is not to be arrested without proper
process of law and he has got certair
safeguards provided for him. Don't
think that simply because preventlve
detention ls mentloned there you have
been given the right to have that
power. Bven if you have It don't try
to justify it on the ground that these
are times when it is netesssry to have
this law. Times are quite normal. Our
laws are very wide and there is absolu-
tely no necessity for this prevenftve
dedention .
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The hon. the Home Minister said
that very recently he visited Morena
in Madhya Bharat, where he said that
people are being abducted. I say not
only abducted but people are being
killed there. Fourteen people were
killed in Madhya Bharat at one place
in Morena, Are you able to stop that?
Are you able to catch hold of dishonest
people, badmashes, rogues? No. You
can only catch honest and respectable
people who come into Parliament and
cannot hide themselves, and put them
behind bars. You do not apply this Act
against goondas, badmashes, criminals.
You post six constables and C.I.D. men
at my doors or at the doors of Mr. Desh-
pande. Mr. Chatterjee or Dr. Khare.
You do not utilise these twentyfour
persons to catch thieves, rogues, black-
marketers. Why don't you utilise these
eficient people for catching such per-
sons? Why do you follow in the foot-
steps of the British and take away
the liberty of the people, the liberty
of the people which you are proclaim-
ing from the housctops. If democracy
is to flourish in this country wipe out
this measure from the statute book.
Then only your name will be fair.

Shei Datar: Sir, on a point of torrec-
tion. There have been Muslim League
members who were detained in West
Bengal and Assam. The hon. Member
is entirely wrong in saying that Muslim
League people were not arrested. He
will kindly see pages 5 and 9.

< afrdn T2e (7 —efier) o
I qrEw, &F aF ¥ F @ F
AR LTI T 1 3 T F A}
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22 DECEMBIR 19538

Report on the 3914
Working of the Preventive
Detention Act

W gAW 1 AQET §, $AR § A

1, 3% T ¥ D q@ & faars

T Fidw ¥ faare wqAT Q9 W
frar | & wsdy ag ¥ *€ @ §
It AAY § W W Ag gAY
T MA@ IRT g ™
fratos #r Ak w13 1 AR "
el g (efAe @99 %0 ]YSr
fraar a7 THY 3 I w3 QR AT
TR | O AUA I{RT A WK WY
far ¢ wufwa ag (9 susa FTA & o

g gENT gad oft went &, wgw
¥ W gwd A faers 7 AR awk
W A& O T ATTE AT W AF YK
& w2, AR #E T U AR A,
I UF §57 A& 8 fraw ¢, 7 fedt
%1 1 $€ fgar g€ & 1 WA ATOHY
Y Q@ frmad &, gsaw ¥4t 7.
N @A Haear e g fa Ar
arz# @a g faae w7 71 foeaa
TE &, & qw 3ANET wiedT I6q
agy st o, Ml AR @y F Ny
A a8 | ENA T T NI T HAFA
W oF, &, frafmerd & (mesr 23
q ¥qT K14 ? YA @ IE X IAY
I WY EEATT FT 7 EEXT FIAT
o FQ, FfEq gamr I 7Y A
E F, AFT &, AT 9% |UOAT
A I Y WK 17 T TU FIAE
pfegmasds B3 v georay
WA ARG & %1 fwarar, ag gTRC

& oW W WAl WY g w7 R gw

witd or @t gTd @ Wi A
frer awar a1, @a AW 9 ¥
o W A AT SO Aq grant

“ﬂ; W r'ﬂ?ﬁﬁ | LT

g & o a) ag§ fe of faaro

rm-ﬁﬁﬁgqﬁﬂm«ghn#-



2918 Motion re

}

faord am 1 Wk g Fe i ag
<t gferm & &« firar six @ F ¥
@ WTEHY AT WX § | W AT 72
g § Fr wT a5 Im waArt wm,
¥ & o e am, A &
AR 12 I, AT WfhE N AT T,
T "ETR Aq0F Nd, AU $€ QA
9T a3 &Y A 37 9T ofrr TW wF AT,
ar &F q A7, a7 56 O A
BRI MAFT IR IS
§AT §1 $FTe! FT AL FWT F TWET
AT ? T AR ¥ S W WE A,
FRA fases & f& @I o
art 73 | STaT 7 3ar a0 | g
TA ¥ER 31 fradft ar @ mredr
o @ AR, w4 Ag W gy
€ 70T SR @ F AT M7, W
A Wzt ¥Fr%z § G AT | AAF
7 Tm fe afug & fRad faat aw
qWa & T w1 A T W&
T TT TEHY 1A FT ST B FNA
@ saw qME | IEE FWN AR
¥ fad 48 38 4, Iq Y IFE  wT
g fedma & & ferar

W R F A @7 F4 O
T%E T4 O TH&T TFAT Y I9GRT
fear nar fr g 2graamr d fe S ga
e & f& TET dWT §T € O W
I fwar %@ @ Arag dfw
o g N g aA e wrx
THEG FHR T A1 AT G722
#, TG1 |, I 4T UG BT GIIT FQ
g, W yuT F¥N §, I w4 A wiwwax
St e § 0 fosid  wro e w1
g fedw dwe  feava (& 1 34 et
i IW waw ¥7 sfEangt Ny o
qrm AT F AN W § ITE 4R w4y
wfeent @ ot aff « O A fedR
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et Iad Nz = @
qT Y I F wradt wY g & N ‘rraarh-
ot ¥ SEer g quEmE
TN A qer vd ¢ 37 N
Wygo swd) 3 sy AT ¥
Aax ¥ faed gu g darwrRar
fs S ag gar 9 AG wAd ITA
fesga 3 7a a8 fasga na1 &
qg 3:® ¥ w1 § e gF x@er Ioqir
FN 9 9T foaedard HF 93 FA
AL | AT W 03T AT
a TN w3 70 e aww
& & TfZY 1 FWR TIHF §T
9y § T foe ootas s wifiga

o wrf 3 I ¥ T oITEW
fem ¢+ A AT R fr o€ A
e 299 ®1 TH29x IIJiTwe 747 9T 4
ag <A are ff oz 7 g fr ag
w1 FaTat, sl AW wqq 9T A
Hq T AW & Zrq & TA1 741 WK
3% Q7 ¥ wa T fawa af 1 gW?
AT IAAT BT I3 T AT Fraar
9% FYE gaga ) 7g a1 w4y IR
TERE F aft | A wT w9 I
A { fr g dxm F M2 & frg
wgd & feadr off meaxw gy, fwad
ff wgem @, aY ft gER e R 1.
WA €3 w0 W A Har
fead2as 57, w9 ) Ao sHh @
A &0, yF fawsar @ O e,
9C ¥9 ¥¢ A grIer fxeyara ¥dr
«figh, s4aeqT ga T € QIF 679
# QY wifga, g sy s 93 AT
o wfgd fe Y5 angsde soar oy
arA Nl sTeh 1 WA
qEC wudy aff ff gm 8% w3,
vt gufrey | @R 2w fe
TTETT W4 WYHe TN g fY,.
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f&T oY T T34 AR FW0 N
o1 fx Ry A4 § IFW 91 | WK
o @t waR gaa wafgd v i
it wfwsrdy, qfeg g az & mt-
|7 T U gwAr ¢ | ®T sfwwrd
oz gfem 7y qrry § f gasre wmy
A §FILE A agr 37 fear sria
A I8 w0 34§ Q0 fgaw faz wda
WR I8 ®Y ST F T F1 A0z Y
Wi mg o N fafaa feadasr
IFFIE O IF T gF A F -
2q7 ¥ N Frweq g | AT AS
a0a Tide T F [rAT WG,
IAN FfwT 7 T TE WK TL@A
AT AE AR g G § @A IE
A FIE W JFIFT dur A F AR
f& q &4t @ 1 o syaewy wear
IERFIRTD RIA L | Ta T @
fe g o g fafwezt § 30 0w
VAT FOFAAF 2 | TWIARE
fiqufma i @yd waR ¥
Ty JFr N faQdr o F E, wiwTa
e s, ¥ g HFwa g ?
=I5 %47 Qg g § fw @ q9 O
g ¥k OF VO €i7% awd Gwe
QX ! 7% fag F A N0V W% w7
¥ ofq 33t Y qrama W wog
R, frad wr wrr @ar FX § Wi Qa3
o arfa ¥ ST ¥ W, N R Wy
ff w0 FIT & A O, aGNS IRY
I AL W ofgs, e FMIT & N
T ® T wigh & wAaTRE ¥
"X § | A ey Wrd uEY g WA ¥
TRTr g §, SOy § R wIEeT
t, a Rar 7 = g, IEN @
ST ¥ §u 7 oW L o w-ww
aw g t fFam w7 & e
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T wEy O fe e weR
AR Maw M = N Th
IO /1, I oo §w WK
AT @ I8/ w6 59
TZ §¥ AT FH FL &, IT6T
TIZ q qTOL 71 1 ok 9| AN
FER F 1R 4T IF 5@ F fad
I F97 7 71 | gud fom A
¥ UR &z F 77 7 ¥ @7 =ivaw
T FY B, g AqY WA R owiT 39
ATZ #T HeYaERT A F BT #6 foawy
e sradt |/t § 93 oA, g
AN qrandt qif §, 3¢ T AR A A
Ffag afr b & wAA g fw
WY Ay F T T T A
WA & frd A I8 & GrIvegs 1

WA 73R ¥ fem Foad off w1 w70

9€, FLETY ® FIAR AT AT ATH
N FAar g g g, 7@ A A
A wifaw ¥ fegr §, fex dar fF am
T A g o Faar gary &1q 1T 3,
A ok fad veqn A0 W B, O
e F A% fox 0= g W7 v
qal 9 Y gifew gmr ¢, N w9
gy wrg difeq e B 39-
frgles R Ol SRt M A
g &, & o9 KNy 4T FT W AT
oA § | Nfed 3 qrg § wgAr
qg & fr wga a7 ¥ ar 0 <A
& v 7€ Hor WX AT N AT F
oA 5 R fw @ |17 IR Farn
& e 53X o §6 oY T A FE, WA
OO FT NI A qrt & fawfaa 76 ghar
wif@ o aws & audy fesRerdy

arwm ¥ it wfg@ Wk e &

WUAR ¥ {AX T wigd |
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W fasr & fate & agi o T}
W ozt &y nf ot foax F 43
afZas & feafzs 7 ¥t it ®1 5w
F A= 9FY A@ 7 F W ¥ gqFW
TRt g fe 5o §F ¢fidaT w& ww
st # ;e a0 4@y E a1 IWE
14 wqdt @A wAW & qEw
A A HG @AY R ? FISA R M
el WRAT 4w § 7 79 4, I« WT
MrT &g @ 7 WA IE AW
AT A 4, wod q w9 TG g fwar,
TN AT A3 R N IREAA T
qIT7 FTEIT #T 72 *T + WA
FIH 9 g5y 4 fgam 5 fag wav
IET & AT W9 IS AT F,
sfer saror & TRWT AR gEHT 2
Jz4 W AXA ¥ J¢ AW B @ @
fazar | arc mry et ARy § s s
1 gafa 9R wsar 9F 7% a1 a9
@I H AT W T AT q977 A ®ferw
QY AT OF 77 04T §, 9L =W WA
dzr &1 qur Afxd | AT 347 37 WA
ifefamas BAars duIm q
WAL F IR AR, HIFT W AE
gar & s Q&1 9% @ w0 T
I TR T A @A
R W Ia®) OF &R ¥ OF Ay 7
FE F g9 Q¢ fr oF A N
IF X AR @ fod ag F1qT It
gt a1 5 AT ¥ A wAIF 7Y
fawreran wrfEd f& N arws gsrad
g wran fafreed €, % §%3 7EY 2,
grfat A & wvar & sfafafe §
o X7 3 I gt W ¢ wR W
e fr A ff feafs sy it
& %% 13 AW N R frar v R
o 18 fad § sy § fr a8 9 T
7 fege ot fanr @ & W

646 P.8.D,
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Tqrat & i SHE I ErF feay T
WY e 1T qF O FTAN @A
7fRgd | 1ag ®2) § @ET IJ94NT
a6 fxar war, o N7 oy xardt @
fe a1 agr w94 & faema e
¢ @ e ¢ W A g, I T
8 SIF &1 e s ¢, o gt
¥9% far 17 9 g5ar &, w30 @H
e & g arf |

vg qaaTan var e Twg § qF
I To @ S1F & ATAgA v T M,
I SaTET ¥ AFY awE 13, Ay ag A
o) are &, «9 & XY waq § AfY wray
U sarara & 7 a¥ agi agt I« Ff
s R AL, fasaary g, T
a% afex gt ¢, 99 7% Tg AT TG
A FIY A% neqe [y fr R N
77 arfr § AT W & A F A0
2\ neAg w AT F fo@ ag A
@ W W AN @WE Ay
@ & faq qema W Tar &, 98
f Farfg s g

Shri Raghavachari (Penukonda):
Mr. Chairman, I do not wish to take
much of the time of the House. All
the arguments have been advanced,
for and against, I only wish to say one
thing. We are expected to take a deci-
sion now on a review, re-examination,
of the present state of affairs and the
way Iin which this Act has been used
so far. Therefore, the only relevant
thing is. is it necessary that in the
present circumstances, this Act must
be continued. That is the only relevant
point for consideration. I expect thc
Members of this House to be in the
position of judges, to take all the
materials on record and then come to
the conclusion whether in their judg-
ment, it should be continued or not.

Member after Member has advanced
arguments calling one party or the
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other names referring to their pre-
vious conduct and then saying, don't
value what these people are saying.
That is a very wrong way of approach-
ing this problem. The principal ques-
tion is that the Government which
wants to continue this legisistion must
satisfy the House, that in the existing
state of affairs, there is need for its
continuance. Then, the Question would
be whether keeping this law on the
statute book has improved the situa-
tion or it has not at all improved; and
thirdly, the tall claims now made
that it is not misused or abused, is it
or is it not true?

I shall take the last point first. Most
of us have the experience of how the
Detention Act was applied against
most of us in those black days. We
heve not forgotten ull our experiences
of the police constable, Sub-Inspector,
the Deputy-superintendent and the
Superintendent fabricating almost
against everybody reasons which were
unreal. Have all these people changed
their colour, mentality and experi-
ences? In fact, even today, these Acts
are being used and abused in the
same way. I should think that the
people have not changed from what
they were in olden days. That is the
flrst point that the Government has to
take into consideration.

I wish to raise another point. The
strongest argument urged was that all
the States have asked for it. It is the
responsgibility of the State Govern-
ments to preserve law and order. 1
would have liked that every State,
when it asked for the continuance of
the Act. should have placed the matter
before their Assemblies and adopted a
resolution that there is need for its
continuance. That would have been of
value. Who is the State that has asked?
Somebody .in charge of law and order.
He wouid naturally say. let us have
this weapon; it is a very fine weapon;
with this we can get hold of anybody
like Brahmastra. we can use this with-
out being called upon to establish the
guilt or otherwise of the person p10-
coeded against. Therefore, when you
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say timt the States have asked for it,
I for one feel that there is no force
in that argument, because the repre-
sentafives of the people in the Assem-
blies, if approached, would have
brought to bear their personal experi-
ences of how the Act was being
administered in their States, and then
decided one way or the other.

Then you saY that not all the States
have made use of this legislation. Wby
should these 11 States .ask for its con-
tinuance? It is most surprising. You
say that in all paris of the country,
the situation has improved; Peace has
come; there is not so much disorder.
Should this make you say that it is
essential or not essential to continue
the operation of the Act?

Friends here go about saying, we
have secured Independence for this
country. It is a very tall claim. Most
of us also have worked. I don't wish
10 claim that I was responsible fur
getting Independence. It is the whole
country; the whole population support-
ed the fight for independence. If some-
body should get up and say, 1 have
brought it and therefore I shall des
troy it. I would say. it iz not good
business; we will prevent you from des-
troying the Independence or the rights
for which we have all fought. Not only
you, all of us have fought; the whole
country has fought. It is this kind of
argument, unbalanced and prejudiced,
and these people calling others by
names, that have brought disgrace o
the administration or rather, have con-
tributed largely for the loss of con-
fidenre on the part of the public in
the Government and for their taking
less and less interest in the adminis-
tration.

Therefore, I would only say the
argument advanced does not satisfy atl
all. I feel there is no need really fur
the continuance of such a treacherous
or a tremendously dangerous weapon
in the bands of people who would be
very anxious to use it on every occa-
sion. Therefore, there is absolutely no
need for it. i
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Mr. Chalrman: Now there are only
40 minutes left. Many Members are
still anxious to speak. I would requesi
all the hon. Members whom I call now
to take five to eight minutes.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): Mr. Chairman, I had
no intention to speak on this after
Acharya Kripalani had taken quite a
considerable length of time in present-
ing our case.’

Only this afternoon 1 have heard
two speakers, my friend Shri Desh-
pande and the lady Member who spoke
just now, Miss Maniben Patel, both of
whom stated that as far as this
measure is concerned—the Preventive
Detention Act—the whole country is
behind the Government. I want to
correct that statement.

I wish the Government to go back
to the last General Election, A month
before the election, the Communists
who had been detained for two years,
three years, four years, were released
to fight the elections. Now, I must
qualify my statement by saying that I
hoid no brief for the Communists. But
the fact is they were released and
their appeal to the people was: “This
Government has detained us for three
years and has released us now to take
your vote and go to the Assembly or
to the Parliament. If you do not give
us the vote, we will be agaln put be-
hind prison bars”. And I know of two
cases, one in Calcutta, and one in my
own constituency in Orissa, where the
Communist Members were supported
by the electorate for this reason only
that they, do not like this detention.
The common people do not like that
anyone should be detained in jail with-
out trial. I just wanted to correct this
statement of the hon. Members. From
my experience I say this, and I hope
the Minister will reply to this, whether
it is a fact or not. The man in Calcutta
is Shri Ranen Sen, a Member of the
West Bengal Assembly, and the man
in Orissa 1s Shrl Balshnab Patnaik
who 1s a Member of the Orissa
Assembly,
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8hrl J. B. Mehta (Jodhpur): Mr.
Chairman, Sir. I do not think I will
take much of the valuable time of the
House by dilating at very great length
on the principles involved in this
measure. I personally am opposed to
the measure, but what we are directly
concerned with now is to see how tbe
Act has been administered in practice.
Much has been said on tiris aspect of
the question on both sides of the
House. and I will simply say that I
am one of those who believe that the
Act has not been properly adminlis-
tered. It has pot been administered
with due circumspection and restraint.

While I complain that this Govern-
ment has failed to administer the Act
with due circumspection and reastraint,
what worries me all the more is that
the attitude of the Government in the
matter 1s just a symptom of a deep-
seated and more or less all-pervading
malady which seems to have seized
this Government. I refer to tire malady,
Sir, of using force or violence on the
slightest pretext and as a panacea for
all 1lls. In one word, Sir, my worry
is that our Government is getting more
repression-minded, and more and more
violence-minded from day to day. Re-
course to lathi-charges, recourse to
Section 144, tear-gas raids and even
firing—all these abnormal, and may I
say, ugly manifestations of Govern-
mental brute force seem to be becom-
ing too frequent and almost a nomal
feature of the administration of this
unhappy land called free India. It
cannot but make every patriotic Indian
feel sad that there should be firings on
persons engaged In antl-Sales Tax
campaigns or anti-Municipal Tax cam-
paigns and even on lmnger demon-
strators and students. I am aware that
I will be told there 1s another side
to the picture and that there is wide-
spread violence and indiscipline among
the people. Well. Sir, the Indian people.
I maintain, are the most docile, peace-
ful, non-violent and law-ablding people
in the world. Have you ever paused
to consider why such a proverbially
peaceful and law-abiding people should
be taking more and more to violenre
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and indiscipline? Have you ever paused
to consider how far this may be due,
on the one hand, to frustration and
despair, born of your jrresponsiveness
in spite of your {all claims of bcing a
popular Government, and, on the other
hand, due to your own violence, your
own policy of repression? 1 have noth-
ing but the severest condemnatien for
this spirit of violence or indiscipline
wherever it is to be found. Their mani-
festation among the student com-
munity in particular I regard as simply
tragic, most disgraceful and utterly
intolerable. But the «uestion which I
wish in all humility to pose before the
hon. Members of this House, and parti-
rularly the Government is: cannot the
Government be a little more respon-
sive, and at the same time, cannot it
do with a little less violence? I am
concerned here, Sir, more with the
latter part of the question than with
the former. I implore you with all the
earnestness that I can command to con-
gider this latter part seriously—morce
seriously than this blessed Preventive
Detention Act. It will be worth your
while. Please ask yoursel! the ques-
tion in all solemnity: is all this violence
which you are using against your own
people, becoming of a national Gov-
ernment which eclaims to be popular
and to enjoy the confldence of the
people? Ask yourself solemnly: should
you lathi-charge and tear-gas and
shoot people so frequently, if at all—
those people who reposed confldence
in you? Is that the way you should
behave with people who have given
you confidence? Mahatma Gandhi—
that great saviour of India, by whom
most of us swear in season and out of
season. taught u: to eschew violence
even against our foreign rulers whom
he dubbed as a Satanic Government.
Even that Satanic Government he
claimed to win by Satvagraha anq self-
suffering. I put it to you. in all humi-
lity: can you not use that matchiess
weapon of non-violence in order,. to win
over your own people; invite suffer-
ing on yourself rather than inflict on
your own countrymen. your own kith
and kin, misguided though they may

22 DECEMBER 19858

Report on the 2926
Working of the Preventive
Detention Act

be? Why could you not have the
courage to go among the students and
start a fYast in their midst with the
object of bringing them to their senses,
instead of ruthlessly lathi-charging and
even shooting them-—including those
who would dare resort to fastinz in
order to convert you? 1 dare say if
ay one among our leaders had had
the imagination, the courage and the
sincerity to do so when the student
trouble broke out in Lucknow recently,
the entire atmosphere throughout
India would have changed overnight,
and public opinion and conscience
would have been pricked and the
student community would have easily
come to their senses. Did not the
great Mahatma do so, when he saw
no other way of bringing round his
erring countrymen? Not only would
Government have saved themselves in
that case, from the stigma of shoot-
ing their own children, but they would
have come out with doubled prestige,
and would have succeeded in creating
an atmosnhere in which goodwill and
understanding would have come to
prevail.

8 P.M.

I am not used to sermonizing, nor
do I wish to use harsh words. I really
want you to appreciate that what I
have submitted is the sincerest out-
pouring of an agonised soul. I wish
you to share the agony with me, and
to try to find a remedy for this. It
makes me extremely sad, that there is
too miich of violence, and it is up to
us all, if we are to realise the India
of our dreams and be worthy of her
eulture and tradition, to benefit from
the lessons which Mahatma Gandhi
has given us. and to devise ways and
means whereby this atmosphere of
violence in the country. both on the
part of Government and on the part
of the people can be done away with.
Both the Government and the people
are becoming more and more violence-
minded. It has become a vicious circle.
Somebody has to break this circle,
and I implore the Government to take
the Initiative In the matter.
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Shrl Raghubir Sabal (Etah Distt—
North East cum Budaun Distt—
Fast): Mr. Chairman. Sir. I will try
to be very brief. but I will try to
rpeak on the polnt. I have llstened
very carefully to almost every speech
that has been delivered since yesier-
ay o thiz subicct. but 1 am sorry
to say that most of the learned
speakers, have gone off the polnt, if
I may be permnltted to say so. In my
humble opinlon. the only two points
that were for this hon. House to con-
sider are whether this Act. which we
are going to consider today has been
abused end whether there Is a case
for its extension up to 31st December
1954. All other arguments with regard
to liherty, Jjurisprudence, democracy
ete. were entircly irrelevant. They had
all been urgued when the original
measure was brought forward some
time back before the House, and were
thoroughly considered.

Now. everybody knows that facts
are stronger than fAction. Let us face
the facts as they are. From the report
that has been nlaced before this House
by the hon. Home Minister,’ it would
appear that at the end of September
1952, there were 584 (etenus under
detentlon, and durlng the period from
30th September 1052 to 30th Septem-
ber 1953, 931 more were put under
detentlon. So durlng the current year.
the total number of these two cate-
gories of detenus was 1515. Out of
this the total number of releases was
1,115, leaving as many as 400 desenus
under detention. on 30th September
1853. But as was pointed out by the
hon. Home Minister, from 30th Sep-
tember 19533, to' 31st October 1983, a
gnod many of the detenus were re-
leased.

And on that particular date, only
117 were kept in custody. I suppose
from 31st Ortober 1953 up to today
many more detenus would have been
released. Now, Sir, taking the vastness
of this country, taking the various
kinds of people living in this country,
harmfu! and turbulent, Is it a pre-
posterous number that is yet in deten-
tion? It is a very small number; it is
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a very trifling pumber. We have to
see who these detenus were and who
they are. From this report it appears
that only bad characters were put
under detention—those who were
dacoits, those who were communal agi-
tators and those who were assoeciated
with other kinds of violent activltles.

Shri Sarangadhar Das: How about
the hundreds released by the High
Courts and the Supreme Court?

Sirrl Raghubir Sahal: I submit, Sir,
that no responsible person in this
country would show his sympathy to-
wards these bad characters, communal
agitators or those who are bent upon
disturbing the peace of the country. I
think no sane man will do {t. But we
have to see also whethrer in the name
of bad characters, good people may
not have been arrested, and I think
every hon. Member would be entitled
to look into the matter. whether the
Act has been abused. From the facts
that have been stated in this report,
we find that as many as 224 persons
were released by  Advisory Board:,
738 persons were released by Govern-
menfs sun motu, 64 persons were
released by the High Courts and #2
persons were released by the Supreme
Court. Now, an argument has been
advanced: If so many persons were
released, why were they arrested at
all? Now, even if these persons had
been brought before courts and If
cvidence had been produced against
them and if they had been convicted,
they might have gone to the appellate
court and they might have satisfled
the appellate court and so many dis-
charges or acqulitals might have taken
place from the appellate court. So it is
no argument that the Act has been
abused. Rather it Is an argument that
all these bodies. the State Govern-
ments. the Advisory Boards. the High
Courts and the Supreme Court, have
discharged thelr functlons honestly.
The Government was not at all vindie-
tive.

Now. Sir. with regard to the need
that the Act should be exterxied upto
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1954, we will have to take Into con-
sideration as to who are In charge of
aaintalning law and order? Not we
»eople. Not our friends who are sit-
.ing over there. We do not impute any
dishonesty to their motives. Neither
we admit that we are supporting this
because we are pledged to support
every good, bad and indifferent thing
of the Government. But we are con-
vinced that It 1s In the fltness of things
that this Act should be extended.
People who are {n charge of maintain-
ing law and order are the State Gov-
ernments and the State Governments
say that they are In support of this
Act and it should be extended up to
the specified date, So until and unless
we find that the State Governments
have dishonestly come to that conclu-
sion. we cannot differ from their view.
if this Act had been abused, then
there must have been a row in the
provincial Assemblies. They would
have agitated this matter and they
would have passed Resolutions. No
State Assembly has passed any such
resolution nor has any been moved
sven by a private Member. S0, so long
us the Constitution casts this duty of
maintaining law and order on State
Governments, we have to rely upon
their testimony and upon their judg-
ment, and we have to strengthen their
hands.

Moreover, Sir,—and this will be my
last point—we must not be oblivious
towards what developments are taking
place in the country from time to
time. I will not go into greater detail,
as many points have been discussed by
hon. Members on this side and an the
other side. but 1 would -Just refer to
two things.

Look at the Lucknow agitation that
was started by the students. Now,
from all reliable testimony and from
all responsible quarters, it has been
established that behind those students
were anti-social elements. Those -ele-
ments plundered government property.
destroyed government property, burnt

22 DECEMEER 1958

Report on the 2930
Working of the Preventive
Detention Act

post offices. burnt telephone exchanges
and so many other things.
L]
Shri ‘Gidwani: But, when all this
happened, was the Act in force or not?

Shrl Raghubir Sahak So, behind the
student movement we had the anti-
social elements Who in hls saner
moments would gay that this kind of
anti-social elements should not be
touched? If such a thing has taken
place in Lucknow, it can take place
in Bombay, it can take place in Cal-
cutta, it can take place in Baroda,
and at so many other places. So, It
behoves the Government to lrave thls
Act in its hands.

[Mgr. DepuTY-SPEAKER in the Chair)

Another point, Sir. Recently some
questions were put in this House with
regard to the Allgarh Convention. The
matter was adverted to by hon.
Mr. Gadglh and was referred to by
other hhon. Members also. That i{s not
a matter to be ignored. We have to
see that troublous times are ahead.
We have to take all possible precau-
tlons. Communallsts may appear in
this garb or that garb. We have to
place a statute like this in the armoury
of Government so that if perchance
anything untoward takes place, its
provisions could be enforced.

Sir. I think the hon. Home Minister
has made out a case for the exten-
sion of this Act and. if we take into
ronsideration the opinion of all the
States we are irresistibly drawn to
the conclusion that this Act should be
extended.

st e et (gft)
Jorere WEYW, 7Y far ¥ ¥W aww gw
R ¥ g Tw a@ wr d fe oY
® e fdwm T &t I
§ ford mdRE 7 3w Y { =g g

3afrm ¢ 1 9 SxPrTE fow @ &
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&Y oI | HISA FTE, SRl A ST FEe-
HE =T & F 7a1913 foF 337 Amafwgt
FI GeFTT T2ARTA AT & gar &,
TEEI AT H W E Faed
TR 1 Al FqZA I T @ F T
T2 9 | AL TaARe $1 9] K @A
arfgd fF 3ars oF aft AT AT E
s W At sqe Ad §
T FA TAGIT FZ T3 a1 41 Ag
qarg A0 AT WiEg 1 FfFHA 0E
FeATE T FrelY g & ft @S 747 gt
G | 30 I A faA1 T FOF
FHITE | AR OT TFI AL § A e
IS TT ATq F€ | R A forg FieEd-
CIEH § ATaT g Ar | oA e ardf
F BUTT & 1Y F1H FGZ, A4E FALF
faaim 737 & ak 7 9g  wfganeas
gfie & wvd qaAz AT w1E, FO
AT Y | A9q Aqi, T e fafaeet
T A AT AALTAT @ g ATAT 7~
HZ S FAT TEAT AT | qew § fqad
Wt gidfaa ganzm g e, 37 Argfe
Fd o7 A G ears F § A1 gaman
g fn  fefiafes €z #1 @@=
A T TAfRT gAgz 0 gard s
T FAT BH I 0, 3G F awdiaa
30 @t w1 341 fedam % & #aza
qFer TAT | TFT% FI 2T YA 7
§ ugi W FAN AATE F IqE F
TR F GHES FIH  areq AT FATZH
F 9Iga” qAAT w1 TAR F A8y

75 @0 fom ok frw@rfar a7 0

wraY | ga & A1 ToaT & & A
gamr Argar g fF oqum faded
qifert  wFafez, dfoe afe 4
FAlEH & 59 T ATH F UF US14F
gz foar aiv quw orde 7 woAr
F SHEIEAR FUw T F  faems
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3% A1 uHeTA § @er fFar | R At
TTH A GT 7T T 497 3777 FHIZATRI
FToa A ga 5w aF @ AR
W I@REE ¥ gus faadr e 3
fa@ F2 Fraw F Iwdiaem 51 gHEeT
HIAT & AT, 79 FoE F AqEl q
Foael FAT AT ITH T G A7 &
fefae afsedz 7 7 faw oF =g F
afes &1 19wz fsar | Fzigas a|
facge e #1371 ARar g &
FART A@z  @dles ¢ Faqz dR-
#t w7 § ok gz g fAfEa
2 f& igarens 70% T W
g Favew &= fasdr 3, & 3w g,
afma s ag feamas ad& & faadt
Z, @1EF T F 3T B AT Fr14TC A
AT T st AATTE A AR 78 T3 g
ARET AT E T Sqw W oA
ISt 3T FATEY OF0T FHI & qurA
Adtat 7 ST TFEL T AT F
fag ¥z fegar  zA w0 97 GH@r
AT &2 agqr, A AT FE A W
SsHe ¥ ag ¥l

“Accordingly, il is said that the
eleclion was said to be held on
the 30th August, and these arrests
were made some 20 days earlier.”

2 gfte FE Fr S9A4z § 0 am
Forie A I Al T gam A=l
F1 BT gT A1 AR ™ Ag faoa
fear g 5 37 ar g fizwro fgarens =&
qr 1 AT e Fgar € ¢

“The mere fact that a meeting
was addressed asking thal ‘satya-
graha' be started is in itself inno-
cuous. It ran be made relevant
when tacked 1o the second allega-
tion, namely, the Action Com-
mitlee on 26th July 1953, and at
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that meueting the petitioner—peti-
tlon No.-292, of 1953, Itagi, pro-
posed certain measures some of
which advocated violence. But so
far as the petitioners in these
cases are concerned, there is no
allegation that they advocated or
associated thcmseives in any way
with Itagi. The affidavit of these
petitioners states that actually the
Action Committee rejected Itagi's
proposals and this allegation is not
denied in the counter-affidavit on
behalf of the State. Accordingly,
it is evident tbat the Action Com-
mittee so far from advocating or
countenancing violence wasg against
it. absolutely.”

Ug ¥R AT AFHE N A F oy
1T N TTRT GAE | AW @Y A
§ T @ F g w Taemar v amy
Nz TR s3I w7 T
T €y N & § ) F e oox
ATITT TFG TX AT ATREAT E

“That you took an active part
in 'Akhanda Karratak Rajya Nir-
mana Parishad’.”

ag N a1 7 Fedwa & o e
graex & gEdr € 7 T &9 ST oqdt
qifefres  arzefon & fox sz af
¥F3, 491 9 I & fog 9797 § qwzv
HYIT NAR L) F qFA, 337 A7a7
® g8 & fog dare Fwar qw § ?
7 Y & wfexfea afer § 5t oy
T ®A THN 320 N I pfes
£d, A AR ITTIZ A 77 @
O & W= A BT §T JIX faewy
g, I @ 9w AR W g A
YA I THT HAY FARF AT &
feq wfmma st gl T and ?
 gwwan g {1+ fow aeg & am fgems
1 arER w01 & fod exvk oF, I
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@ W & fod o3 @R wwT w
g afrardy g% | wav e wARE
T frafo & fod arRteR €0 w1
1A ¥ AR FaTaR W Faiod & fog
#1¢ qra=x XY gar £ | Fofafaes wf-
T & R A T men Fofae 7 o
fear & ' Tver @ fir ag ©w TAew
T I fram W TR § A a9
vfhane § | ¥few & ST & wg
TEE o w A & owfrds
% wETr @i €, oTE AL O
a1 @fow § 59 A dfie ¥ v amg
w & fod TaTT o |1 B 1R
D awand ! & (UAT IUEAT £ 6 AT
N ag Qe far ar fe ag dw et
st wafre 1 rew erdart e
% fer e e nqr €, A sar
PN WEAEE ek PRI &
fed aRISTFIR G, T L fy
e q%d ™ q 7 A agREe, qeve,
Femraw A iRy Are Sad o
shw ¥ s ffe @ aRNaA Fgudy
¥ 3T §fF AR AT F TR H AT MR
Teq@R ATE 4, ¢ fod ww A
T 3 feZ 7 w1 Toan | w1 32 3
e e & AT § e
gy IXATIA AR @R A0 Gy
A 1TE & FITWMT IX Q H FJFLF
s S TN I N AR FgeT
s IRRaTw Rd T ¢ R I |
W N 0 sErAr A B w7
FaT AR & T O q 1 3 @
TP ¥ TR § 95F o7y 2 e
feia fed amd & s fee @z g
wgReen e 1 fedwa gom a
I TR Al G OFEE T G
ffm T & @ ak wn
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T R faegm o Y
i # Fgm wgar g fr asmt
A (@ T ¥R ITQ T FAT 0
Ty fear w7t | q&s HAfew fwin
% fod gw voEws & T €8 awEs
o gifes fed far gw dr ¥ A 2
A &, @ v Gifefess aesifeolt
® v s vor o€ gmg €, @D
o Pt gw g qgr dag A
% FT &A1 I § fe g wwex
feepeTm A gfd ® wraw @ g,
sfer g aud @ feama vl @7
g f& amr e ows feie g
AT &AW ©F I K qrw oY E,
fo% TN AqT H o1 § TCHTCEE |
™ argd § 5 ool w1 qarEa Amer-
TR AT I A foan A st aré
@awR ¥ arfeq @1, v FF omar
HWT FATTE TG K A & NS ¢,
TaARE & M gAR wTAt 4, JwrT FREY
¥ Fa, 37 & fezw w¢ fom, o7ar 7
W foo fo 7@ o @ @ @
& 7@ 9T I RO ity A
firs w7 M I=EATT &ar B ar
Fg FTY ITAF TwaS awdan
1T FIR A WY TR A A AT
T AR AN AT T v ow
ot vafes § amow dewd, FEL
AN AT T AT A ¥ AP ARG,
ag #1717 @ &R AT B -
T I & amu R v § | W A
1 @ T2 dae 9T T qas S
oM W) W 8 fane® §@r g
AR A A R ATH R OF O
AT | S0 N1, W F7 I% [0
§OTE AG £, A7 I W€ AT yAA
et ot a2 AUER AR Sfrg s
TR, w7 awsEw Al @
646 P.S.D.
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awdr, s qwfow =@ w1 T9
€Y 2 qFdY | SET T AA ST @R,
qrt & TML | ¥, Sfew nadde
for 7 @ st “tarw @ wH”
wfd o sare wimd § AT @R
medfed § fta &7 F
g d | g § f ot andt o e

wier ux  foiw sfeg & =
fedaa ¥ §, 37 & %9 9T AW fawrx
, g F dardi gy
A Y FASTq, I & Ak § A I
vo & frefg 2 fegr w1 aw @
@A S OT, § TGP E) [FER
ffeamd R W 79w 9T e
wf AW 24T 1 § @ T ® Ay
I LA &t Fa0w T U a9 angw
T F@F

Mr. Deputy-Speaker: Shri Kaaliwal,

Shri Kasliwal (Kotah-Jhalawar):
Thank you very much, Mr. Deputy-
Speaker, because I thought I would
never get a chance.

SBome Hon. Members: It is 6-30,

Mr. Deputy-Speaker: I will stop with
this if hon. Members don't wish to
continue. If they want to speak 1 am
prepared to sit any length of time,

Shrl Kasliwal: I am constrained to
intervene in the debate, Mr, Deputy-
Speaker, only because certain allega-
tions have been made on the floor of
the House regarding my State. Those
allegations, I submit, are altogether
wrong. One speaker on this side who
spoke about half an hour back spoke
in a language which was the language
of slogans and shibboleths. He said
that the Government of Rajasthan was
Indulging in violence and all sorts of
things. 1 want to contradict him. He
did not say anything at all about the
dacoit menace in his constituency. He
should have been grateful, for it was
in his constituency that the dacolt
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menace was greatest in Rajasthan. But
he has not said a word about the
dacoit menace which was prevailing in
his constituency and which the Gov-
ernment of Rajasthan has tried to
liquidate by all possible means.

Another hon. Member, Shri Sadhan
Gupta, who comes from Bengal spoke
about Saurashtra. And he said that
thirty-one people had been arrested in
Saurashtra in connection with the anti-
sales tax campaign. But he did not say
at all that all those thir{y-one people
were indulging in violent activities. He
did not mention at all that in Saurash-
tra sixty-six persons were arrested for
harbouring dacoits. He did not men-
tion at all that sixty-seven persons
were arrested in PEPSU for harbour-
ing dacoits. He did not say at all that
a large number of people were detain-
ed in Rajasthan for habouring dacoits.
1f this Act had not been given to these
three Governments I am sure that the
great menace of dacoits which has
been continuing in these thyee States
for the last three or four years could
never have been Qquelled. I would like
to remind the House that last time
when the debate took place on the
Preventive Detention Act. the late
lamented Dr. Syama Prasad Mookerjee
himself said that {f the dacoit menace
was prevalent in Saurashtra. in Rajas-
than. in PEPSU and in Madhya Bharat
he would have no objection to the
continuance of the Detention Act in
these four territories. I want to re-
mind the House that so far as that

particular matter i5 concerned the -

Opposition people have forgotten it.
Today the dacoit menace in Rajasthan
has been quelled, has been praetically
destroyed. How? Not only because the
Government of Rajasthan has taken
adequate steps under the Preventive
Detentlon Act but also because of
other measures. You know, Sir, how
Bhupat who was a great menace in
Saurashira escaped to Paklstan through
Rajasthan. Because there are elements
in Rajasthan who bave been harbour-
ing dacolts all the time. Tihe dacolts
bring heaty and give the booty to those
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villagers. They act like Robin Hoods.
and the villagers give shelter to those
dacojts. Now, because some of those
villagers were detained under this Act.
those dacoits no longer get any shelter
whatscever, and you will see today
that practically the dacoit menace is
over. Now the dacoits are themselves.
coming forward and surrendering
themselves to Government and asking
for pardon. How has all this happen-
ed? Because the Preventive Detention
Act has been used. And 1 want to state
before the House that the Preventive
Detention Act, s0 far as Rajasthan is
concerned, has never been mis-used
or abused.

Achatrya Kripalani gave an example
yestgrday about Jodhpur wbich hap-
pens to be my home town. He said
that thirteen members of the public
were arrested for agitation against tbe
municipal tax. 1 wish Acharya Xri-
palani were here because 1 wanted to
tell im that he could have verifled
his facts before he made this allega-
tion, Although I quite agree that the
agitation related to the question of
municipal tax, what did the agitators
do? What did the ring-leaders do?
They destroyed, they smashed all the
lamp posts in that city. The lamp
posts in Jaipur were amongst the most
beautiful in the whole of India and
they were competlng successfully with
the most beautiful citiez in the world
Not a single post was left. it 1s these
people who did all these things. Who
are responsible for the destruction of
this public property? These people
were arrested and the agitation sub-
sided. They thought that something
was golng to happen and feared that
more may be arrested and detained.
‘Then there was no more destruction
of public property. 1 wilr Aecharym
Krilpalanl had been bere because I
wanted him to hear all this.

Shrl M. 8. Gurupadaswamy (My-
sore): I am here.

Shti Kasliwal: T do not want to take
the time of the House. I only wanted
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to say all these things. The allega-
tions which have been made so far as
this State is concerned. are false.

There is another point raised by
some Members regarding the continu-
ance of this Act. So far as Rajasthan
is concerned. I submit that this parti-
cular Act must continue in this State
for some time. Regarding other points,
my hon. friends Shri Gadgil and Shri
Raghubir Sahai have stated the
reasons for the continuance of the
Act and I do not propose to say any-
thing more.

Mr. Deputy-Speaker: The hon.
Minister,

Dr. Katju: Would you kindly give
some time 10 or 20 minutes, tomorrow
because it is already half past six, Sir?

Mr, Deputy-Speaker: The hon.
Minister may start now and continue
tomorrow.

.

Dr. Katja: Mr. Deputy-Speaker, I
have bheard the various sne_eches with
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great interest. There have been very
eloquent speeches, some of them
rather misplaced. But, 1 must say one
thing. 1 waited and expected a more
constructive approach, and a more
helpful attitude rather than this des-
tructive attilude.—! do not mean any
offence,—a re-hash of what I heard
last year, for days and days.

Shri K. K. Basu (Diamond Harbour):
You continue the same thing.

Dr. Katju: I will continue the same
thing. What has to be done?

Shri K. K. Basu: You change your
attitude and we also shall try to
change our attitude. ’

Dr. Katju: I shall try....

Mr. Depuaty-Speaker: The hon.
Minister may continue tomorrow. The
House now stands adjourned till 1-30
tomorrow.

The Houze then adjourmed till Half
Past One of the Clock on Wednesday,
the 23rd December, 1853.



